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LOK SABHA DEBATES

LOK SABHA

——

Thursday, March 23, 1976/Chaitra §,
1898 (Suka)

The Lok Subhe met at Eleven of the
Clock,

[MR. SeEaRER in the Chair]

ORAL ANSWERS TO QUESTIONS

Iron Ore of Bailadila Mines

*242. SHRI K. PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state;

(a) whether little less than two
tonnes of iron ore of Bailadila Mines
can produce one tonne of steel;

(b) the prices of iron ore and steel
in the market; and

(¢c) the reason of exporting iron
ore instead of manufacturing steel?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV); (a) to (c). A statement is laid
on the Table of the House,

Statement
(8) Yes, Sir.

(b) The prices of iron ore and
steel vary considerably, depending
on the grade/type of the material. A
broad Indication of the present range
of variations is given below:—

() fron ore:—f.ob. prices vary
«from about Rs. 75 to Rs. 160

14 L8~1

2

per tonne, depending on the
Fe-content, lump/fines, ete,

(i) Steel:~—the prices fixed by
the Joint Plant Committee
for different jtems of steel
products vary from Rs. 1,083
per tonne in the case of rails,
to Rs. 2,559 per tonne in the
case of CR. sheets.

(¢) The setting up of steel plants
in order to augment the indigenous
capacity of steel production neces-
sarily involves financial outlays of
large magnitude Consequently, lack
of adequate financial resources has
been the main constraint responsible
for our ~xporting iron ore instead of
manufacturing steel. Even so. there
is an increasing trand in our exports
of pig iron and steel, both n terms
of quantity as well as value. How-
ever. considering the large reierves
of iron ore in the country and the
pressing need to earn foreign ex-
change, exports of iron ore are neces-
sary and advantageous to the coun-

try.

SHRI K. PRADHANI. In view of
the fact that our country faces a
heavy loss by exporting iron ore to
foreign couniries I would like to
know, whether the Government pro-
poses to expand the existing steel
plants and to set up new steel rlants
by foreign collaboration or assistance
from the World Bank and export
finished steel.

SHRI CHANDRAJIT YADAV: This
view cannot be taken like that that
the iron ore should not be exported
because wWe are not getting., as the
hon. Member feels proper price.
Really speaking, we are trying our
best that we should export steel as
much as possible and this year by
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this time, we have registered orders
for two million tonnes of steel in
terms of quantity and Rs. 285 crores
in terms of money in comparison to
Rs. 18 crores in the previous year,
We have a very comprehensive plan
for the expansion of the steel indus-
try. It depends, however, on the
availability of resources with the
Government and even this year, the
budget shows very clearly that a con-
siderable amount is going to be spent
on the expansion of Bhilai, on the
completion of Bokaro. The Govern-
ment has also asked the Steel Autho-
rity of India that they should make
a proper and comprehensive study
and submit 5 report as to what would
be the requirement of steel by the
end of the century for our country.
How much money will be required
for that, ete. Therefore, the Govern-
ment is seized of it, but till we rcach
that stage, it is necessary for earning
foreign exchange that we should con-
tribute to exports as iron ore exports
are one of the important things
through which we earn foreign ex-
change.

SHRI K. PRADHANI. According to
the statement of the hon. Minister,
one tonne of iron ore earns only from
Rs 75 to 160 whereas one tonme of
steel gets us from Rs. 1033 to 2559.

So, Instead of exporting iron ore,
" we can better export manufactured
steel and get more foreign exchange.

SHRI CHANDRAIJIT YADAV: We
cannot make comparison like that.
You know, Sir, setiing up one steel
plant needs hundreds of crores of
rupees.

SHRI JAGANNATH RAO: I do not
object to export of iron ore. But at
Bailadilla, the hon. Minister knows
huge stocks of fines have accumulat-
ed. Hills of iron ore have been com-
pletely taken out and huge stocks of
fines have seccumulated. So, it a
pelletisetion plant can be put up,
pellets would get us more price than
the fines. What is the thinking of the
Government in this regard?
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SHRI CHANDRAJIT YADAYV: I am
in agreement with the hon. Member
that in Bailadilla we have got seven
million tonnes of fines. Government
has asked MECON to make a study and
report whether we can have a pelleti-
sation plant anq what would be the
conditions. In its preliminary report
it has suggested certain steps. Those
steps are being considered by the Gov-
ernment. We gare also negotiating
with certain partics ang given the
favourable situation, it may come
through. It also depends upon the
availability of resources whether we

would like to go in for a pelletisation
plant.

SIIRI DINEN BHATTACHARYYA:
My supplementary will relate to
part (c¢) of the statement given here
in respect of pig iron

Is it a fact that in West Bengal
there is a big demand for pig iron by
the foundry-owners and the prices of
pig iron have also gone up. But the
difficulty there is that so long they
were getting their suppheg from the
Durgapur Steel Plant. Now from the
Durgapur Steel Plant pig iron is ex-
ported and the West Bengal foundry-
owners have been asked to get their
supplies from Bokaro. As such extra
money will be required to bring the
pig iron to the factories from Boka-
ro, My question is why do the Gov-
ernment adopt this sort of practice
by which customers are put to diffi-
culty?

MR. SPEAKER: What practice?
Export of pig iron,

SHRI DINEN BHATTACHARYYA:
My question is: there is pig iron in
Durgapur Steel Plant and Durgapur
is nearby.

SHRI CHANDRAJIT YADAV: The
question does not relate to this. This
relutes to Bailadilla. I may sy that
it is wrong to say that. All the steel
plants management is under HSL. If
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a particular - foundry needs g parti-
cular kind of pig iron which is pro-
duced in Bokaro, only that might
happen. Anyway I will look into
‘that matter.

Incentives for Family Planning

*243. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
‘state:

(a) whether Government are fina-
lising the guidelines which will be
commended for adoption by the Stateg
in regard to family planning; and

(b) if so, whether family will be
chief determining factor of entitle-
‘ment for building loans, allotment of
D.D.A. and Government flats and
assistance for setting up small scale
industrial units?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Some proposals for
intensification of the family planning
programme are being considered by
the Government of India. Some State
‘Governments and Union ‘Territory
Administrations have already adopted
certain measures of their own,

(b) The Delhi Administration has
‘adopted certain incentives and disin-
-centives under  which those  with
smaller families will receive prefer-
ence in these matters.

sftow @ fag: o197 F wpeAm ¥
F ag araqr AT g a3 3 iedy
FqeE O & 39 F g F37 & 5 %5
qqest § FT TEAAH F H9A § ;WL
yaiqz 37 9% fqarz T 7@ &)
# sAar wrzar g fF madae ¥ gl
FOAOAT @T T A AR
29 AT IFT AqAT 7

A ag AT A R fF o5
w2 MigaT g7 ’rﬁasﬂq F1 aTET
FI N § AT g AT O @A

T30 at g wEiET gt a0 ?

Ilo %7 fag:  wet A% T
QIFTT &t 37079077 *7 997 &, wa
agd (ae77 fare & arg gw fomz
qF 9gT 2 & A7 wven § 5 35y a7
F T F uF FaqeT qiqeaT arfaay
% FTATAr g fa7 q wAgEar &
d1q ® gwmd @1 frarrw ¥, ag
TT52 g1 ST |

SEl aF ST ATHIA FT 9T -~
AT ST FTaT @7 fagdr goraq 7
a’w ¥ F=2q 38 Z {97 T A
TT FT AT aTF %_l T TSy ALFIT
§-WETAC, IATALA, FARF, W
sﬁsr U Aqq, giearo,  sra 37 fTedt
EEICEE 375 T FIH IBUE
& qAAT & Wra< &, 39 fag gq 9w
ZETAA TN FT AFA |

Y T 3w feg: I F @R
art & wrq § frar § 05 faedt 7 %5
grafesy AT feggeafresy watee 7y
& sraar =z g o wafeey
iz feagafezy fewd gamma g9
TR & a9 v & far qaar
& @THq A, § W E P wig Er Ag
ot gqaa 5 s ag =ser g s
FIAT FT /U %rfr{ T qrAT EFT
g9 A AT AT AR, F137 FR g7 98
=gl gr {5 z7 qaFew & g9 9%
AN ®T qwATT ?
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wo wi feg: W @ & W
s §-wgt a% faelt yurad & daw
2, ¥ yTw 7 477 g5 w7 IT 7 qW-
2 ¥, AT W wY wqrar g AV gH
BWT-g2d 9T & X7 ) @i 9%
gL T AT FET EgAHET F AW 9
SR Y FHAET 77 -~ T SF AT
a5 wa feyfy gt e ad 4
| wfer ST nF 9% an WA §—

& & wrar fr T A wRE S
TF N FTER AR HT @IT R AT

gatwa A gonr, AfT dar 7 57 fF
a4 T AET A ET FIT AT ST |

st §ae e - ofrare frgse
¥ WM F o Aat § wlperd gy 1
Fa= feer gty § A1 FrY, wew
AW 4T 1B 7 waw § g gfe A &
STAFT FTEAT F—PIT WS T 72T & 07
grg § #1% fam =77 & T1v § fq=rv
®T 12 &, afs 21, 47 T aF AT |

o wvi fog: g ATT A HA AT A
% & or qarg 8y arer § Pt  ax
19 =e2 gY Srady ?

w1 et et 7w A
& ey dfuel cnfan ¥ a9w @
s widm o g § s
wmagafrmivfarm d emE o
wet ot § o o 5T, gw ar dare
§ fex g foerr 2y ¥ fr g
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WA WA wEr g e g
afedl qmad g § sdt av W
ot wr A% ? qur g% faeq #F
|1 ¥G KHW A ?

. Tro wof fy : 77 Frarofa g
'

Steel Produciion during 1975-16
[4

#245. SHRI B SA BHAURA;
SHRI S A MURUGANAN.
THAM:

Will the Minister of STEEL AND
MINES be plcased to state:

(a) whether the steel plants have
achieved an all-time production re-
cord during the year 1875-76;

(b) if so, the broad outhnes there-
of;

(¢) whether theie is an accumula-
tion of stocks in the stee] plants; and

(d) if so, measures being taken for
the remular disposal of 1t?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD):. (a) to
(d) A statement 1s laid on the Table
of the House.

Statement

(a) ang (b) The estimated aggre-
gate production of 5.7 million tonnes
of saleable steel from the integrated
steel plants in 1875-76 will be an all-
time production record. The previous
best was 4.9 million tonnes achieved
in 1974-75,

(¢) Yes, Sir.

(d) The following principal mea-
sure; have been taken for the dis-
posal of stocks:—

() Streamlining of disteibution
procedures with a view  to



9 Oral Answers CHAITRA 5, 1898 (SAKA) Oral Answers 10

cutting down procedural de-
lays and making steel availe
able to the consumers more
easily.

(ii) Priority allocations have been
dispensed with.

'(iii)"’ﬁestrictions on the end use of
various categories of iron and
steel angd scrap have been
lifted.

pr——

{iv) A system of order collection
through the producers’ Cus-
tomer Contract Officers and
supply through stock yards
has been introduced.

{v) The temporary ban on cons-
truction of non-functional
buildings imposed by Gov-
ernment in 1973 as a measure
of economy has been with-
drawn recently.

«(vi) A massive effort is being made
to export iron and steel ma-
terials to other countries. Till
the end of February, 1976,
6.33 lakhs tonnes of such ma-
terials valued at- Rs. 91.67
crores have been shipped.
Firm Orders for the export of
2.099 million tonnes at an
estimated value of 285.17
crores have been booked.

~ The higher Plan outlay in the Bud-
get for 1976-77 is also expected to
lead to higher steel consumption.

oY wr fog Wi ¢ TF 3gT TET

T & fF wma § qEgUee wIAW X

e & faw 8 F3a 9@ 21

F g wrAar qreAr F 5 ogmTw

- gwgrn % fag o § 9 @0F IEy

& IT FT T IAT WIT &, T FIS
- arfafes g azr '

g WX @A gay (A FEAT
. ATET): T FZW w4y B9 &y H SI1d
"w& F 1 23 a1 gar fafs fR Cif

w31 gforT o wET osUrAT @+
g1 @ &, Tarartys ¥ O g9 ¥ fawra
F AR AR FTH G | BAT ) 59
AT T6T g% 8, 79 0 Amem E EAnw
SHTET FEFAT FT | gA AT |
ST w1 @ga gRT §E & ane
afsa®  Fazv AT TeET F frmty &
FAT Y ARAIT EBEY, IT T TAT
A7 Tt age ?

St aF QI FT g49 & AT
w1 ArEw & ¥ 5 ogw o @ fafaaa
29 & ATET 59 At fag ¥ &F o
g B g g fedt F gevq Y @aq
T FATET G347 |

ot wiAw fag WiTr: - o=o a2
fafaas a7 *1 FreTagaat =1 far
§-TZ A=Wy AT ) I TAIRE FIE
qF Faw 9 wr gt § fam & e
AW FEIT W, TE QeI
SFAHE g1 W 2, ST | TFIARE Y
FEIEATH FT GIT F7, 9T TRl B
sATET QETANE FI4 T ATE fEar
ST ?

st wrAlaarEa: sTA7I 7 3357
FIA ZAT 2 | WG R TZ 0T FT A
iy £ 20 33 79 AT 20391 | 737
awr farla #2 ® § MT gE0T A
STETILT wiT $gt 2o ¥ wrE ¥ oy
aaf w09 £ fafeq fe w9

=4

SHRI HARI KISHORE SINGH: I
would like to know as-to what is the
effect -of the price reduction. in steel
on the end products from stee‘

-

SHRI CHANDRAJIT YADAYV: Su',

1 have not follom ed the que"tlon

v . . ” .
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st gG Ty : ol weErw
oY, & He* wgew & Ay ST STRAT
g froow as s W gR} Rw ¥
Fraar war srar g § W e Oy
o &fF st ...

WU RPN : T T FT RE IR
Ak & T w7 oaArT ¥

SHRI B, V. NAIK: Kindly permit
this question which is based on the
last para;

“The higher plan outlay in the
budget for 1976-77 is also expected
to lead to higher steel consump-
tiou.'!

Sir when we leok through the Plan
outlay as well as the budget of the
Steel and Mines Ministry as against
the projected three new factories that
were coming up at Vizag, Hospet and
Salem not a single naya paisa has
been allotted in the budget during the
current year. May I know the rea-
song and the compulsions under which
these three projects have become
non-starters and have been kept in
cold storage?

SHRI CHANDRAJIT YADAV: 1
heve already made it clear. This is

without having detailed project re-
port. Very recently the DPR for two
steel plants, namely, Vizag and Viji-
anagram have been completed. They
will take 18 months. After taking

MARCH 25, 1976

Oral Answers 12

are being made to make the money
available for this year., Therefore, it
will bg wrong to say that these steel
plants are non-starters and have been
put in cold storage. Government is
serious about them and are going
ahead. But later on it alsp depends
on the availability of resources, as to
when and how Government will take
up that matter.

BHRI VAYALAR RAVI: In answer
to pary (c¢), the Minister has admitted
that there 15 accumulation and he also
listed some steps to see that the
stocks may be lifted by different sec-
tions At the samb time, I woulq like
to know whether it is a fact that the
retail policy enunciated due to scar-
city by which selling was done
through depots instead of through re-
tail shops owned by individuals has
resulted in the accumulation of steel,
because private parties are not lift-
ing 1t because of the new policy adop-
ted Since there 18 a huge accumula-
tion of stock worth Rs. 60 crores, now
that the scarcity 1s over, iy there any
review of this policy contemplated?

SHRI CHANDRAJIT YADAV: Thig
is not correct Really speaking, the
new distribution policy has helped to
ease the situation, Certain restric-
tions which were in existence have
also been removed. Because of the
Iack of internal demand, this accu-
mutlation has taken place.

1 would also like to make it clear
that this 13 not a matier of great con-

other steps taken agaimst hoarding
and blacktnarketing have also helped
because people who had the tendency
to houd‘do not do s0 now.
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ezt afcagw A

®247. st g WY g

w7 whagA ST ofemgw g

ar gAy W orar ARy fro

(%) war € vrfq ofoary ofy
Aifr and A7 frevv § AT

(m) afr ar , M ®T AF AT
¥ OIARY UF AT RAT RH 47
=y el g7

(w) ofe gr, A = ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):
(a) to (c). A statement 1s laid on the
Table of the Sabha.

Statement

(a) to (¢) There 18 not a separate
system of coordination except in the
sense that the Committee on Transport
Policy and Coordination (1966) re-
commended that in a country like
India, the problems of coordination of
different transport services could be
taken care of largely through invest-
ment policies under the Plans The
Government of India have accepted
this approach to transporl coordina-
tion gnd, over the years, such coordi-
nation has been sought to be achieved,
keeping in view the policiles recom-
mended by the Committee,

The main emphagis in the Fifth Plan
is on a coordinated and systems
approach to the development of the
various modes of transport so that the
system is viewed az a whole, with the
different sectors being inter-dependent
and supporting and supplementing
one other as far us possible.

Coprdination between rail and road
transport is sought to be achieved
through the agency of the Transport
Development Council on which the

CHAITRA 8, 1898 (SAKA)

Oral Answers 4%

Ministers of Railways and Shipping
and Transport are represented.

Coordination is also achieved bet-
ween these modes of transport, in so
far as passenger traffic 1s concerned
by participation of the Central Govern.
ment in the Capital structure of the
State Road Transport Corporations.
Railways are given representation on
these Corporations Railways have
also agreed to provide representation
to State Transport Undertakings on the
Regional Advisory Bodies set up by
them

In regard to rail-road coordination
and coordination involving other forms
of transport, inter-Ministerial consul-
tations and discussions are held, when
ever necessary, so as to promote the
object of development of the transport
system as a whale in an integrated
manner, to the best advantage of the
country at a minimum cost,

The matter regarding formulation of
a National Transportation Policy, lay-
ing down the role of the various modes
of transport and short term and long
term objectives for their development,
as recommended by the Estimates
Committee, in its seventy-fiftth Report
on Transport Coordination, is being
examined. Consultations with the
agencies responsible for other modes
of transport, not dealt with by Minis-
try of Shipping and Transport, are
necessary and hence it is not possible
to indicate the time by which a deci-
sion would be taken,

However, every endeavour will be
made to complete the examination of
the recommendation as early as possi-
ble.

The question of laying the National
Transport Policy Statement on the
Table of Parliament will be considered

at the appropriate time,

ot qw W AW WA g
wgr ez fear 31 O ¥ OF
Wiz i & ogr wiEw #
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“The Committee note that although
the formulation of the national
transportation policy was emphasis-
ed as early as 1950....”

“The Committee are impressed
with the approach which had been
outlined in this behalf as early as
1966 by the Committee nn Transport
Policy and co-ordination which was
presided over by the Member in
charge of Transport and high-power-
ed representatives of Railways, roads

_ and other means of transport. It is
~ a pity that Government while....

MR. SPEAKER: You should not

read long statements.

SHRI M. C. DAGA: I am reading
a portion relating to the answer,

MR. SPEAKER: Ask a question,

st W= Sww:: WM A
FITET f‘%‘ Al e ‘—Tf‘ s OTeT
F7AT ¥ 37 H fFIT IEI %Y
T F, 53ar =1% 337 arar 3,
79 TH TIEA ST 1950 T Fq F
oY A1 19762, 377 "7 ¥ fHaar
T wT w7 fRar F, AR R

2 g #T AT A fam o T
q7 73 # %zf § ®fse =% &Y
gfs an?

off =AY 98 7@ OF AgT
g7 qifzdy FT oFETH 24 wWIAAA
grer 72 £ fF 1950 ¥ 3T wIEer
oz fomr feom ownm 20 w® oamd

HF ¥ 1950 A MT FAT  TET &,
oY mm7 ga7 o¥ fEAAt s oy
T 1950 F AT AT AMIEAAT
g7 ztfm 73 R 8§

gl @% wE AF =T qiadr  FT
Ao & g Tedz ¥ &y fom
gor ¥ w3 aw  qifte Wt
ar-; simfedma osfis = F fag
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AL, AT wE oaxe ¥ FrfeRm
adg e smar ¥ oqm =i #
farr mar F 1 owa Fm A% oM,
g oA ¥ U fmagy & fr o=
et fegrosiT @ oA swowr
TEAT  HEASTEAUT  ZT STOAT gW

q3T F ATHA g AT TG

A A7 = Tem o VAT afega
fife @@ # woam fod
g FarHfag,

S gwde fgg:  wfargat 5%
T g7 fza€ a7 gy & fFoum
OF FET AR gAE § S fAR OF
fafaey & awes a'g“r REE U
zad %3 fafafes’ #1 wram
I (w3 ffafeh, fafew ofrogs
cArfar  wHTEw Wi ZEI WAy
fafefey 1 g3 oAy ¥ waw
waee o sTq a7 swQ 1R oM
frar ot war & SA% FHZT  AQ
zu g foasr  oifsfwqwa Zr- =1,
oI OF OF Hag ulAg AT 99
WY &1 S ST 3AFT maw ganr 98
E I Ot B S A £ B

off aaet fee fag : afasd
@fs ay wwa F0 gTErT ZT@ QN
1 =E @My 5 owEt ow S
afr TH Azt 97 20,2530 FOF
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Involvement of Landless Rural Lak~ur
in Implementation of 20-Pocint Pro-
gramme

*249. SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased to
state:

(a) whether Government have set
up a working group to identify areas
and evolve appropriate mechanism
and organisational set up to ensure
effective involvement of landless rural
labour in the implementation of Prime
Minister’s’ 20-point Economic Pro-
gramme; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) and (b). A
statement is laid on the Table of the
House,

Statement

A Standing Committee on Agricul-
tural Labour was constifuted in May
1973 tc assess the trends of the agra-
rian labour situation and to review the
available data and suggest appropriate
studies and surveys for the collection
of economic intelligence pertaining to
agricultural workers, It advises the
Government on the administrative and
legislative steps that should bs taken
for the amelioration of the couditions
of agricultural workers. To organise
the agricultural labourers has been
one of the primary concerns of this -
committee,

In pursuance of the decisions taken
by this committee, the National Labour
Institute has organised severzal lahour
camps in the villages. The purpose of
these camps has been to apprise the
agricultural labourers of the Govern-
ment’s programmes for rural develop-
ment; the existing statutes on .lan?
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boldings, share-cropping, tenancy, the effective Involvement of rural

minimum wages and laws relating to
bonded labour system. The impact of
these camps has been remarkable and
Jot of enthusiasm has been generated
among the landless labourers. It has
been observed that 20-point programme
has awakened in them an awareness of
their rights and an eagerness to im-
prove their economic situation.

It was decided at the Labour Minis-
ters’ Conference held in July 1975 that
every State should evolve suitable
criteria for fixing minimum wages. The
responsibility for implementation of
the Minimum Wages Act rests essenti-
ally on the Labour Departments of the
States. The announcement of the 20-
point programme has added importance
to the necessity of the enforcement of
minimum wages. The Chief Ministers’
Conference held in March 1976 sug-
gested that there should be siringent
penal sanctions against violation of the
Minimum Wages Act.

A Study Team of Rural Employment
has been constituted under the Depart-
ment of Rural Development, This team
will suggest measures for providing
employment to one person in each
family for 250 days a year.

Legislation on the abolifion of the
Bonded Labour System came into
effect from 25.10-75. Detailed guidelines
have been given to the States for the
rehabilitation of released bonded
labourers. The States are preparing
schemes for generating employment
for the freed bonded labourers, The
nature of the scheme will obviously
depend on the resources endowmenis
of the area. The freed bonded labour-
ers may be inducted into agriculture,
animal husbandry, pisciculture, peri-
culture or other types of rural indus-
tries. The National Labour Institute
is conducting a camip exclusivély for
the emancipated bonded labourers in
the district of Palamau in Biher from
20-3.76 to 26-3.76.

Necessary legistative and administa-
tive steps therefor are being taken for

labour in the implementation of the
20-point programme.

SHRI VASANT SATHE: In view of
the statement placed here, I should
like to know whether the government
has any mechanism, either the stand-
ing committee on agricultural labour
which was constituted in 1973 or the
national labour institute which has
organised so many camps all over the
country, by which it can tell us the
figures or statistics relating to the
total agricultural labour in the country,
particularly those who are landless;
because all agricultural labour may
not be landless-—some may have a little
land? Can they give us the breakup
statewise? May I also know the
avenues in which you can provide
alternative employment in agro.indus-
tries in the light of the strategy that
is being thought of for integrated
rural development? Have you got any
such plans prepared by the standing
commmitte on agricultural labour and
if so, will you give us the breakup
statewise and the broad outhine of the
plan?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): Sir,
the Standing Committee on Agricul-
tural Labour is purely an expert body
to advise the Ministry of Labour with
respect to certain research projects
that the Labour Ministry may under-
take and also certain studies to be
conducted by it. It conmsists of Pro-
fessors and other experts to deal with
this problem. With respect to the
question that has been raised by the
hon. Member, I may state that this
question has been discussed as to what
manner the bonded labour that is
relieved will have to be rehabilitated,
agricultural labour which is unemploy-
od will have to be given employment,
olg. It has Leen stated that animal
hulbw, pisciculture seticulture
and types of rural programmes
have tmen coutempiated in the Pifth
Five Year Plap whioh are oxlentad for
the purpose of Anding employment snd
also to deal with the problems of
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under-employment in the rural areas.
This 18 a very general question and it
is not a specific question.

SHRI VASANT SATHE: I have
asked specific question What are the
measures taken fo ensure effective in-
volvement of landless rural labour in
the implementation of the Prime Minis.
ter’s 20-point programme, which means
glving of lands to the land'ess labour
and other things? Do you have any
Aguves?

SHRI RAGHUNATHA RIDDY-
With regarq to the 20-point economic
programma, we are concerned with
the minimum wages and also the
bonded labour About 48 milhon peo-
ple are conside-ej to he agricultural
rural labour, subject t» some varia-
tions in figures, I am giving you the
approximate figures Ang with res-
pert to this, the bonded labour legis-
lation has bcen brought out already
and this House hnd already discussed
this. The Bonde{ Labour Legislation
hag got an inhwilt mechanism for the
purpose of rehabilitation ang also for
vigilance purposes ang the total in-
volvement is a sociological process. It
is a continuous process.

SHRI VASANT SATHE: Sir, hss
he given any information? What is
the use of acking questions? They
are not able tu jive us any informa-
tion. Then what for iz this Standing
Commiittee on Labour? This Institute
has been doing the work since 1973.

MR, SPEAKER: Last Sunday I
participateqd in the camp which was
conducted by the National Institute
on Labour in Palamau district. It
was & very good camp. They are do-
ing something.

SHR! VASANT SATHE: Tlat is
given in the reply. Will you collect
thes Information angd inform the House
later on?

SHRT RAGRUNATHA REDDY: The
Hon'ble Member has asked some sper
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cific information. [ will be in a posi-
tion to give the informaticn, If it is
a general guestion like involvemlent
of the rural labour, implementation of
20-point economic programmcj, etc, I
would say that it s 4 question for
debate or (iscussion.

SHRI VASANT SATHE: You have
saig that one of the major pointg in
the 20-point economic programme is
the Minimum Wages to Le ensured to
the Agricultural labouc. Do you have
any data on thi2? What are the mini-
mum wageq in different Siates and in
which States are they beingz imple-
mented?

SHRI RAGHUNATHA REDDY: We
have got sufficient data on this. I
can supply it to the Hon'ble Membsk.

MR. SPEAKER: Yes, you can sup-
ply it Or you can collect the data
as place it oa the Tabla,

SHRI RAGHUNATHA REDDY.
There is no difficully. I can wrile
to the hon. Membdr or T can place it
on the Table ¢f the House. I have
also answereq the question several
times on the floor of the House.

SHRI PRIVYA RANJAN DAS
MUNSI: May I know from the Hon’
ble Minister whether in the Labour
Ministers’ Conferenc2 several Minis~
ters of various States, specially the
Department of Labour, raised tl.le
question that they are facing ccrtain
genwne problems to implement the
minimum Wage Act becausa of lack
of some mechanism in the rural areas?
May I know whether it is also a fact
that the minimum wages fixeq under
the Minimum Wages Act passed by
the various State Assemblies have not
been made known to the agricultural
labourerg either through camps or
public bulleting or peopls organisa-
tions or BDOs etc., especially in the
State of West Bengai?

SHRT RAGHUNATHA REDDY:
Dusing the Labour Ministers confer-
ence, the Labour Ministers agreed
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that minimum wages should be revis-
ed in each State, I am happy to state
that in most of the Statey minimum
wages had been reviseld,
difficulty is about implementation, A
number of cuggestions have bheen
made which are under consideration

of the govarnment like amdndments,

increasing the number of enforcernent

officers, designating certain officer: as

procedural delays etc. These are un-
der consideration,

SHRI PRIYA RANJAN DAS
MUNSI: What are the Jdifficulties
pointed out by the Labour Ministers
in implementing the minimum wages?

SHRI RAGHUNATII.A REDDY:
The difficulties pointed out have heen
about punishment, procedura] delaxs
etc. The<e aspeets are being taken

into account ang «cleps are bheing
taken,
ot faafs faq . & mgmwwr g
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SHRI RAGHUNATHA REDDY:
This question 13 m the conlext of
minimum wage, Mimmum wage is
minmmum wage, it cannot be related
to production or other problem- like
prices.
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Fufinfoa foatd am wrdwnt w7 g
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SHRI RAGCHUNATHA REDDY:
In the Labour Ministers’ Conference,
this question was considered ang cer-
tain difficulties vere pointed out in
respect of implemantation of the pro-
visions of the Minimum Wages Act,
The implemeutation of the Minimum
Wages Act to a large extent, depends
upon the involvement of the agricul-
tural labour in the movement. In the
absence of a proper trade union move-
ment being built up, it wil] be very
difficult to implement thi, Act. That
is why, we are holding camps for this
purpore and, Sir, you have Leen plea-
sed to attend un2 of such campe,

MR, SPEAKER: Very goog camp.

SHRI RAGHUMATHA  REDDY:
Thank you very much,

Checks on Lav-offs. Lockouts. Ret-
renchments and Closures in Indust:ies.

*251 SHRI SAMAR MUKHERJEE:
Will thg Mumnistrr of LABOUR be
plesseq to stute wncther lay-.fis,
lockouts, potrenchments ard closures
have not bean checked even after the
passing of "ndstrial Disput.s Amend-
ment Act?

THE MINISTER O LABOUR
(SHRT RAGHUNATHA KEI'DY):
The Industrial Dispur:s (Amendment)
Act, 1976 has oome inly forcs with
effect from the 5th March, 1976, There
has not been any report in the Cen-
tral spherq about breiches of the pro-
visiong of that Act. The amendments
do not cover lockouts,

SHRI SAMAR MUKUERJEE: Whe-
ther the Minister is aware that very
recently the Union North Jute
Mill of Bird & Co. has bween locked
out ang other lock-outs are also tak-
ing place? The Labour Minister has
made a statement in the Assembly of
West Benga] riving figures which
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create concern because of the large
scale lock-outs, lay-offs, retrench-
ments, closures, ete, So, what are the-
steps that Government s proposing
to take to stop ait thece?

SHRI RAGHUNATHA REDDY: 1
am not awsare of tlug specific lock-
out. With regard to lay-offs, re-
trenchments and closuces, tnis hon.
House) has passed a Bili very recently
on the subject, the provisions of which
are very clear. In resmect of matters
that fall within the State Govern-
ment’s jurisdiction, the appropriaie
State Government wil] take necessary
action. With respact to the matters
that pertain to the c(entral sphere,
there is only wne cas: aptil now and
that application is now with the ap-
propriate aulhur.ty,

SHRI S M. BANEPJER: I om sure,
the hon M.nister 1y owar. that two
textile mills .nd ene juta ridll  in
Kanpur ang one cement {:ctory in
Sawaj Madhopur are c¢lnsed and ncar-
1y 10,000 workers are rotting in the
streets T won'lq likg to know whe-
ther a final dece-ion has heen taken to
reopen these two teatile mill:, one
jute mill in Kanpur and on. ccment

factory in Sawai Madhepur®  If not,
what are) the reasons?
SHRI RAGHUNATHA LEDDY:

With regard to the mdls that are
mentioneg b the hoa kfember, the
Government ;- oo wdering tha matter
and the hon Motabe knous about it,

MR. SPEAKER Ile has g.en the in-
formation.

SHR] S. M BANERJEE 1 am hear-
g this year ofter year I have also
Locome grey affer hearmg all these
cases 1 think that as Minister of
Labour. he 1 concerned with it. Or,
the other Minister, viz. the Commerce
Minister. should have been present
here. We do not see the Commerce
Minister. Let somebody give an assur-
ance or a reply to console the 10,000
workars. I am not starving; the work-
ers are starving.
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MR. SPEAKER: Can the Minister
give a more specific reply?

SHRI RAGHUNATHA REDDY: The
hon, Member had raised this question
a number of times. There ig no doubt
about it. I understard that the Minis-
try of Commerce is dealing with tlus
question; and the State Government is
alsp involved in this matier. They
have taken up the matter seriously.
Certain steps are likely to be taken

SHRI C. T. DHANDAPANI- After
the imposition nf the President's rule
in Tamil Nadu, the lav-off in the fex-
tile industry in the Coimbatore district
is rapidly increasing, Tamil Nadu is
now under the jurisdiction of the Cent-
ral Government. Is the Minister
aware of thig fact; and would he take
necessary action in regard to the lav-
off? Secondly. there is 5 statement
released by the government in Tamil
Nadu that in regard i{» lav-offs and
other things, the industrialists should
{ake prior permission fromi the Tamil
Nadu Government. Ic it the policy of
the government to grant permission for
lock-outs to the industries?

SHRI RAGHUNATHA REDDY- I am
subject to correction. After the Pre-
sident’s rule wag imposed in Tamil
Nadu, no man-days have been lost.

MR. SPEAKER Next question.

SHRI C., T. DHANDAPANI The
second part of my question has not
been answered. A statement was is-
sued by the present government in
Tamil Nadu. saying that prior permis-
sion shoulg be taken from the govern-
ment for lock-outs and lay-offs. Is it
a fact?

MR. SPEAKER:
whom?

Statement by

SHRI DINEN BHATTACHARYA:
The position is that the mill-owners
have to inform the government before-
hand, before laying off, or locking out
any factory. Does the Minigter know
it?
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SHRI TRIDIB CHAUDHURI: The
Minister has just said that so far, ac-
tion under the Industrial Disputes
(Amendment) Act with regard to re-
trenchment, lay-ofis etc. was within the
purview ¢f the State Government. But
only the other day in the other House,
ithe Mini<ter himsel! bad made a siate-
ment—TI had read it in the papers--that
more than 4 lakhs of people have been
laiq off since the imposition of the
Emergency. Of course, retrenchment
figures were not given. May I know
in this connection whether the special
attention of the State Governments
has been drawn to the fact that
they should take action under
this Act, so that the pur-
pose for which this House had
passed the Act may be fulfilled? What
action has been taken so far? It is
no use telling u¢ every tim-~: “It is
for the State Government; what can
we do? The State legislatures will see
o il.” We have passed the Act. We are
under Emergency, We have to see
that this Act is implemented proper-

ly.

SHR! RAGHUNATHA REDDY: The
special attention of the State Govern-
ments had been drawn, asking them
to implement thig Act as expeditious-
1y as possible; and some of the State
Governments have taken action for
publishing the rules. After the lapse
ot some time, the rules will also
come into force. As far as the Centre
ig concerned, the rules as well as the
Act had come into force on the §th
March; and the Act is in force,

=Y o for wof ez F aw Aadew
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SHRI RAGHUNATH REDDY: This
legislation does not deal with the
question of take-over. Suppose a per-
son is laid off by any management,
without the permission of the appro-
priate authority; it would be deem-
ed, by law, that the person is not laid
off. He would be entitled to full
wages, ag if he had been in service.

T @iz folan s=af @y 71§ grfa
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THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G, S. DHIL-
LON): (a) No, Sir,

(b) Does not arise.

SHRI HARI SINGH: May I know
whether it is @ fact that the foreign
shipping lines have been covered by
the Indian lines ang that at a time
-‘when the Indian ships are unable to
find any cargo....

MR. SPEAKER: That is too wide a
question.

Megh mg:ag 5y =3 2 5
farf fog, ol Ffeaw =g =00,
Aq o7 TAORL, I AIAE AT
w®WE

MR. SPEAKER; Is it because of

that that This question arises? How
do you link it?
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MR. SPEAKER: I do not see any
linkage.
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SHRI S. R. DAMANI: The last three
years have been very good years for
thia shipping industry as a whole, " In
view of that, many I know the
reasong for the losses incurred by the

Mughal Lines when the other lines
made profits?

MR. SPEAKER: The Minister said
that they made losses.

SHRI S. R. DAMANI: That is for
this year. I am talking of the last
three years.

MR. SPEAKER: The Minister says
4£N0’1.
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Implementation of New Economie
Onder decided at Lima ang Parls
Conferences

*253. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
steps being taken to gnsure imple-
mentation of the new economic order
decided upon at Lima and Paris
Conferences of the non-aligned and
developing countries ?

THE MINISTER OF EXTERNAL
AFFAIRE: ISHRI YASHWANTRAO
CHAVAN): The decision to establish
a New International Economic Order,
based on cooperafion and inter-de-
pendence among all countries, was
taken at the Sixth Special Session of
the UN General Assembly in 1974. It
was followed by the adoption of a
Charter of Economic Rights and
Duties of States. In 1975, the Seventh
Special Session of the UN General
Assembly considered in an integrated
and comprehensive manner the prob-
lems of development and interna.
tional economic cooperation and
adopted a unanimous resolution on
this subject. The Session took into
account the decisions of the Lima
Conference of the Non-aligned coun-
tries and was held in a spirit of
mutual understanding and construc-
tive cooperation. It was a welcome
step forward for the establishment of
a New Economic Order. Since then,
detailed negotiatioris are continuing
within and oufside the U.N. system,
including the Paris Conference, to
work out concrete measures for im-
plementing decisions of Sixth and
Seventh Bpecial Sessions.

2. The fiecision on the New Inter-
national Economic Order placed spe-
cial emphasis on a Special Program-
me o mitigate the difficulties of the
countries most seriously affected by
the recent international economic
crisis (MSACs), in order to help
them overcome their present balance
of payments difficulties and to achieve
pelf-sustaining econimic development.
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SHRI BHOGENDRA JHA: Indla
will be teking an appreciable lend in
setting right the position of the non-
aligned c¢Ountries in this matier and
we have correctly given the slogan
“No aid, but trade”. In that context, I
would like to know whether with
regard to the decision at Lima and
other places also, the prices of raw
materials exported by the developing
countries to the more industrially
developed countries have been put on
a par with the prices of the goods
manufactured out of those very raw
materials, and whether any under-
standing has been arrived ut between
the developed countries as a whole
or individual developed countries and
India, and in particular with the UK,
USA and the major industrially
developed capitalist countries, with
regard to the prices of goods, and if
so, the result thereof,

SHRI YESHWANTRAO CHAVAN:
A, you know, along with energy, this
question of raw materials is one of
the very important issues for pur-
poses of a dialogue he'ween the
industrialised countries and the deve-
loping countries and, particularly as
a result of the deliberations in the
Paris Conference, a Special Commis-
sion has been appointed in which
representatives of the developing
countries and the industrialised coun-
tries will sit for discussions and nego.
tiations. These are matters of a very
complex nature. I would say that
even in this matter it would be very
difficult to say that the interests of
one developing country are jdentical
with those of the others Naturally,
these complex negotiations  will
have to be handled with a little more
care and the negotiations have start-
ed, but I am sure it will take some
time for them to take any concrete
shape. But this one particular
aspect has, really speaking, caught the
attention of the entire commumity
and this maffer has been looked into.
The USA and UK arg also countries
which are represented on this Com-
mission. It is not a question of only
the USA and UK but of the entire
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Western industrialised countries and
so, there is rio use isolating one coun-
try, though one can certainly, for the
purpose of analysis and political
understanding, do that, but uitimate-
ly they are working as a group be-
cauge their interests are identical.
Therefore, we will have to deal with
a group in such matters.

SHRY BHOGERDRA JHA: May I
know whether, with a view to ad-
vancing these very interests on these
lines, we have set up a joint Indo-
U.S. Commission gnd whether....

MR. SPEAKER: That is not a very
relevant question. A Joint Commis-
sion is mainly for bilateral talks.

SHRI BHOGENDRA JHA: In that
case, may I know whether the Gov-
ernment of India has made any
aitempt with the more advanced
capitalist countries of the West and
the USA to see that our goods and
raw maierials are accepted, ang if so
the results thereof ?

SHR1 YESHWANTRAO CHAVAN-
I would afiswer it positively, yes.
Expansion of our trade with the
industrialised countries is one of the
major planks of our policy, but for
the detajlg of 1t, possibly you will
have to ask the Commerce Ministry,
as I do not deal with them.

SHRI H. N. MUKHERJEE: In view
of the threat somewhat egregiously
held out by the U.S. Secretary of
State Mr. Henry Kissinger that eco-
nomic aid would be stoppeq to who-
ever opposes United States in the
forum of the United Nations, may I
know if Government is taking any
step so that at least by means of
bilateral and unflateral agreement
with countries neighbouring to us as
well as others by taking advantage
of the non-aligned forum, we make
sure of our pogifion so that we do
not have to depend upen the largesse
of these very undesirable customers?

"¢ L&~2,

.
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SHRI YESHWANTRAO CHAVAN:
In the Lima Conference, the major
emphasis was Taid upon co-operation
among fhe non-aligned countries
themselves. It is the self-reliance of
the non-aligned countries and their
efforts to become economically and
politically stable ai co-operation
among themeselves, which still have
to be mgajor plank on which to give
emphasis, because the positions that
the other countries and their Secreta-
ries of State are taking is not some-
thing that we are unaccustomed to;
or rather it iy something that is om
expected lines; they are gomng on
those lines I think we should go
positively on our own lines.

Azreement with Soviet Union for
Exchange of Industry-wise Workers

*254, SHRI R. S; PANDEY: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether recently an agreement
has been concluded with Soviet
T'mon for excHange of industry-wise
workers; and

(b) 1f so. the broad outlines there.
of?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): -

(a) No, Sir.

(b) Does not arise.

WRITTEN ANSWEES TO QUESTIONS

Completion of Goralpu~ Port in Orixsa

*241, SHRI SURENDRA MOHAN-
TY: WT1 the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether work has started at
Gopalpur in Orissa for construction
of a Port; and
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(b) if so, when the construction of
the Pors 3s Jikely fo be compieted?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. 8. DHIL-
LON): (a) and (b). The scheme for the
development of the Minor Port of
Gopalpur is under examination of
the Central Government,
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Discussion between India and Bahrein
on Manpower Planning

*246. SHRI M. RAM GOPAL RED-
DY: Will The Minister of LABOUR
he pleased to state:

(a) whether discussion between the
representatives of India and Bahrein
was recently Beld in New Delhi on
manpower planning; and

(L) if so, the conclusions reached?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
Yes Sir.

(b) The discussions were of a
general and informal nature with a
view to providing information to the
visitorg in the related fields of mutual
interests an@ no conclusions, us such,
were arrive® at.

Proprosed Steel Project in Kerals

*248. SHRI M. K, KRISHNAN:
Will the Minisf¥r of STEEL ARD
MINES BeDldised ta state;

(a) whether the Planning Com-
mission had cleared some Steel Pro-
jects proposed {6 be set up in Kerala;
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(b) it so0, the broad outlines there.
of; and -

(c) when the work on these pro.
jects is likely to start?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): (a) and (b). No Sir. The
Planning Commission hag not cleared
any proposal for setting up an integ-
rated stee] plant in Kerala. We also
have not subhilfted any such propo-
sal to the Planning Commission.
However, an electric furnace unit
in the joint sector (with the
Keralg State Industrial Develop-
ment Corporation) under the name
of Steel Complex Limited, Kerala,
was lcensedq in March, 1972 to
produce 50,000 tonnes of molten
steel per annum. This unit is in pro-
duction since August, 1973.

{c¢) Doeg not arise.

Moblle Dispensaries for Union Ter-
ritories and States

*250. SARDAR SWARAN SINGH
SOKHI : Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Govenment would in-
troduce mobile dispensaries in Union
‘Territories and other States in the
country; and

(b) whether any aid to the States
has been provided in this regard?

THE MINJSTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH). (a) It is proposed that all
medical colleges and hospitals attach.
ed thereto will be asked to cover 2-3
Primarty Health Centres so as to pro-
vide better health care to tha rural
areas.
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(b) No special aid hag been pro-
vided to the States in this regard. The
scheme will be implemented as part
of their normal activities.

Propesed Conference of Non-Aligned
Nations In Colombeo

*255. SHRI N. K. SANGHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether a Conference of the
Non-aligned Nations is being planned
to be held in Colombo in the month of
August;

(b) if so, at what level the countries
will be represented; and

(c) the main points likely to come
up for discussion?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): (a) Yes, Sir,

(b) This is the Fifth Summit Con-
ference of Head of State/Government
of Non-aligned countries. It is, there-
fore, expected that all participating
countries would be represented by
their Heads of State/Government.

(c) The main poinis likely to come
up for discussion at the Colombo Sum-
mit are as follows:

(1) General review and appraisal
of the International political
situation and the role of non-
alignment.

(2) Review of the International
economic situation and prob-
lems development.

(3) Review of measures to
strengthen economic  soli-
darity and cooperation among
non-aligned countries.

(4) Consideration of measurey for
promoting cooperation and
coordination among non-
uligned countries in the field
of education, culture and

science and other areas.
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Siee! at Competitive Prices

)

%236, SHRI ARJUN SETHI: will the
Minister of STEEL. AND MINES be
pleased to state the specific steps Gov~
.ernment have {aken to reduce the ope-
rating cost 1n its steel plants to make
steel available at competitive prices?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): Within the limitations of esca.
lations in the various cost factors over
which the steel plants have little con-
'trol, a number ot steps have been
taken in various areas to effect reduc-
tion in the cosi of production. These
include’ better capacity utilization, 1m-
provement in consumption norms,
‘higher yield of flnished products and
better cash management and steel dis-
tribution system.
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Reduced Production Target of Saleable
Steel

*258. SHRI D. D, DESAIL: WwWill the
the Minister of STEEL, AND MINES
be pleased to state:

(a) whether the production target
for saleable steel in 1976-77 has been
reduced in order to clear accumulated
steel stock; and

(b) 1f so, the broad outlines thereof?

THE MINISTER OF STEEL AND
MINES (SHRI CIIANDRAJIT YA-
DAV) (a) No. Sir On the other
hand, an aggregate production of 6.46
million tonnes of saleable steel is ex-
pected [rom the integrated steel plants
in 1976 77 against an  estumated pro-
duction of 5.7 million tonnes 1n 1975-76.

(b) Does not arise.

Life Saving Aid to Heart Patients

*59. SHRI P. GANGADEB: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether life saving aid for heart
attack victimg is under consideration
of Governnient; and

(b) 1f so, broad features therenf?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Equipment and
JLacilities for {reatment of heart disea-
ses on emergency basis are available
in most major hospitals in the country.
In Delhi a mobile coronary care unit
is also available.
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Non-Payment of egual wage to Women
in Tea Gardens”

*260. SHRI DASARATHA DEB:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
that in tea-gardens in West Bengal,
women workers are being refused
equal wage for equal work even after
the promulgation of ordinance in this
respect; and

(b) if so, what steps Government
propose to take in the matter?

THE MINISTER OF LABOUR
{SHRI RAGHUNATHA REDDY): (a)
#nd (b): The State Government has
reported that the wages in tea-gardens
in West Bengal have been fixed by
tri-partite settlement and discussions
are going on with the managements
for securing implementation of the
provisions of the Equal Remuneration
Act, 1976,
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Setting up of Industrial Apex Body
in Tamil Nadu

1287. SHRIMATI PRAVATHI KRI-
SHNAN: Will the Minister of LABOUR
be pleased to state:

(3) whether Government have
decided to have an industrial Apex
Body in Tamil Nadu soon; and '

. ’fb) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOQUR (SHRI BAL.-
GOVIND VERMA): (a) The Gov-
Government of Tamil Nadu hag get
up a State Labour Apex Body on
March 11, 1976;

(b) The Adviser to the Governor of
Tamil Nadu is the Chairman of this
Tripartite Body consisting of twelve
representatives each of the Employees
and the Employers and three official
members,
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One trade union in one indusiry

1289. PROF. MADHU DANDAVATE.
Will the Minister of LABOUR be
pleased to state:

(a) whether Government have as-
certained from the central trade union
organisations in the country, their
views on the proposal o establish one
trade union in one industry by as-
certaining the wisheg of the workers
in the industry concerned, through
secret ballot; and

(b) it so, whether Government pro-

pose to take necessary steps to imple-
ment this procedure?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) No.

(b) Does not arise.

Steel ingot production fa purgEper

1280. SHRI INDRAJIT GUPTA: Will
the Mimster of STEEL AND MINES
be pleased to state:

(a) whether the Durgapur Steel
Plant hag made a remarkable breaks
through in the stee] ingot production;

(b) if %o, the facts thereof

MARCH 25, 1978
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{e) in view of its capscity Deing
used almost fully and effectively
whether Government infend to ex-
pand the Durgapur Steel Plant fur-
ther; and "

(d) if so, the broad outlineg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b): The production of ingot steel at
Durgapur steel plant has shown signi-
ficant mmprovement during the recent
months. The monthly production of
ingot steel during the period from
April 1975 to February 1976 is given

below:—
Month Produc- Produc-
tion of tion as
Irgot % of
Steelin  rated ca-
000 pacity
Tonnes
Apnil7s . . . 70.2 52 3
May 75 . 1 . f 64°9 48+6
June 75 . . . 618 46°3
July 75 - . 80+0 60
Auvgustys . . . 854 64
September 75 . . 833 62°4
October 75 . . . 82:2 61°6
November 75 . . 878 658
December 75 . . 103°2 774
January 76 . . . 941 70°5
February76 . . .  gor1 67§

—

() and (d): Capacity utilisation in
Steel plants 1s generally considered to
be aptimum at level of 90 per cent over
a period of time. While there is &
welcome improvement 1n production in
Durgapur Steel Plant, the optimum
level of operation is yet to be attained.
Expansion of the plant will be con-
sidered in due course.




45 Vritten Answers  CHAITRA 5, 1898 (SAKA)
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Family Planging work

1201. SHRI SHYAM SUNDER
MOHKAPATRA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are con-
templating employment of private
dectors, social workers and women
lenders on honorarium basis to gear
up family planning movement in the
country; and

{b) how many family planning edu-
cational Societieg are there to educate
women on family planning?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M.
ISHAQUE): (a) In the existing pattern
there is already a provision for invol-
vement of voluntary organizations for
motivational work and services.

No fresh scheme for the employment
of private doctors, social workers and
women leaders on honorarium basis is
under contemplation,

(b) The Government are not awarz
of any “Family Planning Educational
Societies”—as such. However a large
number of voluntary organisations in
the country are working for the fur-
therance of the Family Planning Pro-
gramme and are engaged in educa-
tional and motivational activities.

Deaths due to Malaria

1292. SHRI NOORUL HUDA: Wwill
the Minster of HEALTH AND FAMI.
LY PLANNING be pleased to state:

(a) the number of cases and deaths
due to malaria in our country during
the last three years State-wise;

(b) whether Government are adopt-
ing measureg to check the rapid in-
creage in mosquitogs in our countfy;
and

(c) 1 s0, the outlinea thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A K M
ISHAQUE): (a) A statement contain-
ing the required information is lald on
the Twable of the House. [Plared in
Library. See No. LT-10533/781.

(b) and (¢): Government are adopt-
ing the following measures to control
the malaria situation in the country:—

(1) Malaria units
organised.

are being re-

(ii) Supervision of the fleld staff
has been toned up.

(ixi) More quantity of various in-
secticides and anti-malarials
is  being supplied to the
States,

(iv) Alternate insecticides are being

provided to units where the
vector is resistant to D.D.T.

(v) Anti.larval operations in urban
area are heing intensified.

(vi)Special investigations are being
carried out in the areas where
persistant transmission is
taking place.

(vii) Drug resistance studies are
being carried out to delimit
the extent of the problem of
chloroquine resistance in P.
faleiparum and to determine
the drug regime effective
against the same To combat
the situation, quinine tablets/
ampoules are being supplied
to those units where required.

Taking over of Posial Accounts from
Audit Bepartment
1283. SHRI VAYALAR RAVI: wilt
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have de~
cided to take over the Postal Acco-
untg from the Audit Department; sgn_d

(b) whether Government will en-
trust thia account work with the Post
Office and Railway Mail Service Ac-
countants/Assistant Accountants?



47 Written Answers

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir,

(b) No, Sir. The Postal accounts
work being taken over from the Indian
Audit Department will be entrusted to
the staff coming from the Audit Depart.
ment. The existing staff i.e.,, the P.O.
and RMS,  Accountants/Assistant
Accountants will continue to do the
work they are domng at present,

Expert Body to look jinte Financial
Position of Industrial Units

1294, SHRI Y. ESWARA REDDY.
Will the Minister of LABOUR be pleas-
ed to state:

(a) whether the National Industrial
Bjpartite Committee on Textiles for
private secior has set up an expert
body to look intp the financial posi-
tion of the industrial units;

(b) if so, the salient features thereof;

(c) whether the Committee has
made its recommendations; and

(d) if so, ths moin features thereof
and the actior tike: h“ereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
'GOVINDA VERMA): (a) and (b):
An expert Committee consisting of
four representatives each of the trade
unions and mill-owners in textile in-
dustry as well as four official nomi-
nees, one each from the Ministry cf
Commerce, Department of Banking,
Departmeny of Revenue and Insurance
and Reserve Bank of India was an-
nounced on February 26, 1976 to go
into all problems affecting the health
in the industry and recomemnd suit-
able remedial measures within one
month from the date of its appoint-
ment. Its first meeting has been fixed
for April 6, 1976.

{c) and (d): Do not arise,
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Suspension of employees’ contribution

towards Provident Fung in Natiowal
Textile Corporation’s Mills

1295. SHRI TRIDIB CHAUDHURI:
Will the Mimister of LABOUR be
pleased to state:

{(a) whether the payment of em-
ployers’ contribution towards. provi-
dent fund hag been suspended in the
Nationgl Textile Corporation’s mills
in West Bengal under Government’s
orders with effect from January, 1976;

(b) if so, the reasons therefor; and

(¢) whether this has been done
with prior consultation and concur-
rence of the Regional and National
Provident Fund Commissioner?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVINDA VERMA): *(a) No,

(b) and (c): Do not aiise.

Adulteration of spices, canned feod
angd edible oils

1296. TR RANEN SEN: Will the
Mmister of HEALTH AND FAMILY
PLANNING be pleased {o state

(a) whether large number of adul-
teration cases are going unchecked in
spices, canned food and edible oils;
and

(b) if o, the steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K M.
ISHAQUE): (a) There ig no evidence
to show that there is large scale
adulteration of spices, canned food
and edible oils and it is going un.
checked,

(b) Sample of these commodities are
taken regularly by the Food Inspectors
under the PF.A. Act and gction is
taken wherever adulterated samples
are found. Canned fruits and vege-
table are liable to further check under
the Fruit Products Order.

-~
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Irimpanam-Kalamasserry roaq work

1)

1207, SHRI C. H. MOHAMED KOYA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of Kerala
have requested his Ministry to take
up the works of Irimpanam-Kalamas-
serry road and to include it under the
CRF (Special) Reserve Fund to be
implemented during {*¢ Fifth Plan
period; and

(b) it so, action taken by Union
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) and (b). Although the
Xerala Government have not pro-
posed the road for being financed
from the CRF (Special) Reserve,
they had propsed its inclusion in the
programme of ‘“Special Area Deve-
lopment Schemes and Central Minis~
iries requirements” during the Fifth
Plan. The State Government were
informed n June 1974 that this pro-
gramme was meant for road orojects
sponsored by the Ministries of the
Government of India and that no
financial assistance against this pro-
gramme could, therefore, be consi-
dered unless the road project was
sponsored by a Ministry of the Gov-
cinment of India.

Fourth Internatiomal Criminal Law
Conforence

1298. SHRI C. K. CHANDRAPPAN:
SHRI INDRAJIT GUPTA:

Wil the Mmister of EXTERNAL
AFFAIRS be pleased to state.

(a) whether Prime Minister has re-
ceived the document whith was plac-:
ed at the Fourth International Crimi-'
nal Law Conference held at San Juan
on 8—14 January, 1976, by the former'
Chilean Foreign Minister which re-
veals how 1L.T.Y. Vice-President Marian
and President Nixon were colluding
for intervention in Chile;

"
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(b) if so, the reaction of Govern-
ment on it;

(c).whether in that Conference a
warning was given to developing
countries of guch moves; and

(d) what are Government’s propo-
sals so as to be vigilant against such
dangers to our democracy and sove-
reignty?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (¢).
Yes, Sir, In the context of the discus-
sions on a draft Convention on Inter~
national Cnimes, the Fourth Interna-
tional I aw Conference made a specific
reierence to external interference in
the aflairs of a sovereign State through
commussion of acts of whatever nature,
for the purpose of destroying the
economy of that Stale

(h) and (d). The Gcevernment of
India has consistently opposed any
interference by any country or organi-
sation 1n the internal aftairs of another
country; it 1s taking all appropriate
steps to safeguard against any such
danger or threat to the sovereignty,
democracy and stabihty in the country.

Accidents in Raniganj Jharia Coal belt

1299. SHR1 SAROJ MUKHERJEE-
Will the Minister of LABOUR be
pleased to state:

(a) how many accidents took place
ip Coal Mines in Raniganj Jharia coal
belt after Chasnala incident and the
name of collieries; and

(b) how many deaths cccurreq in
these accidents after Chasnala, col-
liery-wise, and what are the causes of
these accidents even when so much
care was taken by the Mimstry to
prevent them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVINDA VERMA): (a) and (b). A
statement giving the information in,
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respect of fatal accidents in coal mines
in Raniganj and Jharia coal fields after
Chasnala incident 1s laid on the Table
of the House [Placed 11 Litrary. See
No. LT-10534/761.

Aecidents in codl mines

1300. SHRI MOHAMMAD ISMAIL:
Will the Minister of LABOUR be pleas.
ed to state how many accidents occur-
red during production-cum-safety
fortnight observed in coal mines?

THE DEPUTY MINISTER IN THE
MINISTRY OP LABOUR (SHRI BAL-
GOVIND VERMA): Three fatal and
thirteen serious accidents occurred in
the coal mines of Bharat Coking Coal
Limited resulting in the death of three
persons and sertous injuries to sixteen
others during the production-cum-safe.
ty fortnight observed by them from
second to fourteenth February, 1976.

Paiky dak delivery facilities to villages

1301. PROP. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the percentage and number of
villages, Circle-wise (State-wise in
cave of multi-State Circles) which
have been provided the facility of
daily dak delivery at present;

(b) the percentage and number of
villages, Circle-wise (State-wise in
case of multi-State Circles) which
receive dak (i) thrice a week (ii)
twice a week (iii) once a week (iv)
ence in periodg over a week; and

{c) efforts being made to accelerate
the provision of better dak delivery
fadilities gradually to villages which
do not have daily dclivery?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): (a) and (b). The informa-
tion is laid on the Table of the Lok
Sabha, [Placed in Library. See No.
LP-10535/76 1
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(c) A concerted drive hes been
undertsken by the Department to ac-
celerate ang improve delivery taeili-
tieg in the rural areas by converting
runners lines into mail motor lines
and by suitable re-adjustment of de-
livery arrangements etc.

D.T.C. Buses in running condition

1302, SHRI JAGANNATH MISHRA:
Will the Ministey of SHIFPING AND
TRANSPORT be pleased to state:

(a) the total number of buseg with
the Delhi Transport Corporation as
on 1st March, 1976; and

(b) the number of buses in perfect
running condition and the number of
buseg proposed to be added during
the current Financial Year?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) and (b). As on 1-3-76,
the DTC had a fleet of 2036 buses, out
of which 15556 were in perfect running
condition. The Corporation placed
orders for 400 buses during 1976-76.
Against this, 180 buses have already
been received. The bulk of the re-
maining 220 buses are also expected
to be received before the close of the
year.

Mini Steel Plant in West Bengal

1303. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have de-
cided to construct a mini steel plant
at Burdwan Distriet in West Bengal;
and

(b) if so, when this mini steel
plant wil] start production?

r:issrggngrsmmm IN THE
TEEL AND MINES
{ggm SUKHDEY PRASAD); )
ang (b). A Letter of Intent hag been
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recently issued for setting up an elec-
trie furnace-cum-rolling mill unit at |
Burdwan in West Bengal to produce
ingot steel, bars, rods and structurals,
R will be a joint sector project of the
Government of West Bengal,

QCelliery Accidenty @uring 1975

1304. SHR1 SOMNATH CHATTER-
JEE; Will the Minister of LABOUR
be pleased to state:

(a) the total number of colliery
accidents in the country during 1975
(eatcluding Chasnala accident);

(b) how many of these accidents
were of serious nature; and

(c) the total number of deaths as
a result of these accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA). (a) and (b).
222 fatal accidents (excluding the
accident in Chasnala Colliery) and
2044 (provisional) serious accidents
oceurred in coal mines during 1975.
Considering the number of casualties
involved as an index of the gravity
of the accidents, there were 16 fatal
accidents 1n which three or more per-
sons were killed

(c) 289

Visit by Soviet Foreign Minister

i865. SHRI SARJOO PANDEY:
Wil) the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Soviet Foreign
Minister had visited India recently:
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIFINPAL DAS): (a) and (b).
The Soviet Deputy Foreign Mimster,
Mr. N. P. Firyubin, visited India from
Fobruary 27 {0 March 5, 1976. Dur-
ing hig stay in Delbj, he had talks
with the Forgign Secretary and call-
ed on the Prime Minister, Foreign
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Minigter and Chairman of the Policy

Planning Committee in the Ministry
of External Affairs.

Mr. Firyubin's visit to India was n
the friendly tradition of regular con-
tacts and consultations that are perio-
dically helg between India and the
Soviet Union for exchange of views
on bilateral matters and other ques-
tions of mutual interest.

Employment banned in Coal Mines

1306 SHRI ROBIN SEN: Will the
Minister of LABOUR be pleased to
state:

(a) in how many coal mines em-
ployment of persons were banned
due {o possible inundation;

(b) the names of the coal-mines;
and

(e) the steps taken to provide al-
ternate employment to the affected
workers?

The DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA); (a) and (b).
Employment of persons has been
affected in the following coal mines
due to orders of Director General of
Mines Safety issued on account of ap-
prehended danger of inundation:—

(1) New Dugda Colliery

(2) Barora Collery.

(3) Selected Dhori.

(4) Chora Colliery.

(5) Chandamentta Colliery.
(6) Ambara Colliery.

(7) Mohan Colliery.

(8) Newton Chickli ‘A’ Colliery.
(9) Sudamdih Incline Mine.
(10) Santoria Colliery.
(11) Central Satgram Colliery.

(c) According to the infgrmation
available, none eof the affected per-
sons has been retrenched by the mam-
agement.
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Telephone Eschanges of South Kinara
District

1807. SHRI P. R, SHENOY: Wwill
the Minister of COMMUNICATIONS
‘be pleaseq to state:

(a) the total number of telephone
exchanges that are operating in South
Kanara District at present with their
salient features; and

(b) the exchanges which are pro-
posed to be opened in the near
future ?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) There were 41 ex-
changes with a total equipped capa-
city of 10,175 lines with 8025 work-
fing connections and 783 apphcants on
waiting list, as on 1-2-1976. Out of
these exchanges, five are manually
operated and the rest are automatic
exchanges.

(b) Apart from 2 more exchanges
openeq between 2-2-1976 anq 153-
1976, the following exchanges are also
proposed to be opened in the near
tuture:—

(1) Subramanya,
{2) Badaganur.
(3) Adyanadaka.
(4) Kanyana.
(5) Pereje.

(6) Marvanthe.
(7) Mandarthi.

‘Talks on Diego Garcia developments
between representatives of Indo.US
Joint Commission

1308. SHRI S. M. BANERJEE:
SHRI D. K. PANDA,

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
of the fact that USA and Britain
under a new agreement have under-
taken to consult each other on joint
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,activities end policies in the Diego
Garcia island area in the Indisn
!Ocean:

(b) if so, whether Government
have pointed it out while participating
in the Indo-US Joint Commission and
its Sub-Commissions Wwhich are in
progress; and

(c) the reaction of US representa-
tive on 1t?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir.

(b) The Indo-US Joint Commis-
sions and fits Sub-Commissions have
been set up to promote bijlateral co-
operation between the two countries
in the sphere of science, and techno-
logy, cducation ang culture and in
the economic and commercial fields.
The question of US bases in Diego
Garcia does not fall within its pur-
view and thig question was not taken
up at the meeting of the Commission
or its Sub-Commissions. However
Government of India’s views on Diego
Garcia have been conveyed to the
US on appropriate occasions,

(c) Does not arise.

Alleged anti-labour policies practised
by Punjab, Haryana and Delhj Cham-
ber of Commerce

1309, SHRI MADHURYYA HAL-
DAR: Will the Minister of LABOUR
be pleased to state:

(a) whether he hag received one or
more letters from the Employees'
Union of Punjab, Haryana and Delhi
Chamber of Commerce complaining
against the anti-labour policies of in=-
dustrialists of the said organisation;

(b) what action has been taken 80
far to compel the Chamber to folow
statutory obligations under Shops &
Establishments Act, Payment of Wages
Act, Provident Fund Act and Notifica-
tion of Vacancies Act; and
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tq) when the  above-mentioned
nruinisation hag deposited its Stand-
ing’ Orders with Labour Commissio-
-aer?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) No.:

{b) Does not arise.

(c) The Government is not aware.

Bus travel without Tickets

1310, SHRI MOHINDER SINGH
GILL; Wili the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Motor Vehicles Act
and the Roaq Transport (Corporation
Act are sought to be amended by
.the Centre to prescribe penalties for
‘bus travel without tickets;

(b) whether the Stateg are being
consulied in -the matter; and

(c¢) if so, the reaction of the State
Governments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) and (b), Yes, A sugges-
tion for including a specific provision
in the Motor Vehicles Act, 1939, to
provide for more deterrent punish-
ment for the offence of travelling
without tickets in the buses of State
Road Transport Undertakings, is pre-
sently being examined in consulta-
tion with the State Governments.

(c) 'The majority of the twenty
States, who have replied so far, have
no objection to the suggestion. A
few States like Madhya Pradesh,
_Rajasthan, Orissa and West Bengal
have already. enacted independent

Tocd] Acig for the purpose.
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‘Allocation of Amount from Central
Road Fung to States during 1974-75
ang 1975-76

1311. SHRI CHINTAMANI PANI--
GRAHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased’
to state.

(a) the amount allocated to various
State Governmentg from Central Road"
Ft_md in 1974-75 and 1975-76, State-
wise; and

(b) what amount will pe allocated
to Orissa from Central Road Fund in
1976-772

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI! DALBIR.
SINGH): (a) The State-wise allot-
ments made to the various State Gov-
ernments during 1974-75 and the
amount earmarked so far during
1975-76 are given in the statement
laid on the Table of the House.
[Placzq in Library. See No. LT-10536!
76]. The latter amount is subject to
such adjustments as might be neces-
sitated in the light of final require-
ments of States to be received upto
the end of March 1976.

{b) The amount to be allocateg to:
Orissa and other States from Central
Road Fund in 1976-77 can be known
after the Budget for 1976-77 has been
voted by the Parliament.

Medical Facilities for Hear{ Patients

1312, SHRI BIRENDER SINGH
RAO: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-~
ed to state how the heart patient death
compare in India with some of the
advanceq foreign countries and the
steps taken by Government to pro-
vide better medical facilities for
heart patient in towns ang rural areas-
of the country?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
M. ISHAQUE): Diseases ot the heart
are not registerable and, as such,
there are no authentic figures as to
the number of deathg due to heart
diseases for comparison with some of
the advanced foreign countries in the
world, Facilities for treatment of
heart patients are available in medi-
<al college hospitals, other large hos-
pitals and most of the district hospi-
tals. These facilities are being aug-
mented wherever possible.

Agreement with France ang Canada
to set up Nuclear Deprocessing Planis
jn Pakistan

1313. SHRI BIRENDER SINGH
RAO:
SHRI RAM SAHAI PANDEY:
SHRI D, D, DESAI:

SHRI M. RAM GOPAL
REDDY;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government  have
seen the reports in the press regard-
ing proposed agreements of Pakistan
with France and Canada for setting
up nuclear de-processing plants in
Pakistan;

(b) the reaction of Government in
this regard; and

(c) the efforts wmade to meet the
Pakistani move for endangering peace
in the sub-continent by production of
nuclear weapons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL A¥F-
FAIRS (SHRI BIPINPAL DAS): (a)
‘Government has seen press reports
regarding agreement between Pakis-
tan and France for the establish-
ment of @ reprocessing plant in
Pakistan,

(b) and (c). The Government of
India has consistently stood for the
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use of nuclear cuergy for pesceful
purposes and hag opposed its wse for
making nuclear weapons Gowmyn-
ment hag also been striving for and

supporting steps towerds nuclear
disarmament,
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Daily Clearance of Mail of Villages

1317, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state; '

(a) the percentage and number of
villages, circle-wise (State-wise in case
of multi-State circles) which enjoy
the facility of daily clearance of mail
through letter boxes in their jurisdic-
tion; and

(b) effort; being made to provide
better posting/clearance facilities to
villages which do not have this faci-
lity at present for absence of letter
boxes within their jurisdiction?

THE MINISTER OF COMMUNI-
CATIONS (DR SHANKER DAYAL
SHARMA): (a) Letter boxes are
provided wherever justified accord-
ing to the norms prescribed by the
Department. The information desired
is given in the statement lm on the
Table of the House. [Placed in Lib-
rary...See No, LT-10538/76]

(b) Constant efforts are made to
provide more and more facilities for
clearance of letters from the villages.
More letter boxes are being provided
in the rural areas. With the incresse
in duaily delivery of letters in villages,
the delivery agents who are authoric-
ed to accept letters for posting are
going so in an inreased number.

Introduction of recorded delivery
System

1318. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
statie:

(a) whether the recorded delivery
system hag been introduced in Gov-
ernment offices during the current
fihancia] year; and )

(b) if so, the facilities ava:lable to
the sender under this system and the
progress made by the system so far?
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THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) Recorded delivery
service was introduced on 1.11-1973
by the post offices for members of the
public as well as Government offices.

(b) Under this service all postal
articles are accepted under record
and delivered to the addressee under
receipt and if the sender desires to
obtain information regarding delivery
an ‘intimation to sender’ is also sent
bv the delivery post office on payment
of extra fees. The progress made by
the service has not yet been assessed.

Fleet Aggregate for Moghul L?nes

1319. SHRI HARI SINGH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the fleet agaregate of the Moghul
Lineg shipping company at the end
of December, 1975; and

(by number of shipg of the fleet
bheing useq for cargo and for passen-
gors?

THE WMINITER OF SHIPPING
AND TRANSPORT (DR. G. 8.
DHILLON): (a) and (b) The total
number of vessels owned by the
Moghul Line Limited as on the 3ist
December, 1975 was 18. Out of these
12 are Cargo Vessels and 8 are Passen-
gers  Vessels The six Passenger
Vessels are also capable of carrying
limited quantities of cargo.

Setting up of Experts panely gor
Textile Indusiry

1320. SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased
to state:

(a) whether QGoverrment have
taken a decision to set up experts
panels to look into the problemy of
textile industry in public and private
sectors; and ]
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(b) if so, the broad outlines regard-
ing the composition of panels, terms
of reference ang period for submis-
sion of reports?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
National Industrial Committee on tex.
tile (Private Sector) has set up an
Expert Commiftee consisting of four
representatives each of trade unions
and mill-owners ag well as four official
nominees—one each from the Ministry
of Commerce, Department of Banking,
Department of Revenue and Insurance
and Reserve Bank of India, announced
on February 26, 1976, to go into all pro-
blems affecting the health of the indus-
try and recommend suitable remedial
measures within one month of its date
of appointment, Its first meeting has,
however, been fixed for 6th April, 1976.

Expansion of Bhilaj Steel Plant

1321, SHRI INDRAJIT GUPTA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Bhilai Steel Plant
would reach the rated capacity of four
million tonnes by 1981;

(b) if so, whether Government
have taken steps for expansion of
Bhilai Steel Plant; and

(¢) how much Government need
for the expansion of the Blilai Steel
Plant?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRASAD):
(a) Revised Commissioning Schedule
for expansion of Bhilai Steel Plant
from 2.5 million tonnes to 4.0 million
tonnes of ingot steel envisages com-
pletion by the end of December, 1981.

(b) Yes, Sir,

(c) The estimated cost of expansion
of Bhilai Steel Plant as reported by the
Plant Management and the Steel
Authority of India Limited is Rs. 969
crores.

14 LS—3.
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Prescription of foreign company drugs
by Medicaj Practitioners

1323. SHRI N. K. SANGHI: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the medical practi-
tioners in the country usually pres-
cribe medicines which are manufac-
tured by foreign companies in JIndia
because of their better efficiency as
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compared to similar drugs produced
in other manufacturing units;

(b) whether Government have ins-
tituted an enquiry ag to why the
Indian unite are not able to come up
to the mark of the foreign companies
and if so, the findings thereof; and

(¢) whether there is any all India
organisation which checkg that the
medicines manufactured by different
companies really conform to the
standard which it advertises and how
many firms were prosecuted during
the last three years for non-conform-
ing to the standards?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M.
ISHAQUE): (a) There is no evidence
to show that medical practitioners
usually prescribe medicines manufac-
tured by foreign companies in prefer-
ence to similar drugs produced by other
manufacturing units,

(b) No such enquiry has been made.

(c) The Drugs Standards Control
Organisation at the Centre and the
various State Drugs Control Organisa-
tions exercise checks to see that the
drugs manufactured conform to the
prescribed standards.

No separate statistics regarding pro-
secution for sub.standard drugs have
been maintained. However, the infor-
mation readily available shows that in
the last three years the following States
have launched prosecutions for drugs
not conforming to standards as ind:-
cated below:

1. Haryana—One
launched.

2. Kerala——Three prosecutions were
launched and one case ended in
conviction,

8. Madhya Pradesh—Eight prosecu.
tions were launched.

4. Karnataka—Two
were launched.

prosecution was

prosecutions
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Production target of Hindusian
Teleprinters Limited
1324, SHRI M. RAM GOPAL REDDY:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Hindustan Teleprinters
Limited have fixed targets for higher
production during the current finan-
cial year; and

(b) if so, the facts thereof ?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SIIARMA): (a) Yes, Sir,

(b) The targets of production fixed
by Hindustan Teleprinters Limited for
the main items of production for the
years 1974-75 and 1975-76 are given
below:

Items of Production Targets Targets
for for
1974-75 1975-76
(i) Teleprinters 5,500 6,100
(numbers)
(if) Teleprinters 50 70
spares (value in
3. lakhs)
(iii) Blectric Typewriters 200 400
(numbers)

Export of Nuclear processing plants
to Pakistan by France and West
Germany

1325. SHRI RAJDEO SINGH: Wwill
the Mimister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether France ang West
Germany have rejected the request
of U.S.A, and intend to export nuclear
processing plants to Pakistan and
other probable purchaser nations
despite the fact that these could bdbe
used to manufacture atomic weapons;
and

(b) it so, the reaction of Govern~
ment thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Govern-
ment has no information whether the
United States had made any such re-
quest and whether France and the
Federal Republic of Germany have
rejected it. However, it is true that
France has reached agreement with
Pakistan and the Federal Republic of
Germany with Brazil involving the
construction of reprocessing plants in
those countries.

(b) The Government of India has
consistently stood for the use of nu-
clear energy for peaceful purposes and
has been opposed to its use for making
nuclear weapons,

Allotment of Money for Improvement
of National Highway No. 43

1326. SHRI K. PRADHANI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have allot-
ted any funds for the improvement of
National High Way No. 43 in Ghat
area from Jeypore to Salur;

(b) if so, the amount allotted;

(c) whether any funds allotted pre-
viously is pending utilisation; and

{d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI DALBIR SIN-
GH): (a) and (b), Yes, Sir, During
1975.76. a sum of Rs. 15.10 lakhs has
been allotted.

(c) and (d). Presumably, the Member
is baving in mind unspent balance, if
any, lying with the State Governments
concerned out of the allotments made
for the road in guestion from time to
time. The question of any unspent
balance lying with the States in the
case of National Highways however
does pot avise as National Highways
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being a Central subject, the entire ex-
penditure incurred on the development
and maintenance of National High-
ways is debitable directly agsinst Cen-
tral Cash balances whether 1t is more
than the allotment or less than that
amount, In the latter case, balance, if

any, left lapses at the close of a finan.
cial year

Expansion of Bhilai Steel Plang

1327, SHRI RAJDEO SINGH: will
the Minister of STEEL, AND MINES
be pleased to state:

(a) whether the Board of Directors
of the Steel Authority of India decided
recently to invest Rs. 115 crores in the
next Financial Year for expansion of
the annual capacity of the Bhilai Steel
Plant to four million tonnes and for
erection of the Refractories Plant;

(b) it so, what is the buijlt in capa-
city at present of the Steel Plant and
whether this capacity has been achi-
eved; and

(c) if so, when?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRASAD):
(a) Yes, Sir. Budget outlay of Rs. 117.99
crores was proposed for the year
1976-77 for expansion of Bhilai Steel
Plant and for erection of Refractories
Plant.

(b) and (c). The annual rated capa-
city of Bhilai Steel Plant in respect
of saleable steel is 19,865,000 tonnes
which is equivalent to 163,700 tonnes
per month. During the current finan-
cial year, the rated capacity for a
month has been fulfilled/exceeded dur-
ing August, 1975, September, 1975,
December, 1975 and January, 1876, The
likely production of saleable steel dur-
ing the current year is anticipated to
be 18.20,000 tonnes which would work
out to 93 per cent of the annual rated
capacity,
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Production by Manganese Ore India
Limited

1328, SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Manganese Ore India
Limited produced 2,28,048 tonnes dur-
ing the last three quarters of 1975
against the target of 2,21,401 tonnes;

(b) whether due to better dispatches
for exports and to domestic consumers
a gross profit of Rs 84 lakhs were
earned;

(c¢) whether Bhilai grade ore is in-
ferior 10 other grade ore available in
the country; and

(d) whether the demangd in the in-
ternational market of Bhilaj grade ore
is encouraging ?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDLV PRASAD):
(a) Yes, Sir.

(b) Accounts have yet to be finalized.

(¢) For trading purposes, the Indian
Manganese ores are iermed as high
grade (46 per ccnt Mn. content or
above), Medium grade (38-46 per cent
Mn. content) and low grade (28 per
cent—g5 per cent Mn, content). Bhilai
grade ore, which contains 30 to 35 per
cent Mn, and 0.25 per cent phosphorous
is generally regarded as low grade ore.

(d) There is some demand for Bhilai
grade ore also in the export market.

Electro-Flux Process for Ultra-High
Clean Steel

1329. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pleased to state:

{a) whether TISCO hag perfected
the electro-flux refining process for
production of ultra-high clean steel;
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(b) whether to manufacture ultra-
high clean steel a indigenously deve-
loped commercial-scale plant was set
up in 1973 to produce 7,000 tonnes per
annum required for air-craft industry,
electrical machinery and other defence
requirements, thereby saving a lot of
forcign exchange; and

(¢) if so, whether any of the steel
mills in public sector is also in a posi=
tion to produce such high grade steel?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKI!IDEV PRASAD):
(n) TISCO have no! perfected the
electro-flux  refining process (also
known as electio lag refining ~ESR).
The ESR process was patented in the
1930s in the US A, and subseguenily
developed extensively in the USS.R.,
U.K., We-t Germany, etc,

(b) Under its Resensch and Develop-
ment programme, TISCO set up in
May, 1974 a pilot plint scale unit with
a capacaity of about 7,000 tonnes per
annum. A number of tuals have been
conducted and are still t eing conduct-
ed to stahilise the production of ultra-
high clean stecl on a commerctal scale
from this unitl. While there 15 a tery
limited demand in the country at pre-
sent for such ultia high clean guality
special steels (Required only for speci-
alised applications in  certain areas
such as Aviation, Space and Defence
Services), the ESR Unit at TISCO can
only meet a part of this demand.

M/s. Firth India Sieel Co, Ltd. is in
the process of instaling an E.S.R. unit
of similar capacity on the basis of im-
port from U.K.

Affer the commercial production of
special steels from these units is
established, there muy be some saving
in foreign exchange by eliminating
imports of such special steels.

(c) This type of ultra-high clean
quality steel at present cannot be pro-
duced in any of the public sector stee}
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plants. However, the Research and De-
velopment Organisation of Hindustan
Steel Limited/Steel Authority of India
Limited is planning to conduct experi-
ments for developing the application
of ES.R. process for high speed tool
steel produced by the Alloy Steel Plant
Durgapur, and armour plate steel pro-
duced by the Rourkela Steel Plant,
utilising the facilities available at
TISCO.

Enhancement of Sickness Benefit by
ESIC.

1330. SHRI S A. MURUGANAN-
THAM:

SHRI ISHAQUE SAMBHALI

‘Will the Minister of LABOUR
be pleased to state:

(a) whether the Employees’ State
Insurance Corporation has enhanced
the sickness benefit rates; and

(b) if so, an account thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI1 BAL.
GOVIND VERMA): (a) and (b). The
benefit rates for employees have been
enhanced under the Employees’ State
Insurance Amendment Act, 1975 as
under:

Grup ofemnloyees ' Standard Daily ]
whose average daily 2nefit Rate in §
wages ate : Rupecs
Old}] New
Rate Rate
— -
Below Re. 1 . . . *4s 1°00
Re. t ani above but . <65 1°00
below Rs. 1.%0.
Rs. 1- 50 and sbove but 9 I°0>

below Rs. 2400,

Rs. 12 ani sbove but §+00 7°00
below Rs. 15.00.

Rs. 16 ani above upto  8:§0 10°00
Rs. 19 25P,
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In addition, the Employees’ State
Insurance Corporation has approved
increase in the Extended Sickness
Benefit rate by 25 per cent with effect
from 1st April, 1976.

Migration of Indian Doctorg to U.S.A,

1331 SHRI M. RAM GOPAL
REDDY: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
{o stale:

(a) whether Government have made
any survey about the migration of
qualified doctors from our country to
the United States; and

(b) if so, the number of doctors
migrated during last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HIEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE). (a) No.

(b) The information is not avail-
able.

Structural Defectg in Kidwai Bhavan,
New Delhi

1332, SHRI RAM GOPAL REDDY.

SHRI MOHINDER SINGH
GILL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether serious structural de-
fects have been noticed in the only a
decade-old Kidwaj Bhavan on Jan-
path housing the Communications
Ministry necessitating extensive re-
pairs; and

(b) if so, what action has Govern-
ment taken against persons responsi-
ble for the said faulty construction?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). Appearance
of cracks in some of the columns and
beams, mostly external, in the Kidwa



e e e e

75 Writien Answers

Bhawan building was naticed during
the year 1974-75. Initial investigation
has revealed that the cracks seen at
present do not constitute any hazard to
the structure of the building.

Remedial action is in progress.
Action to ascertsin the causes and
lapses, if any, and for determining
further remedial measures is being
taken. s |

Integrated Programme {0 Develop and
Expand Communication System

1883. SHRI VASANT SATHE: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have for-
mulated special schemes like Quick
Mai] Service, No Delay Service, Pin-
Code System and STD as a part of in-
tegrated programme to develop and
expand the communication system in
the country;

(b) if so, whether extension of these
schemes to new areag is proposed dur-
ing 1976-77 and subsequent years of
the Fifth Five Year Plan period; and

(¢) it so, the outlines thereof?

THE MINISTER OF COMMUNICA.
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir. The Quick
Mail Service and Pm Code System are
of recent origin while the S.T.D. and
‘No Delay’ telephone services have
been m operation for quite a few
years.

(b) and (c). The plans for extension
of these services are as below.—

(i) Pin Code and Quick Mail Service

The development of QM.S. and PIN
system 1S a continuous process. All
the headquarters of States and Union
Territories have been connected in a
national Q.M.S. network, It is proposed
to extend the QM.S. to more towns
other than District Headquarters and
State Copitals after the service stabi-
Uses.
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(i1)No delay Service and S.T.D:
Service

Expansion of the 8TD, and ‘No
Delay’ telephone services has been
proposed during 1976-77 and subse.
quent years of the Fifth Plan on the
following basis:

(i) Connection of State Capitals to
Delhi,

(n) Connection of all District Head-
quarters within 300 Kms. of
Delh1 and 200 Kms, of Bombay,
Calcutta and Madras to their
respective metropolitan centres;
and

(11) Connection of District Head-
quarters to the State Capitals.

Wherever S.T.D. is noi feasible due
to non.availabiity of transmussion
media or switching equipment, ‘No
Delay’ service will be provided. In
1976-77 all the major State capitals
except those of the North-Eastern
States in Assam region will be provid.
ed with STD to Delhi. ‘No Delay’
service will be provided to the remain-
ing State Capitals.

Launching a Satellite with Forelgmn
Collaboration

1334 SHRI HARI SINGH: Will the
Minister of COMMUNICATIONS be
pleased to state

(a) whether India will soon launch a
satellite with foreign collaboration to
cover the tele-communication system
of the country;

(b) it so, with which country the
collaboration has been sought; and

(c) when the above satellite will be:
launched?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) to (c). The question
of having a domestic satellite for com-
munication and other allied needs of
the country is at present under study.
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“Steel Qrder Lost”

1335. SHRI HARI SINGH: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to a3 news
item dated 26th February, 1876 titled
as ‘Rs. 10.8 croreg steel order lost’; and

(b) if so, Government’s reaction
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRASAD):
(a) Yes, Sir,

(b) The report is incorrect.

Loss to DT.C.

1336. SHRI R, S. PANDMNY: Will the
Mimaster of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Delhi Transport Corpo-
ration is still incurring heavy losses
on its operationg despite increase in
fares; and

(b) if so, the reasons therefor and
the remedial measures proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) Yes, though the gap
between the working expenses and
income has been bridged to some
extent after the infroduction of the
two stage fare system.

(b) The main reasons for the losses
are increase in the wage bill of the
Corporation as a result of the enhanc-
ed D.A. granted to its employees on
the recommendations of the Third Pay
Commission and rise in the price of
diesel, lubricants and spares. The
Corporation is making efforts to re.
duce working losses by (i) increasing
revenues by improved kilometerage
and plugging leakage of revenue by
intensitying checking system; and (i)
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reducing operational costs by improv.
ed maintenance facilities.

As a result of the various measures
taken by the DTC, the operational effi.
ciency and the rate of earning per
K.M. has improved.

Growth of Collective Security Concept
in Asia

1337. SHRI N. K. SANGHI: Will the
Munster of EXTERNAL AFFAIRS be
pleased to state.

(a) whether in a publication (Soviet
Review) brought out by the Soviet
Embassy in New Delhi recently it has
been stated that the idea of ensuring
security on a collective basis is grow-
ing in Asia;

(b) if so, whether any Indo-Soviet
talks were held on this issue; and

(c) the reaction of other Asian coun-
tries in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) Talks are held from time to
time between India and the Sowviet
Union in accordance with the tradi-
tion of regular contacts and consulta-
tions. During these talks, questions of
mutual interest, including those relat-
ing to the promotion of peace and co-
operation in Asia, are discussed.

(¢) Government has not discussed
the idea of ensuring security in A'sia
on a collective basis with other Asian
countries,

Delhi Hospitals equipped with Pace
Makers

1338. SHRI  BIRENDRA SINGH
RAO: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) the names of Government
hospitals in Delhi/New Delbi which
are equipped with pace makera for
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treatment of patients suffering from
heart diseases; and

(b) the number of deaths of heart
patients in each of these hospitals in
Dethi during the past three yesars re-

ting to the age group of 40-50 and

60 and above 60 years?

THE DRPUTY MINISTER IN 1HE
INISTRY OF HEALTH AND FAMI-
¥ PLANNING (SHRI A. K. M. ISHA-
UE): (a) G.B. Pant Hospital and All
dia Institute of Medical Sciences,

(b) Age Group

40-50 50-60 Above
Years Years 6o
Years

G.B. Pant Hospital 88 72 96
(1973—75)

All India Institute of 92 85 133
M-dical Sciences
(1973—75)

Micro-wave facilities jn South Kanara
District of Karnataka

1339. SHRI P. R. SHENOY. Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the micro-wave facilities in the
1d of commufication provided and
oposed to be provided in South
inara District of Karnataka; and

(b) the time by which the proposed
2ilities will be provided?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA). (a) Mangalore and Udipy
are already linkeq by a UHF system
since October, 1974. Work is in pro-
gress on  Mangalore-Puttur UHF
Scheme A broad band Micro-wave
scheme linking Mangalore to Bombay,
Bangalore, Madras ang Trivandrum
hag been sanctioned.

(b) The Mangalore-Puttur UHF link
is likely to be commissioned by 1977,
the installation works on the Bombhay-
Mangalore-Bangalore-Madras/Trivand-
rum. wideband Micro-wave link are in
progress and it is expected that the
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route will be progkessively completed
by December, 1977.

France to sell Plutoniom Plant to
Pakistan

1340. SHRI S. M. BANERJEE:
SHRIMATI PARVATHI
KRISHNAN:

Will the Mmister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether France is to sell Pluto-
nium Plant to Pakistan;

(b) if so, the facts thereof;

(c) whether thig deal is likely to up-
set the balance of power in South
Asian region; and

(d) if so, Government's reaction on
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS): (a) and (b).
A Cooperation Agreement was initial-
led by the Governments of France and
Pakisian on 23-1-1976, which provides
for the construction of an irradiated
fue] processing plant in Pakistan The
draft Trilateral Agreement between
Pakisian, France and the International
Atomic Energy Agency (1AEA) in res-
pect «f safeguards was approved by
the JAEA on 24-2-1976. The target
date for the operation of the plant is
1980.

(c) and (d) It 18 yet premature to
give an assessment of the nature of
Pakistan’s nuclear programme.

ufrid afeat Faem
1341, Y Tsqraar sredY ¢
=t ¥lo Mo Twrk
Mo TAT AT ¢
ot awT g
7T earel W gfcare fdiveer
Tt @ Fnd A owar w%F e

(%) #7 75 A9 § fr avEwR
} ufrart ofcnt fadtes 1 fagwe
et 5T frr 4
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Export of Aluminium

1343. SHRI D. D, DESAI: Wil] the
Minister of STEEL AND MINES be
pleased to state the quantity of alu-
minjum exported hikely to be exported
during 1875-76 and 1976-77?

THE DEPUTY MINISTER IN THE
MINISTRY OP STEEL AND MINES
(SHRI SUKHDEV PRASAD): About
twenty thousand tonneg have already
been cleared for exports for the period
ending 31-12-1976, ang are likely to be
fully contracted for shortly.

Deposits ynder Telephone Communi-
cations Scheme

}344. SHRI D. D. DESAI: Wili the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the scheme of deposits
with  application for telephone
connections has netted more than
Rs. 50 crores to the Ministry; and

(b) if 80, the facts of the deposits
obtained from each State?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir.

(b) The amounts of deposits collecteq
in different Telecom. Circles and Tele-
phone Districts are given in the state-
ment laid on the Table of the House,
gl]md ir Library. See No. LT-10538/
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New Agreement between UK. antk
US.A, on Diego Gareia Bave

1345. DR. RANEN SEN; Wil ihe
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether recently Britain and
U.S.A. have signed a new agreement
on expansion of an aero-naval base
in Diego Garcia island; and’

(b) if so, whether Government of
India have protested against this to
British and American authorities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
The Government have seen the Agree.
ment signed by the Governmenis of
United States and the UK. on Febru-
ary 25, 1976 tor the expansion of the
existing facilities at Diego Garcia.

(b) While the views of the Govern-
ment of India on the Diego Garcia base
are well-known to the international
community, 1ncluding the Governments
of the United States and the United
Kingdom, the Government of India
does not look upon Diego Garcia as a
bilateral problem between the Govern-
ments of India, on one hand, and the
Government of the Uniteq States and
or the United Kingdom, on the vther.
The Government of India has not,
therefore, lodged any protest with
eithey of the Governments.

Forelgn Poris Prefer Container
Vessels

1346. DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleaseg to state:

(a) whether foreign ports prefer
container vessels for loading and un-

loading of ships;

(b) whether Indian ships have not
developed containerisation; and

(¢) if so, steps taken to remove
this defect of the Indian ghipet
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (BHRI DALBIR
SINGH): (a) Foreign ports, particul-
arly of developed countries, are under-
stood to be preferring container ves-
sels.

(b) and (¢). Indian lines have not
yet acquireq fully cellulared contained
ships. However, they have acquired
some modern vessels which are con-
tainer oriented and are capable of
carrying on deck and underdeck a
limited number of containers.

Pronouncements of Indo-Soviet
Friendship by Soviet Leaders

1347. SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are aware
of the pronouncements made by the
General Secretary on the opening day
of the 25th Party Congress of CPSU
regarding the Indo-Soviet friendship,
co-operation and Asian Security; and

(b) how far Indo-Soviet friendship
on the basis of mutual understanding
and Indo-Soviet Treaty have gathered
strength?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS): (a) Yes, Sir.

(b) Indo-Soviet relations, which are
characterised by a spirit of warmth.
friendship and mutual understanding,
have been steadily and satisfactorily
developing over the years in all fields
The conclusion of the Indo-Soviet
Treaty of Peace, Friendship and Co-
operation has given a further impetus
to the growth of Indo-Soviet coopera-
tion in the political, economic, scienti-
fie, technological, cultural nnd other
filelds and a large number of agree-
ments have been signed reflecting this
expanding cooperation. The third ses-
sion of the Indo-Soviet Joint Commis-
sion 18 to be held in Moscow in early
April. A new Trade Agreement for
the period 1976-80, which provides for
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significant growth in two-way trade, 1s.
also expected to be signed shortly.

Bailadila Fines/Blue Dust

1348. SHRI C. K, CHANDRAPPAN:
Wil] the Minister of STLEL AND
MINES be pleaseq to refer to the reply
given to Unstarred Question No. 1039 -
on 22nd January, 1976 1egarding ace
cumulation of blue dust ;n Baladila
iron ore complex and state:

(a) whether Government have
taken a decision regarding the
economic utilisation of Bailadila fines/
blue dust through pelletisation; and

(b) it so, the
thereof?

broad outlines

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b). The proposal for setting up a
pelletisation plant based on the iron
ore fines and blue dust from the Baila-
dila mines has been under considera-
tion. The Metallurgical and Engineer-
ing Consultants (India) Ltd., have re-
cently studieq the broad parameters of
the project and recommended further
studles on the techno-economic feasi-
bility of transportation by slurry pipe-
lines and also a programme of detailed
testing of the ore. A major constraint
in  realisation of the project at this
stage is also the non-availability of re-
quisite financial resources for the pur-
pose.

Phasing out of Slow-Moving Vehicles
in Delhi

1349. SHRI MOHINDER SINGH
GILL. Wili the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether a decision has been:
taken to phase out slow-moving
vehicles on the roads in the Capital;
and

(b) if eo, steps being taken in this
regard?

- -
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) and (b), While no final
decision has yet been taken on ihe
phasing out of slow-moving vehicles
in Delhi, a ban has been placed on the
plying of such vehicles in some select-
ed areas of the cily, as an experimen-
{al measure.

Visit by Deputy Premier of G.D.R.

1350. SHRIMATI PARVATII KRI-
SHNAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the G.D.R. Deputy
Premier had recently visited India
and had discussions with the Prime
Minister and the External Affairs
Minister; and

(b) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI BIPINPAL DAS): (a) Yes. Sir.

(b) G.D.R. Deputy Premier’s meeting
with the Prime Minister was in the
nature of a courtesy call. He also
called on the External Affairs Minis-
ter, when views were exchanged for
further expansion and diversification
of bilateral trade and economic rela-
tions. Discussions alsp covered possi-
bilities of GDR collaboratinn in the
flelds of chemicals, pharmaceuticals
and drugs, petroleum, open cast min-
ing, ship-building, textile machinery.
agriculture ete.

Closure of Telephone Exchanges in
Orissa

1351. SHRI SHYAM SUNDER
MOHAPATRA. Will the NMunister of
COMMUNICATIONS be pleased to
state:

(a) the number of telephone ex-
-changes whith have been closed doewn
during the years 1974 and 1975 in
*QOrissa; and

(b) the reasons thereof”
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THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): (a) No exchange was clos-
ed during 1974. During 1975, three
25-line exchanges were converted into
long distance PCOs.

(b) The demand for telephone con-
nections from these exchanges had be-
come s0 low that the exchanges were
neither justified mor viahle economi-
cally. The existing subscribers have
been provided extensions from the
P.C.Os.

12.00 hrs,
' PAPERS LAID ON THE TABLE

STATEMENT 7e¢. SHARING OF WATERs AS
A RESULT OF BEAas PROJECT AND NOTIFI-
CATION

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM): I beg to lay on the Table a
statement (Hindi and English versions)
regarding sharing of the waters as a
result of the Beas Project fogether with
a copy of Notification No. 17(7)/73-DW
(N)/JRC-Vol. II dated the 24th March,
1976, issued under sub-section (1) of
scction 78 of the Punjab Reorganisa-
tion Act, 1966. [Placed in Library.
See No. LT-10522/76].

REVIEW & ANNUAL REPORT oF (OCHIN
SHIPYARD LTD.,, COCHIN AND REPORT &
CERTIFIED ACCOUNTS OF SHIPPING DEVE-
LOPMENT FUND COMMITTEE FOR 1973-7%

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 DALBIR
SINGH) : On behalf of Shri H M.
Trivedi, I beg to lay op the Table—

(1) A copy each of the following
papers (Hindi and English vetsions)
under sub-section (1) of section 619A
of the Companies Act, 1956 : —

() Review by the Government on
the working of the Cochin
Shipywrd Limited, Cochin, for
the:year 1974.75.
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¢ii) Annual Report of the Cochin
Shipyard Limited, Cochin, for
the year 1974-75 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. Sze No.
LT-10523/176].

(2) A copy of the Report and Certi-
fied Accounts (Hindi and English ver-
sions) of the Shipping Development
Fund Committee for the year 1673-74
together with the Audit Report there-
on, under sub-section~+6) of section 16
of the Merchant Shipping Act, 1958.
[Placed in Library. See No. LT-10524/
76].

Drugs anp COSMETICs (5RD AMEND-
MENT) RULES, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): 1 beg to lay on the Table
a copy of the Drugs and Cosmetics
(Third Amendment) Rules, 1976
(Hindi and English versions) publish-
ed in Notification No, S,0 903 in
Gazette of India, datag th= 2%ty Feb-
ruary, 1976 under section 33 of the
Drugs and Cosmeticg Act, 1940. [Plac-
ed in Library. See No. LT-10525/76].

NOTIFICATIONS UNDER MINES AND MINE-

RALS (REGULATION AND DEVELOPMENT,

AcTt, 1957 aND REVIEW & ANNUAL RE-

PORT OF HINDUSTAN COPPER LTD., CAL-
CUTTA FOR 1974-75

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
SHRI SUKHDEV PRASAD): I beg
to lay on the Table—

(1) A copy each of the following
Notifications (Hindi ang English ver-
sions) under sub-section (1) of sec-
tion 28 of the Mines ang Minerals
(Regulation and Development) Act
1957: — '

(i) S.0. 981 published in Gazette
of India dated the 6th March,
1976.
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(ii) S.0. 982 published in (razette -
of India dated the 6th March
1976. [Placed in Librawry. See
No. LT-10526/176].

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 :—

(i) Review by the Government on
the working of the Hindustan
Copper Limited, Calcutta, for
the year 1974-75.

(i) Annual Report of ‘he LHindus-
tan Copper Limited, Calcuita,
for the year 1974-75  along
with the Audited Accounts
ang the commenis of the Com-
ptroller and Auditor General
thereon. [Placed in Library.
See No. LT-10527/761.

£ MPLOYEES’ PROVIDENT Funps (AMDT.)

SCHEME, 1976, ANNUAL REPORT OF COAL

MiInEs LABOUR WELFARE ORGANISATION

FOR 1974-75, SALEs PROMOTION

LOYEEs (CONDITIONS OF SERVICE) RULES,

3976 aN EQquaL REMUNERATION RULES,
1976

EMP- .

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on
the Table:

(1) A copy of the Employees’ Provi-
dent Funds (Amendment) Scheme, 1976
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 395 in Ga-
zelte of India dated the 13th March,
1976, under sub-section (2) of section 7
of the Employees’ Provident Funds
anqg Family Pension Fund Act, 1952
[Placed in Library. See No. LT-10528/,

76]-

(2) A copy of the Annual Report
. (Hindi and English versions) on the-
activities of the Coal Mines Labour
Welfare Organisation for the year 1274~
75. [Placed in Library. See No. 1LT-
10529/76].
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[Shri Balgovind Verma]

(3) (i) A copy of the Bonded Labour
*8ystem (Abolition) Rules, 1976 publish-
ed in Notification No. G.S.R. 99(E) in
«Gazette of India dated the 28th Feb-
ruary, 1976, under sub-section (8) of
section 26 of the Bonded Labour Sys-
tem (Abolition) Act, 1976.

(1) A statement (Hindi and kngl.sh
versions) explaining the reasons for
not laying simultaneously the Hindi
version of the Notification mentioned
at (3) (i) above. [Placed in Library.
.See No. LT-10530/76].

(4) (i) A copy of the Sales Promotion
Employees (Conditions of  Service)
Rules, 1976, published in Noufication
No. G.S.R. 113(E) in Gazette of India
dated the 8th March, 1976, under sub-
section (3) of section 12 of the Sales
Promotion Employees (Conditinns of
1Service) Act, 1976.

(ii) A statement (Hindi ind English
‘versions) explaining the reasong for

(1) Shri Mohan Dharija
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not laying simultaneously the Hindi
version of the Notification mentioned
at (4)(i) above. [Placed in Library.
seg No. LT-10581/76].

(5) A copy of the Equal Remunera.
tion Rules, 1976 (Hindi and English
versions) published in Notificalion No.
119(E) in Gazetie of India dated the
11th March, 1876, under sub-section (3)
of section 13 of the Equal Remunera-
tion Act, 1976, [Placeqd in Library. See
No. LT-10532/76].

12.01 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Commitiee on
Absence of Members from the Sittings
of the House in their twenty-fifth Re-
port have recommended that leave of
absence be granted to the following
fourteen Members for the periods in-
dicated against each:

. sth January to 6th February, 1976 (Fifteerth Sessior)

ard 8th March to 2rd April, 1976 (Sixteerth Se-

ssion).

«(2) Shri Hukam Chard Kachwat

anuary to 6th Febuary, 1976 (Fifteenth  Se-
5:1:ign) and 8th March to 2nd April, 1976 (Sixteenth

Session).

(3) Shrimati Shakuntala Nayar

sth January to 6th February, 1976 (Rifteenth  Se~
ssion).

. hri Bhagirath Bharwar . 6th Pebruary, 1976 (Fifteerth Sessior) ard 8th JMarch
4) Shri Blagira arw to 15th Agil, 1976 and 26th April to 14th May, 1976
(Sixteenth Session).

+(5) ShriJaneshwar Misra ., .

218t J
and
Sesgion)

ly t August, 1975 (Fourteenth Session )
“gh ;mﬁul:ry to 6th %e

bruary, 1976 (Rifteenth
and 8th March to 1sth March, 1976

(Sixteenth Session).

{6) Shri Purushottam Kakodkar

«7) Shri Jyotirmoy Bosu .

6th Janusry to 2ist January, 1976 (Fifteenth  Se-
ssion).

6th Fcbruary, 1976 (Fiftecnth Session) and 8th March
tox
tn??Sixteen slon).

Apﬂlxgmdzﬁth April to 14th Msy,
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(8) Shri Motarji R. Desai

P.ALC. Report CHAITRA B, 1898 (SAKA) )

Price, Proc. & Distr.
policy of Rabi Cereals (Stat.)

. 6th February, 1976 (Riftcerth Session) ard 8th March
to 1sth April ard 26th April to 14th May, 1976 (Six-

teenth Scssion).

€9) ShiRamDhan ,

€10) Shri Noorul Huda .
(11) Dr. Jivraj Mehta ,

(12) Shri Mukhtiar Singh Malik .

. 6tl: Febamy, 1976 (Fiftcerth Sessior) ard $th March
0 I
(Sixtsee

ril and 26th April to 14th May, 1
nthAgession). P 1 ¥ 3976

. sthto 7th August, 1375 (Fourteerth Sessior) srd sth
January to 6th Fe

ruary, 1976 (FRifteerth Sessior).

8th March to Iﬁh April ard 26th April to 15th May,
1976 (Sixtcent

Sessior).

6th February, 1976 (Fiftcenth Session) ard 8th March
to rsth April and 26th April to 14th May, 1976

(Sixteenth Session).

(13) Dr. Lagminarayan Pandeya .

(14) Shri Phool Chand Verma .

6th February, 1976 (Fiftccrth Scasion Yard 8th  Moarch
to 1s5th
(Sixteenth

A;s»ril and 26th April to 14th May, 1976
ession).

6th Pebruary, 1976 (Fiftecnth Scssior )erd 8th March
to 15th Aprilard 26th April to 14th May, 1976

(Sixteenth™ Session).

Is it the pleasure of the House that
leave as recommended by the Commit-
fee may be granted?

SEVERAL HON. MEMBERS: Yes.

MR, SPEAKER® The Members will
be informed accordingly.

12.02 brs,
PUBLIC ACCOUNTS COMMITTEE
Two HUNDREDTH REPORT

SHRI H. N. MUKERJEE (Calcutta-
North-East): I beg to present the Two
Hundredth Report of the Public Ac-
counts Committee (1975-76) en Action
Taken by Government on the recom-
‘mendations contained in their Hundred
and Sixty-seventh Report (Fifth Lok
Babha) on Foreign Participation or Col-
laboration in Research Projects in
India—Depariment of Health.

12.03 hrs.

STATEMENT RE. PRICE, PROCURE-
MENT AND DISTRIBUTION POLICY
OF RABI CEREALS FOR 1976-77
MARKETING SEASON

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): The recommen-
dations of the Agricultural Prices Com-
mission on the price and prorurement
policy for the 1976-77 Rabi Marketing
Season were discussed with the Chief
Ministers/Food Mimsters of the mamn
wheat producing States.

After careful consideration, it has
been decided to accept the recommen-
dation of the  Agricultural Prices
Commission to maintain the procure-
ment price for wheat at Rs. 105/- per
quintal for all varielies. The issue
price of wheat for stocks released from
the Central Pool for the public dis-
tribution system will also be main-
tained at Rs. 125/- per quintal as at
present,
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policy of Rabi Cereals (Stat,)

[Shri Annasaheb P. Shinde]

The Government will continue its
policy of maximising procurement for
the purpose of building up bufler stock.
The all.India target of wheat pro.
curement has b-en fixed at 3198 mul-
lion tonnes. The Incenuives Bonus
Scheme for supplies of wheat to the
Central Pool will be continued in order
fo maximise procurement. The
bonus amounts will be utilised by the
State Governments for providing fer-
tilisers ang other inruty to the far-
mers.

In the inlerest of maximising the
procurement, restirictions will be con-
tinued on the intor Stote movemunt of
wheat. Each Slate will be treated as
a separate zone for pu pose: of move-
ment of wheat ang whett podu ts
as during las{ y ar, The mode of pro-
curement such as puichases jn rogu-
latag markets and/n- throuaeh a wvs-
tem of levy will Le deeided by the
State Governmenis, The pwrketing
of wheat within th: State will be
regulateg by the sStata Govanments
through such adminjsuative/statutery
measures as inay be considered neces-
sary by them.

Government's attention has been
drawn to ihe falling prices of barley
and gram and it is aperehendcd that,
with the arrival of the new crop, there
will be steep fall in their orices Price
support operations would Le arran-
ged for purchase of barley and gram
ag and when 1t becomes necessary.

Government are anxious to ensure
that the interests of the farmers are

- Gujarat Blidges, 96
1976—Genl.

Dise. & D.G.

tully protected and in no case should
any producer get for foodgrains of fair
average quality less than the pro-
curement price fixed by 1the Govern-
ment. It is hoped that, with the co~
operation of the State Govemment?\,
it would be possible to achieve this
objective as aiso to reach ihe procure-
ment targets fixed for the various
States ang bring about an overall im=
provement in the food economy.

12.05 hrs

GUJARAT BUDGET, 1976-77- . GENE.
RAL DISCUSSION AND DEVANDS®
FOR GRANTS

AR. SPEAKER: We will now teke
up items Nos. 9 and 10 together. For
General Discussion and voting on the
Demands for Granis in respecl of the
Budget for the State of Guinrat for
the year 1976-77, the time allotted is
2 hours. Motion moved:

“Tha{ {he respeciive sums not ex-
ceeding the amounts on fevenue Ac-
cournts and Copital Account shown
in the third cclumn of the Order
Paper, be granted to the President
out of the Consolidaied Fund of
Gujaral to defray the charres that
will come in course of paymuni dur-
ing the year ending the 2ist day of
March, 1977, 1 respect of the heads
of demands entered in the second
column thereof against:

Demands Nos 2, 3, 5 to 12. 14 to
20, 22 to 31. 33 to 69, 62 tg 69 and 71
to 77.”

Demands for Grants (Gujarat), 1976-77

No. Amourt of D.mand for
of Namz of Demard Grant submitted to the
De- Vote of the House
mand
T 2 3
Revenue Capital
Rs. Rs.

2 Council of Ministcrs . . . . . . . 10,779,000 .
3 Elections . . . . . . B . . 1,42,17,000 ..

*Moved with .the recommendavionsof the President.
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1 2 3
5 Geners] Administratior Departmert | . ., . . 447,000 .
6 RBcoromic Advice and Statistics e v« . 869,000 .
7 Other Expenditure pcrmnrg to Gereral Admir:stmnon
Departmert . . . . s 32,79,000 10,90,000
8 Firarce Departmert . . . . . . . 38,22,000
9 Tax Collection Charges (Firar ce Department) <+ 3,99,64,000 .
10 Treasuryard Accounts Admiristration " .| " 2.29,10,000
11 Persiors and other Retire mert Berefits . . . . 7,19,00,000 ..
12 Other Experdiure pertairirg to Firarce Departmert . 51,38,000 26,93,000
14 LegslDcpartmert . . . . . . . . 22,81,000 ..
15 Admiristratior of Justice . . . . . . . 3,88,30,000 e
16 Other Expenditure pertairir g to Legal Departmert . 24,17,0C0 18,97,0c0
17 Food ard Civil Supplics Departmert . . . . . 8,75,000 .e
18 Civil Supplics . . . . . . . . 23,76,000 .e
19 Food . . . . . . . . R « 2,28,46,000 60,15,00,000
20 Other Expenditure permm‘g to Food ard Civil Supplm
Departmert . . . . .. 9,745,000
22 State Legislature . . . . . . . «  41,22,000 .
23 Loa"urdAdvnroestoGoverrmen Servartgin Gu)nnthgls-
lature Secretariat . . . . . .. 1,72,000
24 Agriculture, Forcsts ar d Co-operation Deparimert . . 23,55,000 .
25 Co-operation . . . . . . . . 4,06,94,000 §,55,12,000
26 Agriculture . . . . . . . . 15,02,51,000  4,89,33,000
27 Miror Irrigatior, Soil Corscrvation ard Area Develcpmert . 6,66,80,000 35,719,000
28 Arimal Husbardry ard Dairy Developmert . . . 564,318,000  15,75,000
29 Fisherics e e+« ++ .+ . L7%76000 675000
30 Forests . . . . . . . . . . 3,79,55,000  1,47,14,000
31 Other Experditure pertsirirg to Agnculmrc, Fom.rs erd
Co-operation Department . . 61,81,000
33 Education and Lebour Departmert . . . . 24,82,000 .
34 State Excise . . e .. . 34665000
35 Education . . . . . . 1,13,64,53,000 40,00,000
36 Labourard Bmployment . o . . . . . 2,2340,000
37 SqrialSecurityard Welfare . . . . . . 99089000  18,36,000
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38 Oﬂgcrpl Bxpmdtture p*ﬂl’mrg.to Bduclt{on at.'d I..nbou.r Caioon00  $6,67,000
39 Tribal Area Sub-Plan . . . . . . . 12,90,73,000 $,20,57,000
40 Home Department . . . . . B . 10,91,000
41 Tax Collection Charges (Home Department) a . . 20,56,10,000
42 PoliceY ¢« o ¢ ¢ o ¢ e . . 34,72,58000
43 Jails o« & o 4 e e . . . . 1,15,90,000
44 Informatior, Publicity ard Tourism . . . . 1,14,08,000
45 Other Expenditure p-rtaining to Home Department . « I45050c0 20€,10,0c0
46 Industries, Mines and Power Department . . . . 15,80,000
47 Tax Collection Charges (Irdustries, Mines ard Power De-
partment) . . . . . . . . 29,04,000
48 Stationery and Printirg . o o o . . . 4,58,4 5,000
49 Industries . . . - . N . . . 2,5T,45,000 2,36€,92,000
so Minesand Mirerals . . - . . . . . 76,61,000  §5,00,000
st Power Projects o N N . . . . . 75,00,000 32,62,00,000
52 Other Expenditure p"rtalrn“g to It dusmcs, Mir crard P(‘wlr
Departmert. . . . 30,36,000  34,88,000
§3 Panchayats and H~alth Department . . . . . 3n,F2,000
84 Community Development . . . . . . . 10,00,12,000
$§ Medical . . . . . . . . . . 24,37,41,000
56 Family Plarnirg . . . . . . . . 8,74,00,000
57 Public Health . . . . . . . . -« 14,82,09,000 4,59,17,000
58 Urban D:velopmert « e e . . 2,61,78,000 $0,000
89 Panchayat: Raj « . . .. . 3,04,08,000
60 Orher Experditure pertainirg to Pnnchayats nrd Htahh
Departmert . . . . . . 5,16,40,000 1,06,22,000
62 Public Works Department . . . . . . 36,56,000
63 Nun-Residcrt al Buildir gs . . . . . . 10,15,01,000 1,32,05,C00
64 Housirg s e s« ... 2,20,20,000 1,50,87,000
65 Irrigatior a d Soi' Conservatr n . . . . . 35,65,52,000 48,85,62,000
66 Ports . . . . . . . . . . 5:66,79,000 4,51,76,000
67 Roads ard Bridges . . . . . . . . 12,69,91,000  2,57,12,600
68 G ijarat Capital Construction Scheme $0,00,000
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69 Other Expenditure pertaining to Public Works Depart-
ment . . . . . . . . . . 27,13,000  79,55,000
71 Revenue Department . 60,13,000 .
72 Tax Collection Charges (Revinue Department) . . . 3,22,29,000 ..
73 District Administration . . 4,80,00,¢00 ..
74 Reliefon account of Natural Calamities . . 4,55,00,000 5,00,000
75 Dangs District . . . . . . 3,03,17,000 6,74,000
76 Cormpensatiors and Assigrments . 89,41,000  20,00,000
77 Other Expinditure portainirg t> Revenue Department 75,850,000  65,03,000

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr, Speaker, Sir,
I rise to take part in the discussion
on the budget for Gujarat presented
in this House yesterday by the Finance
Minister. It is a great irony that we
have to discuss this budget in this
House when it should have been done
in the assembly. I might remind this
House that the Janata Front Govern-
men{ had presented their budget for
1978-77 before the State Legislature
on the 13th Febryary, 1976. Tt could
not be passed by that tassembly be-
cause the Congress party had mano-
euvored tn bring about a fall of the
Janata Front Government by pur-
chasing the MLAs like cattle.  They
indulged in unethical methods and the
President’s rule was imposad in Gu-
jarat on the 12th March, 1378 and
the Assembly was kept in suspended
animation. It is in these circumstan-
ces Sir, ‘hat we are being forced to
discuss the budget which as 1 said
eartier, should have been discussed in
the State Assembly. The child (Bud-
gel) produced by Janata Front was
snatched away by the Centre (Subra-
maniam) and now placed before Par-
lament. The Budaet is thug not Par-
Tament's own child.

Going through the provisions made
in the budget I find that the revenue
receipts during 1976-77 would be of
an order of Rs, 483.26 crores and the
year 1978-77 is expecteq to close with
a deficit of Rs. 43.08 crores. We
also find Sir, that in order to cover a
part of the deficit the Government pro-
pose to undertake additinnal re-
source mobilisation measureg and as a
result of which this deficit will be re-
duced slightly. The Government pro-
pose to impose new taxes and the
yield from this source would be Rs.
17.86 crores. Thug even though the de-
ficit will be reduced yet there will he
an uncovered gap of Rs. 25.42 crores.
1 also find, Sir, that the Budget has
made a provision of Rs 15 crores for
tribal sub-Plans and this would be sup-
plemented to the tune of Rs. 3 crores
by special Centra] assistance.

1 would like to say, Sir, that insiead
of taxing the wealthy, the Govern-
ment propose to levy a tax on the
poor who are not In a position to bear
the financial burden of the tax. The
uncovered gap,in the budget would
induce the Government to take meaw
sures which would ultimately put the

*The original speech was delivered in Bengali.
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common and the poor men of Gujarat
into financial difficulty and I oppose
such tax being levied on the poor. You
are aware of the fact Sir, that during
1974.75, there was a severe fzmine in
Gujarat and as a result of this many
people and thousands of caftle heads
perished in the State. During 1975-78
many projects were initiated in order
to provide irrigation facilities to the
tarmers and also some schemes were
taken in hand to improve the avail-
ability of drinking water in the drought
prone and famine affected areas of
Gujarat. I would like to know from
the hon. Minister how far these sche-
mes have been implemented. It would
be good if the house is told the tar.
gets fixed under each of these sche-
meg and the achievements made and
the steps being taken to fulfil the rest.
Last year the weather God was pleas-
ed and we had a good monsoon. The
foodgrain production in the couniry is
very good because of the good rein fall
and even it has surpassed the produc-
tion figures of 1971-72. But we can-
not forget the fact that whenever
there is a bad monsoon, the State of
Gujarat Has been subjected to the
calamities of famine, drought, cyclone
ete. [t is therefore very essential Sfr,
that when we have a good crop we
should try to strain all our resources
in order to procure and consereve the
foodgraing for the d8ys when mon-
soon may not be as charitable ag it
was last year. We should also try to
build our buffer stock so that when
famine comes, the Centre would be in
a position to rush assistance and food-
graing to this Sfate which is very
prone to famine and drought. Along
with this it is also very necessary that
all efforts shoulg be made to expedite
the small irrigation projects which
were undertaken during 1975 in the
drought affected areas and also speed
up the plans for rural electrification as
without this, the interests of the rural
masses cannot be protecled adequate-
Iy,

Sir, as I have already stated, the
budget makes a provision of Rs. 15
crores including a Central assistance
of Rs, 8 croreg for the welfare of the
Scheduled Castes and Scheduled Tri-
bes people in the State. T hardly need
to emphasise that this fund should be
properly utilised and it must he en-
sureq that the benefits of the schemes
undertaken should reach the Lackward
people and there is no diversion of
funds earmarked for this purpose 1o
other projects.

Gujamat, as Wwe a'l know, is the
Centre of the textile industry. Un.
fortunately, there is a recession in the
indusiry and huge stocks of manufac-
tured cloth are lying unsold. Ag &
result, thousands of textile workers are
being laid off and it 15 quite likely that
if the situation continues they may
also be retrenched, Before the situatiy
takes this grave turn, I will request
the Central Government, who have
tinet responsibility in this regard, to
make a proper assessment of the situa.
tion and take suitable measures to see
that these textile workers are not re-
trenched for no fault of theirs.

By imposing the President’s rule in
Gujarat. the Central Government have
assumed all powers to itself to deal
with the affairs of Gujagat and there
is no doubt that this budget will be
passed by this House in no time. But
1 cannot help mentioning about the
way the party in power in the Centre
is behaving. Tt has defled all canons
of democratic principles, norms and
even decency. In Gujarat through the
game of defection the Centre succeeded
in bringing about the fall of the opposi.
tion Govarnment there. But the As-
semhly was not dissolved nor fresh
elections were ordered, Ingtead we
find that the assembly was only sus-
pended. Why was it done lke this?
Obviously the Congrezg party wants to
take wmore time to purchase wmore
MLAs to swell their sirength and when
they find themselves in good strength
with the blessings ang support ot the
Aya Rams and Gaya Rams they would
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once again Yorm a Ministry in the
State.

Now, let us see what happened in
Tamil Nadu. The DMK was in power.
The Congress party tried their best to
break the party and win to their side
someé MLAs through bribes and cor-
ruption hut when they finally failed
to achieve fheir objéctive they imposed
the President’s rule saying that there
was a corrupiion in the State and the
State machinery could not be run in
accordance with the provisions of the
Constitution. But strangely enough
unfike in Gujaraf, the Tamil Nadu
Assembly was not suspended but it was
dissolved. A very strange thing hap-
pened in the State of Uttar Pradesh.
After the mid-term elections, the Con-
gress wag returned”in majority and
Shri Bahuguna who enjoyed the con-
fidence of the Prime Mhnigter was sent
from the Cenire o become the Chief
Minister of the State. But the situa-
tion did not remain stable even {hough
the Congress had and coniinues to
have a safe majority in the Assembly.
Due to the political games of Shri
Kamlapati Tripathi, Shri Bahuguna
could not stay for long. The Assembly
was suspended and not dissolved and
once again Shri Tiwari has come to
occupy the Chief Minister's seat.

The main purpose of citing all the
above examples is to show how the
Cenire adopts a double standard in
degling with the same issue. When-
ever there is a Government formed by
the opposition party and where tbe
Centre fails to convert them, they dis-
solve the assembly under scme pre-
text or the other but in other cases
where the Congress feel that they csn
attain a majority even through defec-
tion they do not dissolve the assembly
but dllow it to remain suspended and
encourage the Aya Rams and Gaya
Rams to swell their party ranks. To-
day, the country is under emergency
and every citizen of the country is
being advised o be disciplined but the
ruling party does not seem to te cware
of the importance of giving a lead lo
the nation by following the preachings

Disc. & D.G.

themselves. They have taken away all
the democratic rights of the people
but they themselves do not want to
behave in a democratic manner. The
anti-defection Bill has been put in cold
storage and if {s there for the lagt three
years. As ] said a couple of days ago,
the intention of the Government is
always very clear. They do not want
to enact a legislation to prevent defec-
tion because they have always gained
by defections and perhaps they may
introduce the Bill when they are in
safe majority in all States. But I
must remind this House, Sir, that this
state of affairs will not continue for
ever, The people will assert for their
democratic rights and oust this Gov-
ernment which has no regard for demo.
cracy. It may take some time but it
can never be ruled out. In the end. I
must say that the Jants Front Gov-
ernment was dislodged by the Congress
party through undemocratic methods
and I strongly oppose the budget

SHRI NATWARLAL PATEL (Mch-
sana): Mr. Speaker, Sir, I am very
grateful to you for giving me an oppor-
tunity to speak on the Gujarat Bud-
get. I am really very happy to get sn
opportunity to give my thoughtg on
this.

So far as Gujarat is concerned. the
State is at present under President’s
rule. Before the promulgation of Fre.
sident's rule, there was a popular Gova
ernment formed by the Janta Front
We very well know how the Janta
Front Government was formed in the
State of Gujarat. Some hon. Members
from that side, specially hon. Kumart
Maniben Patel, had stated yesterdav
that the Janta Front never wanted
the support of the KMLP MLAs to
form the Government.

According to me, there cannot be
any universal untruth to state like
that that they mever wanted support
from KMLP MLAs, 7 know and
everybody knows in this country that
the ex-chief Minister, Babubhai Jas-
bhaj Patel having the majority of only
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86 members in the Assembly had
gone to meet the cx-Chief Minister,
Shri Chimanbhai Patei who was
president of the KMLP party for get-
ting support. KMLP Members had
extendeq their support only after the
request was made by the ex-Chief
Minister Shri Babubhai Jasbhai Patel,

Right from the beginning, we know
that this Government was not func
tioning for the sake of ideals, for the
sake of doing something for the peopie,
but only to enjoy pewer and that is
the only reason why they liveq for a
very short time in the State of Gujarat,

1 would like to state something more
than that. So far as defection pro-
blem is concerned, hon. CPM Member,
Shri Halder was giving us advice, I
have got great regards for him as
an individual and as a frieng of mine,
but he belongs to CPM party and un-
fortunately, he has to act according to
the policy of CPM. As a matter of
fact, we very wel] remember that
some time back, there was some strug-
gle in the name of Nav Nirman. So
far as CPM is concerned in this
country, what vole have ihey played
there? I do not know, what is the
policy of this party, After coming to
Delhi, I have studied one thing about
this party ang thay is that they always
add fuel to the fire, and nothing ¢lse
they know.

So far as Janta Front Government
was concerfed, they were not in a
position to behave in a better manner,
because the Chief Minister and all the
Ministers had to work at the behest of
Jan Sangh workers and RSS workers.
While they were talking in the name
of Mahatma Gandhi, as a maiter of
fact, they never acted according to
Gandhian philcsophy. By heart they
hed to implement the programmes of
Jap Sengh and RSS in the State of
Gujarat. There was a great contrast
in what they were talking and in what

they were doing. While they were
talking in terms on Gandhian phila«
sophy, in practice, they acted to fulfil
the wishes of Jan Sangh and RSS

people,

During the regime of Janta Front
Government in Gujarat State, there
was no development work, they never
bothereg about 1it, they never wanted
to do anything; all the development
work was at a standstiil. Not only
that, according ‘o me, they were more
concentrating on  elections. They
wanted to exploit the situation as they
were in power,

I must say that s» far as the out.
come of elections 1s concerned, that is
never ih the hands of the Chief
Minister, that is never in the hands
of the Ministers cr ruling party, that
is always in the hands of people,
According to me, whosoever is sup~
ported by people, by Janta would win
the elections and this has been proved
true during Panchayat electionsin the
State of Gujarat. We got a great
majority in Panchayai electiong even
though our party was not in power in
Gujarat. It is absolutely untrue to say
that so far as ruling Congress in con-
cerned, in Gujarat we have lost our
ground and that we are away from
the hearts of people. The recent
Panchayat elections have proveq tnat
even being not in power, we coulg win
the hearts of the people of Gujarat.
We have got 40 per cent of the votes.

So far as emergency is cencerned,
there was nothing like emergency be-
fore the President’s rule was imposed,
After the President’s rule hag been
imposeq in the State I am sure things
will be better.

So far as the 20-point ecopomic
programme is concerned, our State is
quite away from this 20-poimt pro.
gramme. Nobody bothered to imple-
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ment it. Nop only that, very
respongible leaders of the Janta Front,
including the Chief Minister, used to
criticise the 20-point economic pro-
gramme and they used to criticise
émergency also. Several times we
have drawn the attention of the
Centre to this. I do not know why
they were very lenient to these people,
Anyway, so fac gs the government at
the Centre is concerved, it is a Congres,
Government. We mever bother to
disturb any State Government unless
ang until there is some very important
problem on the part of that State,
So far as the Janta Front government
is concerned, there are sp many things
that 1 can narrate. But looking to
the time at my disposal, I do not want
to speak on it.

So far as Qujarat is concerned,
during the regime of the Janta Front,
people suffered a lot. Now, we are
under President’s rule. So far as
progress of Gujarat is concerned, that
woulg depend upon the Centre. Now,
according to me, so far as Centre is
concerned, naturally, often it has to
give certain directives and certain
guidelines to the State authorities for
the implementation of the 20-point
economic programme,

So far as this budget is concerned,
I would request the hon. Finance Mmi-
ster to provide more financial assist-
ance as they have provided for Tamil
Nadu, to see that there is adequate
progress in the State of Guiarat on a
par with other Stales.

In Gujarat, today the situation of
agriculture is quite worse This year
agriculture produce are going down
we have a bumper crop and prices of
every day and prices have fallen to
a tremendous extent, There is no
price support from the government of
the State. At the same time, I am
sorry to say that there is no price
support from any central machinery
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also, Groundnut oil and gtoundnuts
today is a problem for our agri-
culturists. Groundnut which was
sold at one time at Rs. 55 for
20 kg today is sold at Rs, 28, Even
at this price there is nobody to buy.
It is a great tragedy for our farmers,
Government of India have taken cer
tain steps by exporting some ground-
nut oil. According to imformation
available to me, thi; work was handed
over to the STC and STC purchased
some oil from Sourashtra but the
target is round about 50,000 {onnes but
they purchased and stopped purchas-
ing after buying only 5000 tonnes of
oil. I do not know why this has
happened. I undevstanq that it must
be on account of the Central Govern-
ment's directive. Anyway, I would
like to urge upoa the Fmance Mini~
stry and through the Finance Ministry,
hon, Prof. Chatiopadhyaya who is
concerned with this problem that there
must be export of groundnut oil to
other countries. When it is surplus we
should do it. Either you purchase
and export or allow these people to
export. There s no alternative, Other-
wise, it will have very bad repercus-
sions amongst our farmers, Next
year our farmers will not grow more.
It is not a crime that they have grown
more. They msy not get more price
but at leasy they mus’ get 3 reasonable
price. It does not matter if there is no
profit but at the same time, they
should not be asked to do the business
in loss. According to me, this is not
only a problem with our Gujarat
farmers but it applies to the whole
country. That is why at this stage,
on this valuable occasion, I would
like to draw the attention of the Fin«
ance Minister to give adeguata finan-
cial assistance to the State Government
to purchase groundnuts and groundnut
oil or direct the FCI to purchase
groundnut and groundnut oil and
other agricultural produce in Gujarat.

T will touch one 5t two points more.
So far as the royalty problem ig con-
cerned, it is pending since a long
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time, I do not know why it should
take so much time. Severa] times we
have approached the hon. Minister Mr.
Malaviya who has to take a decision
regarding this. He is always sympa-
thetic to us, but mere sympathy for
the people of Gujarat would not solve
our problems.

We should decide something in
favour of a deficit State like Gujarat.
We should get Royalty as per our
demand, Price of o1l has shot up like
anything in the world. Sc, there is
justification in our demand and our
request should be accepted. The hon.
Minister of Petroleum should finalise
this matter and give us whatever has
been demanded.

Sir, Gujarat State is known as
Gujarat of Mahatma Gandhi. When-
ever you go to any foreign country and
you say I come from Gujarat, he
would immediately say. Oh, you come
from the place ¢f Mahatma Gandhi.
Everybody knows the place where
Mahatma Gandhi was born. But re-
cently the dynam:te conspiracy took
place in Baroda. I:; was a great cons-
piracy and the conspirzcy was golng
on during the Janta Front regime in
Gujarat. Miss Maniben Patel said
about this. She said the State Police
investigated into tne matter and they
could catch them. So far as the State
police were conceraed, they did this
very late, I should say. The Gujarat
Government should have found out
this sort of conspiracy much earlier
They never botheved about it. All
antisocial elements of the country, ail
anti-national elements of the country,
were safeguarded in Gujarat.

Two months tack I came to Delx,
and one of my friends met me in the
Central Hall. He asked me: What is
going oun in Gujarat? I told him that
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here is nothing in Gujarat. He told

me ‘All anti-social elements get shelter
in Gujarst They are doing everything
against the country and your Govern-
ment does not boiher to look into
it. At that time I was not prepared
to believe that gentleman. But now
this sort of conspiracy has come out.
So, what that gentleman said has
come out to be true. It is the duty
of the Governor to have looked into
the matter. That Janta Front Govern-
ment has miserably failed in various
respects,

Before I sit down, I would make
this request to the hon, Finance Minij-
ster,

Gujarat is a State which is a deficit
State in many respects. So far as
Finance is concerned, my only request
to the hon Finance Minister is that
adequate finance shoulg be given to
them, 8o that they may implement the
20-point economic programme and
other programmes successtully, with-
out any sort of hitch in the way. This
is my request to the hon, Finance
Minister and I hope the hon. Finance
Minister will kindly consider our
demands

With these words 1 conclude thank-
ing you for giving me an opportunity
to speak on the Gujarat Budget.
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SHR]I C, K. CHANDRAPPAN (Tel-
licherry): When we speak about the
Qujarat budget here, Sir, I would
like to bring before this House some
©f the major problems for which solu-
tions have to he found out by the
Central Government who is now run-
ning the affairs of Gujaret. It is a
well known fact that Gujarat needs
water and electricity This is a State
which is drought prone and deficit in
its food production and it is mainly due
to the fact that there is lack of irrigo-
tion facilities in that State. When the
‘budget is introdured here I would like
t0 know from the hon, Minister as to
what exactly is the Government going
to do about it. Thers is a little in-
crease in the amount allocated for
irrigation and electricity but not much.
It can be said to be marginal. The
people of Gujarat wou'q hike to know,
1 suppose, what will happen to the
Narmada project and Navagaon dam
project. I heard about this project
and the delay in comung to an apiee-
ment with the ncighbouring States of
Gujarat during the days of Nav
Nirman Samiti agitation, When I
was in Gujara; many people told me
that without this project the problems
of Gujarat woulq remain unresolved
in regard to water. I do not think
Government is taking any serious step
in the direction of solving this, There
arevery many tickhsh problems in-
volved in this question, One is the
height of the dam »n which the other
States will have dispute. Now there is
an advantage since Gujara; 18 under
President’s rule and the neighbouring
State governments are also being run
by the Congress rarty. In this new
atmosphere the Government can start

hegotiating to solve this problem. I
would say if the Government succeeds
in‘solving this problem of getting up
'fl'us dam and finding solutions for this
inter-State water dispute then I am
sure that will be a great achievement
for the Centre, So far as the Centre
15 concerned, I do not think, the Gov-
ernment is moving in that direction,
You got two opportunitieg in the past,
After the Nav Nirman Samitj agitation
there was President's rule imposed and
again now there is Pregident’s rule. I
do not think Government has done
anything in that direction.

Secondly as has also been pointed
out by Mr, Patel, there is the question
of small royalty amount which is being
given as a pittance to a State which is
financially anqd economically so back-
ward. I fail to understand the reason
as to why today the Government can-
not re-consider the question of royalty,
giving a higher royalty to the crude
which is produced in that State. Today
the production of crude means a lot
to this country’s economy. It saves
foreign exchange and it is an invalu-
able asset to the country. Gujarat is
producing it. For that, if I remember
aright, Rs. 18 per tonne was the
royalty fixeg long long ago. Today the
situation in the o1l economy bas
changed. So I would urge upon the
Government very strongly to consider
this matter sympathetically and 1
would extend my full support to the
friends from Gujarat in their demand
for gettmg an increased royalty for
the oil they are producing,

Another question is that of roads.
I understand from reports that the
State has a very baq road system—I
may be wrong, because I am not from
the State. But the amount granted is
insufficient if the road system is bad.
There may be guod trunk roads. But I
think the villages are far far from the
main roads. So the villages and small
towns in Gujarat should be connected
with a very ell-organised road
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system. I think the amount allotted
is ingufficient.

Another problem on which the Gov.
ernment is silent—and which the gov-
ernment ig posing in a diflerent way
—is about the priceg of agricultural
commodities in Gujarat, The Govein-
ment makes a very tall claim that
there is a bumper harvest this year.
It is a good thing, there is bumper
harvest. But when a bumper harvest
ig there, it will create jts own prob-
lems in the economy. I must say here
that the Janata Front Government
miserably failed o solve any of those
problems although they had made a
commitment to this effect before the
elections. If I remember correctly,
the JF Government had said that they
would provide a cushion to support
prices from crashing when Gujarat
had a good harvest of groundnut. I
think the procurement price was
Rs. 150 per guintal. The Government
migerably failed in fulfilling its pro-
mise. When there was a bumper har-
vest in groundnut the peasants who
produced it were the biggest sufferes
because they did not get the price they
shoulq have. Who benefiled from it?
The big moneyad people~ for which
also Gujarat 1s famous—who cornered
the bumper harvest, pushing the poor
peasants who produced it into misery
and tears. What is the guarantee
in this Budget that you are taking
measures ta solve this problem?
When you are speaking of a good har-
vest and good time in future, what
measures are you taking to solve this
problem? The problem has also
affecteq cotton and uther prices. Now
the Government is only happy that
the production is good But I would
tell them that merelv by having a good
production, you arc not going to en-
sure a better economic condition for
the poor people in this country unless
you organise an cquitable distribution
system, and intervene to purchase
when prices crash. I think Gujarat
with a higher production is on the

- v

verge of crash in ile %ﬂce; of‘agn.
cultural commodities. 1 do not think
the Government 18 suggesting anything
1n this Budget in this regard. 1 would
like the hon. Minister to come for-
ward with concrete proposals about

thesq things.

I have a fear that this Budget will
have an inflationary impact on the
economy in the State. They are ledv-
mg Rs, 26 crores as an uncovered
deficit. When the hon, Minister
replies, I would like to know from
her in clear terms how they are going
to meet this situation. If thig is left
as an uncovereq gap, it will naturslly
lead to an inflationary impact on the
economy, Coming back to the problem
which was referred to by everybody,
the political situation which necesgitat-
ed the introduction of the budget in
this House, I have a few comments on
that. Yesterday there was a debate on
President’s rule in Gujarat. At that
time I made certain observations
about which my hon, friends on that
sidc. especially Mr, Stephen, took
strong exception and Mr. Daga shar-
ed that feelins, T was sayinz thnt in
Gujarat the Congres: Party indulged
in unholy tactics to keep itgelf in
power The split in the Congress party
tased on certain principles tock place
all over the countrv  but I thought
that that process did not take place
in Guijarat ang because of this unprin-
cipled and  opportunistic  alliances
which the Congre:s tried, certain
things happened Mr, Stephen said’
that I was trying to say that there
were progressives anc. reactionaries in
the Congress You can reach any con-
clusion you like ... (Interruptionsy
KIMLOK party which is a menace in
the politics of Gujarat, the party of
the big ruraj rich in that state, had
not descended from heaven; its lea-
der was in fact a former Congress
Chief Minister. ... (Interruptions). T
am not accusing anvbody; let them not
misunderstand. When you think of
the future of the state, keep that in
mind and do not indulge in that kind
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of opportunistic  policies; they will
not Jead you or the couniry any-
where,

SHRI M, C. DAGA (Pali): We can
look after our affairs; why is he
poking his nose into our party affairs?

SHRI C. K. CHAMDRAPPAN: 1t is
not a mere party affair, it is the affamr
of the country and because of that
kind of attitude theres 1s politica] ins-
tability there and wo are today dis-
cussing the budget of that state. The
people of that state had to pay a
heavy price, with their lives, for that
kind of political situation and those
who are responsible for it shculd think
about it.

In regard to the future I should like
to say that the governmen: rhould
implement the twenty-poiat economic
programme. It is not as a ritual that
I say this, Without democratic or
popular participation, if you rely com-
pletely on bureaucracy for the imple-
mentation of this gigantic programme
which will have g great social impact,
it will not be .mplemented; it will
be a failure. Why da I say so? Beca-
use, in respect vf Taminadu we were
hearing yesterday the unanimous
views of hon. Members that there
was no implementation committee at
the lower level, at the grass roots
level. It may be at the state lesel
But it is at the grass root level that
you should form implementation com-
mittees with people ready to cooperate
with you, with sufficient powers to
bring the bureaucracy in line with
the implementation of the programme.
Iy was g serious matter and in the
case of Gujarat also I am afraid gov-
ernment hag not token steps to ensure
popular involvement in the implemen-
tation of the programams, When I used
the expression yesterday, ‘like-minded
parties’, Mr, Stephen did not like that
expression. I do not mind. But let us
not think that there is no left and
right in this country It is often said
by some persons tha‘ there is no left
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and there is no right and that there :
oniy the country. It is not like that,
In this country there is a section, or-
ganised political parties who are try-
ing to bring about conditions of fas-~
cism and they are called reactionaries.
Those parties and those forces should
be opposed on the po'itical plane and
they have stood firmly in this count-
ry on a sound cconcmiz basis which
was provided by the monopolists, by
the big landlord interests in this coun-~
try They were backedi by the im-
perialists  Still rome people are say-
ing that there is no left or right in
this countiy,

MR. SPEAKER:
much into that.

Let us not go too

SHRI VASANT SATHE (Akola):
Sir, the left and the right are like the
left-hanq and {he right-hand of the
same body of a person If that is the
conception. ....

SHRI C K, CHANDRAPPAN. What
I am saying is when you implement
the 20-point programme in Gujarat,
you will have to seek the co-operation
of those people who are ready to sup-
port it not those weopie who are ready
to sabotage it. 'Th~t approah ghould
be there and without it, if you just
follow an ostrich policy, I am very sure
it will not help you, it will not help
the country, These are the observa-
tions that I wanted to make. I hope
the Hon'ble Minister will try to clarify
these points when she replies,

SHRI D P. JAURJA (Jamnagar':
Mr. Speaker, Sir, I am grateful to
you for giving me this opportunity to
speak on a very raialisti> budget pre-
sented in Parliament I am sure the
people of Gujarat are going to join
me in congratulatinz the Government
for saving them from a high dose of
taxation as wat proposed by the pre-
vious Government in the State. Sir,
I take this opportunity of mentioring
a few things more which I would not
probably have bean able to do, as there
are the State subjects. Before the State
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«Government gave up power——the Cen-
tral Government has of course not
imposed the President’s rule but we
are under the Governor these days—
the State’s Budget was vresented, Sir,
I do not know whether it has been an
«oversight by the administration today
«or whether they have carried on what
the previous Government had men-
tioned, I would like to be very spe-
cific here in mentioning about the
Bales-tax that they have imposed on
all fish and marine products 1n Guja-
rat. I do not understang the logic
behind it. As far as Gujarat is con-
cerned, we have bigger coast line than
any other State in India. Our maritime
resources have not been exploited
fully, Our fishery industry has still
not reached the stage which could be
compared with even the backward
States of this country who are also
maritime States. There are other
States like Kerala where the fishery
industry has developed long ago and it
has come to the take-uff stage where
from the inshore fishing they have now
gone to off-shore fishing. Even in
those States where 50 per cent of
marine products are exported they do
not have sales-tax on fishing and
marine products. They have purchase
tax, Purchase tax is only en shrimps.
Now, shrimp is an item which is ex-
porteq because we cannot afford to
<at this kind of ilsh in our country and
also because of the price that we are
getting from the poreign market I
would not have minded if the State
Government had imposed tax on
shrimps but still that would have re-
tardeq the growth of the fishing in-
dustry in Gujarat. The QGujarat
‘Government expects a revenue of about
Rs. 40.0 lakhs to Rs. 50.0 lakhs by way
of sales-tax. { nm sure that they are
going to ask you also that these taxes
should be imposad on the traders and
on the industry and not on the
fishermen.

We know that whenever such a tax
4s imposed, it goes down to the fisher-

mbri. The fishermen in Gujarat are
poor. We rmntly had an “mﬂ’ of
the export duty levied on all wool that
wag exported. There too Gujarat was
affected. The argument given then
was that this export duty was expect.
ed to be paid by the exporter and not
by the shepherd, But after a year,
the result is that the expor{ duty is
being charged by the exporter from
the shepherd and the shepherd gets
lesser income today while the trader
has kept his own margin of profit in-
tact. The same thing will hapgen with
the fishing industry also. The consu-
mer of the marine product is not going
to pay more, the trader ig not going
to reduce his profit margin, It is final-
ly going to come down to the small
fishermen. I plead that this growing
industry in Gujarat should be released
from taxation. On the confrary, they
should have given more encouragement
and incentives to this vital industry.
Gujarat does not get fish only from
the sea. It is probably the only State
where inland fisherieg have developed.
The districts where inland fisheries are
operating are the backward districts
lIike Banaskantha, Sabarkantha, Pan-
chmahal, etc. The fish from these re-
gions goes to Haryana, Rajasthan, M.P.
and even Assam. We have to compete
with fishermen from other maritime
States of India and there is a very
small profit marg:n left. Do you mean
to say that the trader is now going to
reduce his profit margin and allow the
poor fishermen, who are mostly udiva.
s18, to carry on their profession? I do
not know why this bas been brought
in. I only wish the Fovernment would
take this more seriously and at the
first stroke abolish the sales tax on
fish and marine producig from the
State. You can consider it later on. I
wish public opinion there was ascer-
tained, the fishermen contacied and
then thjs tax imnosed, Why must
Gujarat take the lead in imposing a
tax which has not been imposed any-
where in the country, while thir in-
dustry is stil] undeveloped there?

There is another important factor
about which also I would not be able
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to say much here bacause it happens
to be related 1p the Gul of Kuich,
where there are coral islands which are
unique in nature. In the Arabin Sea,
north of Lakshadweep Islands, it there
are any coral islands, they are in the
Gulf of Kuich. They are now being
destroyed because certain industries
hgve been given licences to extract
sand from the sea. Instead of sand,
they are extracting lime from the
coral reef and in the process they are
destroying nature. 1 am sure they
could have carried cn their extraction
of sapd somewhere clse where there
are no coral reefs. Here it is easy
because nobody is there to check and
they have been extracting coral, there-
by destroying a national property.

13.60 hrs.

I woulg only request the Government
to investigate as to whether they have
got permission to remove the natural
beauty from this coral island. I may
mention 1n this connection, one Island
which ig called as Parotan. It 1s in the
gult of Kutch. Tt js a unique island
where certain spiceg of marine life are
there, which you will not find any-
where in the world. Researchers from
foreign countries come to study these
fish and worms that are living there.
Thiz Island is being destroved. I would
request the Government to see that
thic industry which iz exploiting the
natura) wealth of this country should
be stoppeq and an inquiry is made

There are a few other points which
1 would like to mention, One is abcut
development of tourism in Gujarat.
Unfortunately tourism and fisheries
are twp subjects which have always
been neglected by the Government of
Gujarat. For almost a year, we do not
even have g Director of Tourism. Not
only that, if you lock into the Budget
you will ind that they have included
tourism with publicity and information
ang have given it a very small budget.
Gujarat has the potential of becoming
a major tourist attraction centre in the
country. ¥ our State Government
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'cauld take more ianterest in develop-
ing our beach resources, our wild life
centres and historical monumental
areas, I am sure, the tourist eliewhere
in the country will be flowing more
towards Gujarat. Though I know that
this 15 not the right place to mention
about tourism, the State Government
may not consider this at all. I would
only Like this to be brought on record
that tourism should be given egual
importance in the achtivities of the
State of Gujarat and our tourist poten-
tialities should be fully exploited.

One more point which the previous
Government forgot, and which prob-
ably the present Budget 1s zlso missing
cut. I come from a far flung dieirict
of Saurashtra. In this district, we
have an airforce base in Jamnagar.
The Civil Aerodrome and the Air
Force Aerodrome happen to be at the
same place, There is no approach
road for the civilians of the city going
to the airport. There was a compro-
mies among the State Government, the
Ministry of Defence and the Ministry
of Civil Aviation and Tourism. A pal-
try sum of Rs 60,000 is required for
this purpose which they have not heen
able to provide in this Budget. I hope
they will be able fo find the raoney
from somewhere for this important
road which links the city w.th the air-
port.

About this far flung district which
happens to be a neglectei district of
Saurashtra, I am sure. Dr. Idehta wili
also agree with me that his and my
areas are the two drought sirickem
areag of the State. Of course, we have
other districts also but these are the
chronic districts, Every year Govern-
ment hag to pump in lakhs and lakhs
of rupees for giving relief to the peo-
ple of these drought stricken districts.
1 have been asking for the past 11
years that why ecannot you find out
ways and means of bringing in perma-
pent measures, measures whereby
money is not required to be doled out
Fke that but measures like starting of
winor irrigation schemes. And be that
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you wil] not only oe giving relief to
this drought-stricken area, but you
~will also be adding to the national in.
«come, whereby agnculture will also
prosper 1 would not like to take more
time on the subject with which I had
started off first, but I feel it my duty
10 mention something alvut the fishe-
ries again Gujarat, which has a
coast-line of 1600 kms, has got only
4wo fisheries harbours, approved by
the Centre Two fisheries hartours
have been approved for every maritime
‘Btate in the country, even Karnatoka
has got 2, Goa has got 2 and Orissa
has also got 2 The harbours have
been approved 1rrespective of the
length and the size of the conast-line
1 do not say that because we have get
164,000 Kms of coasti.e we should
have more than two The world team
had come to the two ports which were
just mentioned and which were locat-
ed oply 2 miles apait Both of tnem
were approved From these ports they
were taken back to Aamedahad and
were flown out of the u 1jirnt State
is 1t commonsense that w1en vou Jre
#omng to develop a fi huny harbour tor
ceep-sea fishing, you 3 usl ha.e 'he
iwo ports just 25 miles arat” We
have a coastline ot j6 0y KXm< why
then not consider haznng the cther
Yart in other areas hike Jamnagar ot
Kutch? To-day, her.u-2 there 1s Lo
~ufra-structure and becaase there are
iy facilities for the fisheimen to cpe
rate from Kulch they have to b1se
themselves either n Vera-al or ir Por-
bunder and from thers go up to Kutch
The result 1s that the Indjan fishermen
:re unable to catch fish thare hit the
Fakistani boats are ¢orming there ard
catching fish our waters (Interrup-
tions) 1 do not trink we have got even
the resources to catch them or even
to control these watere This <ubject
v.hich hag really be>n neglected needs
1n be encouraged ar I only hope that
the State Governmcnt will take more
interest; and I would request the hon
Teputy Finance Minister to give more
serious thought to the gquestin of sales
“tax which has definitely affected the
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small man, the smal: Hsherhan may
not be gble to survive this tax bhe-
swuse it ig he who g affected mors, amt
a9t the trader.

SHRI H M PATEL (Dhanthuka)
Mr Deputy Speaker, Sir, this hudget
is a very satisfact> y hudget It was
prepared by this late Janata Front
Government, and ther2for» 1 do ot
see why I should opoose it  Indeed,
what grounds are there for my oppos-
ing it* I am glad, and I would con-
gratulate both tie Governor and
the Government of India for coming
forward with the same budget with-
out any modificatisn

Right at the outset I would refer to
one matter Goverament gavs hare

“The State Plan outlay for next
year has been ‘ixed at Rs 14325
crores

It also says

‘Rs 12943 cro~s amounting to
two-thirds of tha p'an outlay has
been allocated for schemes co-
vered under the 20 point econo-
mic programme’

It would se2n tha* the Janta Front
rovernment was not quite as negligent
a, has been suggested aiout the 20—
point economic programme That 18
what they had provided for ang the
Covernment of India cnnsiders that
that was adeauate and  theretore,
they have rome forward with the same
amount I woulg like to» sav that
similarly the prossion for power
generation during 1976-77 1s also satis-
factory But I would like to tell the
Government »f India 1n particular,
that they should take care to ensure
that they avproval 1s given in good
time to ceveral prowets which have
been submitted to them that is Gov-
ernment of India for their apvroval
and for allotment of funds I° they
are not sanctioned i1 time there would
he difficulty 1n Jater years in regard
to the power suvly 1in the Btate
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But, what is even more serious is,
though there are schemeg which may
ensure that the power requirements
are met adequately during the Fifth
‘Plan period, there is really no scheme
whatscever, which has even been con-
sidered and to which approval has
been given, so far as the power re-
quirementg for the Sixth Plan are con-
cerned. Having regard to the fact
that it takes a certain number of
‘years to generate power, it would be a
gooq thing {f during this period, when
politics will not interfere with the
consideration of projects, they take
such steps as would advance, as would
make it possible, for plans to be ap-
proved for the generationn cf power
Auring the Sixth Plan.

This mean for one thing earlv and
speedy cocnsideration of gthe nuclear
nowier station o he establisheq in the
Btate. A great deal of time has been
wasted in the selection of the site ete.
Bince it will take someéthing like ten
vears from the date that you take a
decisfon for such a power stalion to
be completed, the sooner you take a
decision the better it will be from the
point nt view of power supnly.

In the same way, I would like to
refer to irrieat'on, 1 am glad, my
hon. friend, Shri Chandrappon, drew
attention to the Narmada rroject. and
the importance which it has for Guj-
arat. It is one of the States which is
Arought-prone to n very large extent.
Unless a decisinn is taken in regard to
the Narmada project at an early date,
it would not be possible for much
propress to be achiaved in a large of
the State I realise that nothing can
be done in regard to the Narmada gro-
jeet until the tribunal gives a decision
But, once the decision is mven. the
Govenment of Indla mizht begin to
apply its mind to see that the award
of the trihunal is implemented with
the utmost speed.

Coming to Bajajsagar Project, T
think more funds would be necessaty
to be allotted. When the ‘Government
of Indig ig itself responsitle for the
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progress of the State, I hepe it will
deal with this problem with the same
seriouspess with which the Govt. of
Gujarat dealt with the relief hinds
during the periog of scarcity last year
and the flood relief when there were
floods. I hope it will make available

to the State increvsed funds,

Then I would say that the Kadana
project should be completed before the
date that was originally fixed. World
Bank, which is specially interested in
it, would also appreciate the comple-
tion of this project at the earliest
possible date. In this regard, 1 hope
that the Central Government will
assist the Government of Gujarat in
seeing to it that g far as the land
that has to be acquired within Rajas-
than State is concerned, acquisition
proceedings are completed expeditious-
ly ang in a manner which is satisfac-
tory to both the State.

1 would like to emphasaize the poiut
that was made by Mr. Chandrappan
in regarg to royaliy on crude oil. The
case for the enhancement of royalty
to be given to the State is «xtremely
strong. In fact, it is unanswerable.
Nevertheless for some reason or other,
the Central Governent has been delay-
ing a decision on it. Now it might
take favaureble and fair decision and
take the credit that might go with it
ang see to it that the enhaaveinent is
adequate.

I woulg like to refer to the price
support policy which the Janata Front
Government initiated in regard to
groundnut growers. I hope that that
policy will be pursued with the same
vigour by the Centre and, equally in
regard to other foodgrains where action
has to be taken by the Food Corpora-
tion. 1 hope the Government of
India, because it hag itself now be-
come responsible, will see to it that
the Food Corporation functions more
efficiently by purchasing in such a way
that the prices are supported and
maintained,

The former State Government had
chalked out a very good plan for ensu-
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ring supply of drinking water to thou-
sandds of villages in respeet of which
water scarcity was felt in an acute
form in 1974-75. I hopé theé Govern-
ment of India will follow it up with
vigour, and, if possible add more
fundg to the programme so that more
villages are freed from the peril of
Shortage of drinking water.

There are certain very mmportant
problems relating to education with
which the State was faced. It has de-
cided to introduce from the next aca-
demic year new scheme of education,
the 10-4-2+3 scheme, without providing
the necessary funds for the purpose.
There were practically no funds avail-
able. Nevertheless, to comply with the
wishes of Government of India, the
State had i1t has gone forwa:d with
that scheme. This can only result in
the scheme being a failure rather than
a success. Therefore, I would urge
the Government to make a special allo-
cation of funds to see that that scheme
does not fail. It ig of very vital im-
portance not only to the State but to
the country that this new scheme of
education succeeds. It is a vsluable
scheme, but if it fails just for want of
funds, then I think it will have disast-
rous consequences because it will be
very dificult to put things right after-
wards.

SHRI D. D. DESAI (Kaira): This
year's budget is being presented in the
House. The State Government was
under severe criticism for stagnation,
for high taxes. Our party was the
one who had felt so. Adopting the
same budget is, therefore, not justified,
and 1 would request the hon, Ministel
to give a few concessions.

The plan expenditure for 1975-7T6
was RS, 21868 crores The plan ex-
penditure for 1976-77 is Rs. 196.25
crores. In other words, whereas the
entire country has gone up in plan
expenditure by over 31.5 per cent, we
have retrograde activities. This is un-
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fortunate particularly when any one
would go through the recorg of the
performance of any input, whethey it
is in a financial form or in physical
form. The State has not only some
potential but also a record of perform-
ance which 15 unequal leq despile
adverse circumstances.

The recent report of the National
Agricultural Commission has shown |
that i1n severa)] respects, the State with
all 1ts handicaps, has come out No. 1
in most of the agricultural commodi-
ties, so far growth rate was concerned.
This was 0 in a decade which was not
easy for any agricultural operation.
Now, 1f we are not to take care of the
State when the responsibility has come
to us, then we would not be justified
1in claiming the performance, which
would ultimately be poor at the end of
the period when the time has run out.
Therefore, 1 gtrongly urge the Finance
Ministry not to discriminate in regard
to Gujarat gs against Tamil Nadu, be-
cause Tamil Nadu has been given
Rs 24 crores as extra money. The
other day., the Finance Minister was
generous enough to give extra money
to Tamil Nadu for development plans
which are considered to have fallen
back t; see that those plans were not
left out.

The State has spent over Rs. 60
crores during the last two years out
of its own limited resources for meet-
ing natural calamities. The people of
the State, for no fault of their own,
have passeq through difficulties which
it is quite impossible to described
here: it had to be seen to be believed.
These were droughts and floods. This
cycle of droughts and floods was auite
an unusuat feature, but still the State
administration ang its people put their

shoulders together to come out of them
successfullv. They have come out
from a reasonabl- had situation to a
veasonably %004 cituation and we ere
in a position tn make a toke-off. The
intrinsic capabilitv of the peovle of the
State of Guiarat should be utilised for
the National purpase.
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If you put seeds in one place, the
seads sprout. 'You show me g single

State in the country where public in-,

vesimeni has borne more results than
in the State of Gujarat. On the one
hand, we have FCI and an the other,
we have the Gujarat State Fertilizers.
The share of Gujarat State Fertilisers
forth Rs 100 iz fetching Rs. 500 to 600
in the market. The Fertilizers Corpo-
ration of India. on the other hand, i~
not making hoth ends meet and the
high cost of the overhead of that intti-
tution is unnecessarily hurting agricul-
tural produetion and raising o.r inputs
for which we have again and azain to
come hefore the House for raising the
prices. This is not fair, because the
poor farmers do not know where the
cnst hag heen incurred and the resgult
i that the cost nf inefficiercv of that
huge establishment is borne by the
farmers of India. The same holds
gond in resvect nf other features, whe-
ther it is education or whether it is
industry

We have the Koyali refinery; just
sz2e the balance-sheets, the Koyali re-
finery versug any other refinery in
India and you will come to the defi-
nite conelusion that therc is no com-
panson in productivitv. In other
words, the gain to the country can-
not come by investing money alone:
it can only come by a better utilisa-
tion of the resources

Last yeor, when 1 was talking to
the Minister for Energy in this House,
I asked him the pointed question in
which Slate the investment in powe:
tas borne the maximum result and
whore was the best utilisation of
vhatever investment had been made
in vower, With some difficulty he
suid that it waq in Guijarat. So, this
ic another area where investment has
riven the optimum result, namely
i~vestment in power, though we have
no surplus rower and we have no
Ssarplug installed capacitv. It is true
that the limited installations we have
rot were substantially inherited from
the earlier periods and the few that
14 L.S..5
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we have installed during this period
have been thermal. The State of
Gujarat is not gifted with natural re-
source; like hydro—as Mysore and
Kerala where the entire hundred per
cent is hydro; in Gujarat it is 100 per
cent therma', Ip other wrrds, the de-
pendability of the thermal power
stations which 13 essentially related
to a complex operation in the State
of Gujarat would be the least and, in
spite of that. if you take the coun-
try’s census, you will find that Guja-
rat has been a gifter.

So. the investment we are making
in the Plan, of Rs. 198 crores, is to-
tally inadequate and it should be
raised. I would like to make it clear
that it j; totally inadequate and we
should raise it, and the Finance Mi-
nister is strongly urged to provide
the money. Forget about the Janta
Government or whatever it is. We
were complaining against them and
v'e still feel that what they were
i "out to do bv way of high taxes and
leveor rates of Plan investment were
going against the interests of the peo-
ple of Guijarat. That is why I make
this request to the Finance Minisier.
Of course, he is from our own Partv
and I support the budeet but. stifl, it
is my dvty to point out this factor.

Then, tha Finance Minister made
two statements hefore presenting the
budgct  One of them wag that he
would like to economi:e; and this is
a noint on which I would lend my
strongest support Now, on the whole
the cost of collection in the State ix
Rs 399 crores rlus Rs 20.56 crores:
That means that abe # Rs 25 crores
are (~quired tn ¢n'le Ra. 256 crores.
and that i nearly 10 per cent of the
amount, Eliminate it where the col-
lection cost is high and the receipt is
lov—whether it should be ‘X’ item or
‘Yy" item can bz left to discretion, to
be worked out in detail. But why
should we male 7 investment or in-
cur expenditure where the return on
collection is nqt much? Moreover,
it the same amount of money is 2l-
lowed to be left with the people, the

<
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person who has to pay the amount
has the meang to produce and, there-
fore, with these very means, he ean
generate much more capital which,
in any case, is going to come into the
coffers of the Government some day
or the other—besideg the Government
itself has the objective of developing
the State.

So, this is one more feature where
I would strongly urge upon the Fin-
ance Minister and also the officials to
take care.

Repeated droughtg and floods have
been the unfortunate unpredictables
in regard to agriculture, Gujarat has
excellent possibilities for irrigation.
Whatever little irrigation is available
has given the optimum result and
that, once again, is another feature.
Can you show me one State where
an acre ft. of water has produced
mare foodgraing or more crops than
the State of Gujarat? I am making
a flat statement which nobody can
challenge—to show me, if it i pos-
sible for anybody to do so. Whether
it ig animal-husbandry or whether it
is agriculture, investment has given
the highest productivity there. There-
fore, when we are talking about in-
vestment in irrigation, we must see
that whatever irrigation projects are
outstanding are allowed to be com-
pleted and fundg are made available
to the State at the earliest date and
whatever provision we have made in
the budget should be enhanced te the
extent necessity exists to complete
these rrojects.

On the front of agricultural produ-
cers, our misfortune ig that we have
produced too much; the prices of
groundnutg and of other foodgrains
have dropped. The other day I re-
quested the Agriculture Minister to
make open market purchases and he
hag agreed to make purchases. If you
do not make purchases now and if the
farmerg are to sell at the present rate

1976--Genl,

Dige. & D.G.
which is below their cost of produc-
tion, it is quite obvious that, in the
next year, he willi not have the money
to produce foodgrains or other crops
which would then upset our total
economic operation. Therefore, what.
ever is to be done has {0 be done
quickly. becauge time is of the
essence. ...

MR. DEPUTY-SPEAKER: Please
try to conclude.

SHRI D. D. DESAI: You are not
giving me time. Sir. I have many
things to say. The question of oil
royalty is there. There are so many
items of importance wherein we can
do substantial things....

MR DEPUTY-SPEAKER: You may
make them in a very useful manner
to the Minister.

SHRI D D. DESAI: 1 would re-
quest the hon. Minister to take care
of the intergsts of Gujarat. In bank-
ing alone, whereas we deposit Rs. 750
crores in netionalised banks, the
loans that are given to the State are
hardly Rs, 400 crores; Rs 300 crores
ate just funnelled out. Is it the way
how the State can be made to pros=-
per? We do not say bad thinge, but
what we want is that the State shou'd
be provided with whatever resources
are necessary to develop the State
The problem of unemployment is
there. You are not giving me time,
Sir

MR. DEPUTY-SPEAKER: 1 have
given you almost 15 minutes.

SHRI D. D. DESAI: Thank you,
Sir. On the whole, 1 support the
Budget. Whatever little 1 have said
is by way of suggestions. It has
nothing to do with eriticism. It is
upto the Pinance Minister to see that
Gujarat gets its due and a fair treat-
ment now that the Centre is ‘nm
charge,
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SHRI BHALJIBHAI PARMAR
(Dohad); Mr. Deputy~Speaker, Sir, it
is mentioned in the Budget speech of
the Finance Minister;

“The large negative balance of
the State of the close of the current
year is primarily due to the expen-
diture fincurred on drought relief
during 1974-75 and 1975-76."

It means that the State is running in
deficit. The Central Government is.
therefore, requested to give more help
fo this State. Now it is under Presi-
dent’s rule. Therefore. it ig the direct
responsibility of the Central Govern-
ment and I hope that the Finance
Minister will] do the needful and see
that this deficit ix made good. So
much of deficit will remain after the
close of the financial year,

The Finance Minister has mention-
ed in his Budget speech:

“It is estimated that the food-
grain vroduction in the State dur-
ing 1975-78 will be about 4715
lakh tonneg surpassing the previoug
best of 44 lakh tones in 1970-71. It
is estimated that the production of
groundnut during the year will be
18.60 lakh tonnes, and of cotton.
18 lakh bales. As a result of the
increase in foodgrain production
and the ‘measures taken to contain
inflation, the prices of agricultural
produce have shown a welcome
downward trend. bringing consi-
derahle relief to the poor and mid-
dle class people.”

In this connection I would request
the hon. Minister to give support fa-
cilitieg for agriculturisty because they
are producing foodgrains. They do
not get credit facilities. In order to
help them, supvort facilities must
be given for production of foodgrains
like maize, etc.

Now I come to the budget proper.
This budget ig being discussed in this
Houge because there 15 President's
tule in Gujarat. We know that the
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President’s rule was imposed earlier
also following the Chimanbhai Minis=
try. Thereafter, this again has hap-
pened, This is because there is no
stability in the situation and peopie
are tempted to defect from one party
to the other. I would, therefore, sug-
gest that the Defection Bill which has
been pending for a long time should
be passed by this august House, as
eurly as possible. Till then, the situa-
tion in the country will remain fluid
and thig will not help us and our
democracy will not be on sound foot-
ing. In order to make our democra-
cy sound, we must pass the Defection
Bill at an early date. It has been
pending for a long time.

Now, I come to some aspects of the
Guiarat State. In his address to the
Gujarat Assembly, the Governor of
the State expressed his satigfaction
by saying that “New Government has
made g significant headway in the
direction of fulfilling the aspirations
of the people.” He hag said in his
sweech that financial resources of the
State had to be strengthened and
efficiently managed. He praised the
Government by stating that the Gov-
ernment adopted several measures to
effect economy in administrative ex-
penditure and gear up administrative
machinery for recovering Government
dues. Ordinances were also promul-
gated to increase stamp duties on
documents, entertainment duty and
tax on motor vehicles. Several ex-
emptiong from sales tax were also
withdrawn and elecfricity tarif was
raised. Although there has been
satisfactory improvement in the fine
ancial situation as a result of these
steps, financial stringency continues
because of past burden,

In the State, what happened during
Panchavat clections. The elections
were held in a peaceful and orderly
manner. The law 'and order position
in the State wag on the whole satis-
factory. There was nothing abnor-
mal. The Gujarat Government also
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tock prompt and effective steps for
the implementation of the 20-Point
Economic Programme. The outgoing
Ministry of Shri Babubhai Patel not
only carried out this programme, 1
also took concrete steps to give effect
to 62-Point programme adopted by
the Gujarat Government. This Gov-
ernment wag going on very well, but
due to some difficulties in the politi-
ca) situation and pulling of legs, the
situation developed the way, we have
seen, In the circumstances it will be
better if we dissolve the Assembly
and have fresh electiong so that new
Government can be formed, other-
wise there will again be defections
and that is not desirable for our
democracy,

Anti-social evils like hoarding and
profitecring were a cause of grave
concern to the Government. The Gov-
ernment took a series of serious steps
to bring down the prices of food-
grains and other essentjial commo-
dities, The price trends in respect of
essentia] commodities were being re-
viewed from time to time. There is
& well-organised public distribuiion
system as there are 8,942 fair price
shops. In the current year. produc-
tion of foodgraing has increased and
cooperative distribution of essential
cdommodities has been encouraged.

In the matter of land reforms, the
State of Gujarat hag done note-
worthy work. Thirty land reform
laws have been implemented. Inter.
mediary tenures have been abolished
and Zamindari has become a thing of
the post. As g result of this, 10,42,992
land holders have become occupants

in respect of 47,863,563 hectares of
land

The Governor, in his Address to
the Assembly, well clarified the satis-
factory position in this respect. In
all 248 lakhs applications have been
sanctioned for providing house sites,
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out dof which 2.12 lakhs applicants
are provided with house sites.

The outgoing government has taKen
proper steps to give relief to the ru-
ral debtors Minimum wages for the
farm labour 1s fixed at Rs. §.530 per
day which comes to Rs. 2000 per an-
num without diserimination of maule
or female.

It is a matter of satisfaction that
the Groungd Water Resources Deve-
lopment Corporation has started
working

1 come to the welfare of Scheduled
Castes and Scheduled Tribes. It is
encouraging to note that the
Covernment hay decided to provide
for the reservation of posts in favour
of Scheduled Castes and Scheduled
Tribes in the services of the State at
the tages of promotion also. A Hari-
jan Development Corporation was
set up in 1975 in order to give effec-
tive reoresentation for the Scheduled
Castes

The tiibal population of the State
1. whout 37 lakh It 15 10 per cent
of the tolal tribal population of the
country and 14 per cent of the total
population of the State Thus, there
iv a very high rroportion of tribal
population in  comparison with both
its own population and the popula-
tion of the country. It is noticed that
two decades of planning have
brought little benefit to the tribal
pnoulation  Now, the tribal popula-
tion Development Plan which has
been prepared covers 32 taluks and
15 contiguous pocketg having tribal
concentration, I here would suggest
that the Bhils of the Saurashtra re-
gion must be given all privileges of
Scheduled Tribes, ag they are exclud-
ed till now due to some mistalee af
the government.

Therc must be proper representa-
tion of Scheduled Tribes in the Rajva
Sabha, At least there should he twe
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justice has been done to them till
now by the State Government.

The amount of Rs. 15 ciores pro-
vided in the Plan Outlay should be
spent judiciously. Considering our
needs this is not adequate.  More
funds should be vprovided by the
Government to improve the lot of the
Scheduled Tribes,

DR, MAHIPATRAY MFHTA
(Kutch): I thank you very much.

Last time, while speaking on the
Genera] Budget, 1 was speaking about
the Plan outlay and ils distribution.
1t is right that the Plan outlay every
year jg being increased, bur the most
important thing is its distribution,
While I wag speaking, I hag drawn
the attention of the Government at
that time also. Here is a concrete case
whuie the Plan outlay is increased
but it utihsation is not done proper-
ly. Today, Gujarat, unfortunately is
not provided with the increase of 31
per cent. I do not hnow why. May be
we are unfortunate to have to come
here for budget every year and every
now ang then, when we really want
the disparity to @ removeu: and
Gujarat is an arca where you find this
disparity most completely pronounced.
There are two extremes, This is the
State most misunderstood. Gujarat is
considered to be one of the richest
States, but if you go into detail, it is
enly 200 miles long stretch from
Ahmedabad to Surat and only 20
miles wide that is beinz developed or
where the rich people live but the
rest of the whole of Gujarat is some-
thing of the extreme, You will be
wender-struck to know that there are
21 per cent Scheduled Castes and
Scheduled Tribes in Gujarat.

Sir, regarding the 20-point pre-
gramme, my hon. friend is right when
he says that it ijg not being imple-
mented. I would like te¢ mention this
point, There are labourers, We have
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figures of about 2.5 million labourers.
These 25 lakhs (f people, out of
crores of population of Gujarat, are
the landless labourers, The Morcha
Government which was there last
time did not execute the provision of
minimum wages which has becn fix-
ed at Rs. 5. Nobody iz giving that
minimum wage. There is not a single
instance where this amount of Rs, 5
minimum wage is paid to the lahour-
ers. QGovernment has not taken any
step against the people breaking the
law, especially in South Gujarat,
which is a most-developed pact. They
nevey pay such minimum wages to
the pcople there. I do not know why
this unfortunate situat.on should be
there in Gujarat. Nn action is being
taken ngainst the rich people who
defy the law.

Sir, instability in Gujarat :hould
be ended. Instability started right
from the moment Sarvochha, my
worthy Morarjibhai Desai, gtarteg the
signature campaign against Dr. Jiva-
raj Mehta and his Cabinet, All these
sorts of thingg started from that very
day. Unfortunately, instability is one
of the greatest ills of this State, A
Government in Gujarat gt present
requires stability. Government should
not be formed with the help of defec-
tors, Political stability must be
there and this is a very necessary for
us Those who were instrumental in
breaking the democratic Goveriment
in Gujarat by undemocratic methods
have now come to their senses. Now
only the Baroda conspiracy has some
to light. This has not come about just
now, but it had been there already
and this conspiracy was being laid
when elections were going on. Theve
was one Dr, Gautam who used to corme
to Gujarat. I would like to know from
the Government s to why they keep
all thege things a secret. Why cannof
they tell the people who is this
Dr. Gautam who used _to come
to Gujarat. Sir, he is connected with

.this dynamite effair and other things.
I do npt know at,2ll why .you shoyld
keep .this a. secret, You shoylg te]l us

et
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who this Dr. Gautam is. Sir, the
Youndation for this conspiracy was
Iaid even earlier. When the hon.
Prime Minister wa8 going to come
there, this conspiracy was hatched.
Fortunately it dig not take place at
that time. As you know, the whole
atmosphere was surchargeq with vio-
lence. So, the foundation wag laid
siready. Now they go on experi-
menting in U.P, in Varanasi and
other places.

8ir, I regret very much that what-
ever the deficit finance may be, it is
also due partly to the apathy of the
Central Government.  Sir, while
Gujarat State was passing through
the distress of famine and flood, I am
told hy all the peopnle, the Cen-
tral Government struck to their guns,
to the report of the Sixth Finance
‘Commission and they did not go to
the rescue of these famine and flood-
stricken people of the State of Guja-
rat.

If the Central Government had
come to their aid the condition would
have been much better. Gujarat has
not only given the best output of
your Plan outlay but let me tell you
that Gujarat—even before—-had al-
ready gone ahead with the 20-point
programme. On the contrary in the
recent days the progressive steps are
not being taken. 1 come from the
most backward gistrict anq there is
20-point progremme district commit-
tee which has not even been called,
It is really these days that the pro-
gressive steps are not being imple-
mented but on the contrary these
steps were being opposed from the
Government side. There is not even
# trial to implement them.

Ag I told you if there were demo-
ora Government in Gujarat we
would not have come before you and
now if I do not speak about my con-
stituency, as to whether this consti-
tuency is being looked after well or
not, I will miss my duty. T come from
;M most backward district of Kutch.

t is e district. The Gujarat

Government put up a committee to
prepare the master plan for the dis-
trict of Kutch. I will quote from that:

“8till the fact remaing that Kutch
is one of the 10 backward districts
of the State. However, even
amongst its backward  districts,
Kutch ijs still so economically and
industrially backward that it comes
well below the least developeq of
the other nine backward districts
and, therefore, considerable efforts
ang investment will have to be
made to bring it unto the least level
of the average backward districts”,

These are not my words. This is
what Gujarat Government has writ-
ten. I havg always talked and em-
phasised about it, that is, to narrow
down the gulf between the rich and
the poor, I do not know whether it
is only done on political strength that
prevails and all the dccisions are
taken on that scora.

Sir, if you go into the) history of
Indian democracy when Kutch was
a Part ‘C’ State, it was Pandit Jawahar
Lal Nehru and Sardar Patel who
never went into the parochial outlook
of language got this ares put under
the Centre for the sake of devefop-
ment. They said: This being a border
district it should be developed, But
unfortunately we were pushely and
kicked likle, football inspite of our
protests to Bigger Bombay and ther
again in 19680 to Gujarat as a district.
There are three units each in the
threet States of Andhra, Maharashtra
and Gujarat. In Andhra we have
Rayalaseema, Telangana znd rest of
Andhra, In Maharashtra it is Marath-
wada, Vidharba and rest of Maha-
rashtra. In Gujarat they are Kutch.
Saurashtra ang the rest cf Gujarat.
That is why it is envisaged under the
Constitution and the Joint Select
Committee of both the Houses angd the
Boundary Commission wanted that if
the development of this part of the
people has to be brought about there
should be) development boards, I am
happy in Andhra wnaen there was &
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fight each unit was given a devslop-
ment board, ~

The Maharashtra Government have
amicably settled it themselves. Thery
the Chie? Ministership goeg by rota-
tion, But here is a State where be-
cause we are the smallest umt—I
mean in population, because we re
lesg than 1 million, nearly 8 lakh,
though in ares we are one-fourth of
the whole of the Gujarat State-——no
body hears us That is why a Dewve-
lopment Board has been denieq to us,
in spite of our asking for it. We are
denieq even our Plan, Let me tell
you that our PFirst Plap was Rs. 8
crores. The Scrond Plan wag Rs, 8
crores, given by the Cantral Govern-
ment  When 11 rame to the Third
Plan, it became Rs 4 crores It was
a district Plan But all the Rs. 4
crores were spent only on estahblish-
ment

If we go through {he development
schéimes, we find that gradually thev
have been reduced, in irrigation. in
dams, in roads etc I must say thet
thanks to Yahya Khan we got some
voads hecause if Palistan had not
attacked us, we would not have got
thoss roads People in Dclhy think
of Kutch ac the ‘Rann of X *ch’. Thels
deo not know that Kutch is a beautiful
area, a delta area. We hasve been
baving repeated famines and drought
This var, there were four continuous
droughts

Let me give you some figures which
will chow what is our contripution to
the national wealth, In life \nsurance,
since the last five yeirs we are all
Tndia first in the matter of premium
fiven by insureq veople One orga
nicr has been a karo pati =ince the
last five years. What is our ¢ontribu.
tion in small savings’—We do not
want thic meney, let m. make thic
npeint. But we stood first in the whole
of Gujarat. As regards fixeq droo-
sifs, there ig one village with onlv
8000 population It hag «<tood ali
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India first in thig regard, IL has ac-
tually givin Rs, 1 crore. Ag I told
you, we do not want this money our-
selves. We want only infra-structure.
But whenever we ask for this, we are
denieq these things. It 13 nrt just for
Kutch that I am speaking, because, if
Kutch is developed, a part of India is
developed, and India alvo develops in
the process, We are p2oplz who have
gone al]l over the world. We know
what to do, when to do and bow to
do it,

We want only water and electricity.
But both these things are denied to
us. As was rightly said by Shri
Chandrappan, the only solutinn ig the
Narbada project There i; no other
alternative. If Narbada project does
not come, you can write off that area.
You can ask the pesorle th vacate it
and make it a ground {.r experiment.
ing with nuelear bombs, instead of
doing something else,

It js not only that. But therg are
potentialities also.

MR DEPUTY-SPEAKER: You
have pleaded your case so weil that
I am sure it has meiteq the heart of
the Deputy Minister,

DR. MAHIPATRAY MEHTA: One
more point. I am talking about tl_:e
surrounding States also, not oniy
about my State, I mean the States of
Rajasthan, Madhya Pradesh and
Maharashtra ‘Therz is ihe question
of afforestation. They requireq fuel
in these western arcv This is the
only part of Guarat where lignite is
found. If only cakes could be made
out of it. it could be a good substitute
for other fuel, So, far as forest is
concerned, it will be there if rains
come regulerly. People have no al-
ternative but to cut down the trees.
1 am not talking just for the sake of
Gujarat alone, I am talking for all the
four States. There was a plan pre-
pared by Government They had also
agreeg that if bricks could be made
from the lignite, they would be better
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than Neywvelli lignite, The Fue] Ref
search Institute at Dhanbad hag given
a beautiful report. “Viith this you
can even start a thermal station there.
I have be:n to Hungary and I havc
seen the advantage of location of
bauxite and lignite at one place. Here
is a place where you have bauxite and
lignite, But there is apathy on both
sides, on thg part of the Jujarat Gov-
ernment and on the part of the Cent-
ral Government. Nobydy careg for
this remote area a.d nobody wauts
to utilise its resources,

That is why through you I would
requekt the Finance Minwter to take
- care of these potentialit es in the I'len
outlay, I thank yon ior giving me
this opportunity.

SHRI K, MAYATHEVAR (Dmdi-
gul): I convey my thanks to you
fur giving me this onpoitunity to
participate in this discussion.

I support the Guja..! Budge. I
welcome President’s rule m Guijaiat
which had bdrome inevitable and un-
avoidable tn saferuarq derrocracy m
India and piutect ©°  masses of Guya-
rat State.

The Government 0f India i« requcs-
ted to refresh its memoery and remem-
bei~ that Gujarat is one of the drought-
affected States, Thoerefora, gthough I
come from Tamil Nada and have plea-
ded for more grants for Tamil Nadu,
I plead for much more for Gujarat.

14.00 hrs

Sometimes to argie for Gujarat
State, they compared the grant given
to Tamil Nadu by the Central Govern-
ment, I want thct more and more
should be given tn Gujarat since 1t is
affected more by droughkt than even
“Témil Nadu. So, I welcome and suo-
pqrt the) budget. ... (Interruptions)
3o00g things should be supported -and

bad things shouli be opposcd. K'is
1n the interest of 53 crores of pedhle
to implement the 20-point programine
of the Prime Minister, not for tne
people of China or the United States
or some other country. We support
the national cause ag Indians,

My suggestion 10 the Centia] Gov-
ernment 15 this  Why not the Cent:ial
government, the ruling paity, form
mass committees, 1.gional vartue,
politica] parties, n.ass parties, mass
committery for the effective  imple-
mentation of the 29 paint programme
m the neck and corner of every State.
The State Government of Gujarat also
<hould take steps tc form mass com-
mitteces for effective implenventation.
In Gujarat what are we doang? In
Temil Nadu we have formed district
commitfees, taluk committees, village
level committees and State level com-
mittees under the leadervhip of
Anna DMK with the, cuppmit of (‘PI
und Cengress. The same thhag mav
bo gone hLere Ceran percons ale
confusing issues Dbetween Guiarat,
Tamil Nadu and Kerala. The Govern-
ment of Tamil Nadu was Jismissed be~
cause of corrupiion, mismanugement
and beceuwe of mi.apprepmation of
crores of 1upees hy th- cistwlile
Ministers of Tamil Nadu. That is not
<0 1n Gujarat; Gujarat wasg defeated
by itself; it became a minority and so
that paity resigned, Certain antina-
tional fcices are saving that the Gov-
ernmeni of India is toppling opposi-
tion regimes in States. Thet is not
the case. Within one cr two hours
we are going to pass a Bill (xtending
the life of the Ketrala Governmemnt.
What does it mean? The Central
Governmant is not against 1he apposi-
tion regimes The Kerala Govern-
ment js for the poiicy of irplementa-
tion of certain principles, That is
why we are extanding its life, That
ix not done in Gujarat and Tamil
Nadu.

MR. DEPUTY-SPEAKER: As far as

the Gujarat budeet is concerried,” I
think you have finisheq your speeph?
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SHRI K. MAYATHEVAR: I am
tolq that groundnut ang foodgrairs
" are produced in Gujarat, The poor
and marginal {armers are Dbadly
affectsd. They shoulj examine the
cost of jnputs and production costs,
I am not talking for the big landlords;
1 am talking of marginal farmers
with one, two, or tive or six acreg for
whom we must give guaranteed prices.
The government must {ix a proper
price taking into account the produc-
tion costs, I read in the newspapers
that the Government is going to fix
the price for wheat procuremeont, Whyv
not do so for groundnut and food-
grains in Gujarat and alio for paddy
mm Tamilnadu? Therelore, you must
safeguard the interests of the farmers
m Guijarat, They a.¢ the back-bone
of the rural economy. You must sup-
poit them,

There is one mor2 point. There is
no drinking water in Gujarat. I have
seen in the documentary films in ye-
gard to water famine which wire
screened in Tamil Nadu Even the
catfle  wore not  geiting  drinking
water, Mor¢ funds shoulq be alloca-
ted for the provision of drinking water
to the rural paople. The welfare of
the farmers is most important, With
these words, 1 conclude my speech.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Mr.
Diputy Speaker, Sir, I would like to
thank each and every Hon'ble Mem-
her of this House for his ysaful parti-
cipation in the discussitn. By and
large, the debate hias been of a vay
high order, and not only have hon.
Members given their unstinted sup-
port with the lonely exception of the
CPI(M) Memboar, but also they have
given a very patient hearing to the
speeches. 1 think with the exeoption
of the Congress (O) Member here,
each and every Member gave instir!-
teg support. They threw up the'u'
very valuable suggestions which will
be taken into consideration,

At the very oubset, I do net kno?v
why the CPI(M) Member, who is
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such a nice person otherwise, should
always start with fears and doubts
and suspicion. I think this is g very
simple and innocuong budget Thcre-
fore I would beg of him to gee certain
t.hings not through the same repeated
jaundiceq view, (Interruptions).

SHRI SOMNATII CHATTEDNJEE
(Burdwan): Can anybody give a
rational explanation of the (h rrise
of powers under Article 356 of the
Constitution? Can you give  jt?
Therefore, don't say that this is juun-
diceq view, You have utiliseq that
Article of the Constitution for Y our
party purposes. You admit that. You
are a small wheel in the  chain.
(snterruptions).

SHRIMATI SUSHILA ROHATGIL:
I did not refer to you. I ouly refor-
Yed to your senior colleague, I’ro-
hubly I have not useq those words so
far as your speech was conce:ned,
(Interruptions). Now, I come ‘o the
budget. I will contina myself i{u the
budget only. Sir, T woulg like to
thank them all and I de, by and large,
share the great cuacern which has
been expressed by most of them. But
there is one statement with whicl; the
initial speaker started and I think I
would like to refer to that, It said
that the budget i a child which has
been carried away or snhatcheq from
the State Governmant by the Central
Government.  Sir, | do n2t think this
has been carrieq away or snatched
away. I would like to go to the ex-
tent of saying that because this ¢hild
could not be nurtured in those condi-
tions, that has been adopted for sume-
time by the Centre, They will gee
that this chilg is very well looked
after in a healthy condition and would
also see that it is vestoreg to the law=
ful guardians. The uther point which
has been raised by some Members is
about the outlay. T think they have
been more or l:sg from our Party
sitting here and also the Opposition
party, They have said that the out-
lay is not enough ang it should be
increased by and large, In fact, there
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has been recently e letter also from
the Governor to that effect. It s
too early to act on that and therefore
we will not now be able to giva to it
due consideration. But certainly 1
woulg like to tell the House that this
matter would be brought before us
in due course of time ang considera.
tion will be given 1o that. But it has
been shown that there is an increase
of 13 per cent on the current outlay.
That also I would like to place on re-
cord, Now, Mr, Patel was sure of his
happiness over the satisfactory hud-
gt because this budget was prepared
by the Janata Morcha. Well, I think,
it was prepareq by the Janata Morcha
in consultation with the Planning
Commission and actually it is the
Planning Commission which has fina.
lised it, given top priority to all the
matters which required priority and
Hence we find that it is the very same
budget which has been flnaliseq by
the Planning Commission on the fth
Jannuary and presenteq to the State
Assembly on the 13th February.

Therefore, how much credit one
should tuke is entirely upto one’s
judgment. But about two-thirds of
the outlay is for the implementation
of the 20-point programme. Power
and irrigation get top priority, with
which I hope no one can quarrel,

Some basic problemg were referard
to by hon, members about food and
distribution. We do agrea that it is
not only food production that matters
but there should be a proper distribu-
tion machinery also. We think pro-
per steps will be taken and thej public
distribution system will be stream-
lined to sge that the people do not
suffer,

Some hon. memhery raised doubts
about the support price. The ground-
nut production durinz the current
wyear is estimated at 18,60 lakh tonnes.
With a view to providing price sup
port, the Government has decided to
purchase groundnut and has fixeg a
statutory price of Rs. 150 per auintal

of groundnut in shells. Government
has decided to purchase wheat at a
support price of Rs. 103 per quintal
it the rate fallg below that,

In almost all the Lasic and impor-
tant items like land reforms, power,
handloom, etc, the provision this
year is higher than last year. The
increase is marginsl in some cases and
more in other cases.

Every hon. member has mentioned
about the Narmada nroject. Naturally
it is a matter of vita] coneern, and
speed is of the utmost importance. T
do agree that as soon ag the tribunal
gives the judgmenr, no time should
be lost in going ahead with it, because
it is of great ,mrportance not only tn
Gujarat but to the country as a whele.

For tribal sub-plans, a total of Rs,
18 crores has been provided within
the approved outlay. Along with the
special Central assistance, the total
comes to Rs. 18 crorer. We do hope
this will somqwhat ameliorate the
difficulties and meet the requirements
of the tribal people,

Shortage of water supply has beem
mentioned by some hon. members.
We fing that priority has been given
to the rural waters supply scheme.
The target is to cover 2000 such vil-
lages during the fifth plan, Every
qndeavour will be made to see that
before the end of the fifth plan every
villace of Gujarat is likely to have
facilities for ~potable water in some
form or the other,

The Governmient of Gujarat has de-
cided to introduce the new pattern of
education from June 1976, We shall
see how far it ig being implemented
and what are the difficultias coming
in the way, so that the new system
can be successtul,

Royalty on oil hes been mertioned .
by a number of hon. members. The
Ministry of Petroleutn is already in
touch with the Governments of Guja-
nit and Assam. This matter iy under
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gonsideration and we do hope that
this will not take much time,

Mr, Jadeja spoke about the marine
wealth. T think the concerned minis-
try wil] look into it from all aspects
including the sales-tax and building
up of the tourist industry in the fas-
cinating islands.

Dr. Mehta made an appeal for
greater outlay. Wa will see if that 1s
possible. With these words, I thank
the hon, members and I am sure they
will give their unstinted support,

MR. DEPUTY-SPEAKER: Now. I
will put the Demands to the vote of
the House, The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of
Gujarat to defray the charges that
will come in course of payment dur-
ing the year ending the 31st day of
March, 1877, in respect of the heads
of demands entered in the second
column thereof against:

Demands Nos. 2, 3, 5 to 12, 14 to
20, 22 to 31, 33 to 60, 62 to 69 and
71 to 77"

The motior was odopted,

o

1416 hrs,

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF THE COMPTROL-
LER AND AUDITOR-GENERAL'S
(DUTIES, POWERS AND CONDI-
TIONS OF SERVICE) AMEND-
MENT ORDINANCE, 1976 AND
COMPTROLLER AND AUDITOR-
GENERAL'S (DUTIES, POWERS
AND CONDITIONS OF SERVICE)
AMENDMENT BILL—Contd.

MR. DEPUTY.-SPEAKER: Now, we
shall take up the next item, Statutory
Resolution of Shri Dinen Bhattacharys
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seeking to disapprove the Comptroller
and Auditor-General's (Duties, Powers
and Conditions of Service) Amend.
ment Ordinance, 1976 (Ordinance No.
1 of 1976). promulgated by the Presi-
dent on the 1st March, 1976, as also
the Bill moved by Shrimati Sushila
Rohatgi. Prof, Hiren Mukerjee will
continue his speech. I would remind
him that he has taken 23 minutes yes-
terday. He may kindly bear that in
mind,

SHRI H, N. MUKERJEE (Calcutta—
North-East): Mr, Deputy-Speaker, Sir,
I am reminded that I have taken some-
what more time than usual but I plead
with you that this is a subject which is
almost unknown to the House and
the whole matter has come up in a
manner that some little relaxation in
so far as time allotted is concerned,
is, perhaps, called for. Besides, the
time saved from other items may be
given to this item.

MR. DEPUTY-SPEAKER: I am in
the hands of the House.

SHRI H. N. MUKERJEE: Last night
1 objected to what I consider the bull-
dozing of a complicated measure
through Parliament. I pointed out
that very many complex questions are
involved in this subject, I pointed out
my feeling that the Financial Memo-
randum is not telling the whole story
because it says that no expenditure
is involved. I cannot just believe it,
unless we are going into variations of
the game of musical chairs, even that
would mean some expenditure. From
ist April, thousands of Accountants
would be moving from the Comptroller
and Auditor General's control to the
various Departments of Government.
It it means nothing more than a re-
distribution of chairs in certain offices,
it is an expensive variation of the
parallel game, but I do not think it is
there. On the comtrary, I would like
to know very specifically, how is it
that Government avoids expenditure?
Government strengthens both the sides
and if the division is made, it is not
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an easy subjéct. This cannot be done
by way of saying that it is a matier
of arithmetical chair to be in Delhi or
in Dibrugarh. So, I express my sus-
picion in regard to what I consider, a
completely unfounded statement in the
Financial Memorandum that no ex-
penditure is involved. I may remind
the House that this subject is hanging
fire for many decades, before the time
ot Independence. And every time, the
implementation has been found to be
{he most difficult problem to solve. In
theory, this matter has been, from time
io time, accented. But the implemen-
tation has always been found to be so
difficult and expensive that it was not
considered worthwhile. Even before
Independence, I find that as early. as
1931, the then Auditor-General, a fore-
igner, Sir Ernest Baldwin had said
this. 1 am quoting his words:

“On the basis of my experience, I
can say confidently that the separa-
tion of audit and accounts in the
United Provinces....”

The predecessor of the present day
Uttar Pradesh, which was among the
9 provinces of those cavs. did have a
separation between audit and ac-
counts—

“has not left any clear mark of
improvement or greater efficiency
either as regards audit or as regards
accounts and flnancial administra-
tion, in general.”

ite had said very clearly that

“it is of negligible value, dispro-
portionate to the cost and complica-
tion and the machinery involved.”

Now this was a view expressed by a
foreigner in the old davs, You can
say: 1t is no good at all. But after in-
dependence, there was a natural pre-
dilection in favour of the separation of
audit and accounts, because we thought
audit can function more independently
if it had nothing fo do with govern-
‘ment organisations at all; but it was
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in a very different category. But in
spite of this, the Public Accounts
Committee accepted the idea in prineci-
ple; but it discovered that there were
difficulties which could not be wished
away. And, therefore, the PAC, in
its recommendation contained in the
First Report 1951-52 had said that

“Steps should he taken to intro-
duce the changes gradually but-
efiectrvely”

and also that

“Considering the admnistrative
and other difficulties, this reform will
have to be phased over a period, in
consultation with the States and the
Comptroller and Auditor General”

This was as long ago as 1951-52. I
1iemember that this matter of separa-
tion came up 1n the First Parliament;
and the Finance Minister ot those
days, Mr. Deshmukh spoke in the
House of the People. this very House,
in April 1953, and he sad:

“Government, for their rart, are
inclined to accept this in principle
and arc only deterred hy the actual
admimstrative and other difficulties
of carryving out the somewhat gigan-
tic task.”

These are Mr. Deshmukh's words,
“somewhat gigantic task.” And, there-
fore, the difficulties deterred us from
putting it in practice. We, as laymen,
do not know what i1s what in regard
to the techmique of auditing and ac-
counting; and this gigantic task' is be-
ing steam.rollered through Parlia-
ment; and we are told to approve of
something which would be implement-
ed by these people from the 1st April:
and that they cannot wait. I can
understand people in government say-
ing that they cannot wait, because they
are too busy hataoing garibi; but I
cannot understand this business; I
just cannot understand and you can-
not take the House for a ride. You
cannot just say on behalf of the Gov-
ernment, “ihese are the things that you
have to do; take it or leave it.” Be-
cause they have a maijority, they say
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they can steam.roller everything. That
is why 1 am asking for your indulg-
ence, Sir, in giving us a little more
time, for us to find out what is what
about this particular business, I want
to repeat it, because it is important,
1 am very sorry thal the Finance Mini-
stry cannot be represented by any-
body else, other than the very charm
ing Minister who is present here, be-
cause it is vervy difficult for us; not
only we cannot launch our attack the
way we wish to do. Besides, this House
deserves a great dea! more respect:
and I do not know why even the lead-
er of the government should not be
here, because this is an operation
which is terribly important and of a
first-class significance in regard to the
whole administration. And we hear
stories ahiout big bugs in the adminis-
tration being so keen on it that they
want it to get through at once. Par-
liament 1s being always disregarded
in this fashion; and this 1s a sort of
thing which we cannot countenance.

THE DEPUTY MINISIER IN TIE
MINISTRY OF FINANCE (SIRIMATI
SUSHILA ROHATGI): The Finance
Minister would be coming here, He is
finishing his speech in the Rajya
Sabha; and he would be ¢coming bere.

SHRI H. N. MUKERJEE: I am
glad.

But, that apart, it is not merely re.
lative tc the Finance Minister; it is a
matter relative to the higher echelons
of the administration, to the highest
representatives of the administration.
And Parl.ament does deserve more
respect than this sort of thing that we
are accustomed to these days. We
must be accustomed to that sort of
thing, but some of us still continue to
be very allergic to this kind of treat-
ment of Parliament,

Yesterday also I tried to poirt out
that successive Auditor-General of our
country have expressed themselves in
a particular fashion, Mr. Narhari Rao,
the first C&AG after independence,
preferred the British system, and very
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rightly, for there are very good reasons
for it. But the British system has
certain overtones and undertones,
which we are going to adapt to our
conditions, We have to understand
that Britain is a smal} country, not our
kind of State with a federal structure
which has to face all sopts of difficul-
ties, So, if we have to adopt the Bri-
tish system, where the Auditor General
1s enmpletely indenendent of Govern-
ment which, even though theoretically
he is, he cannot be, because he has to
be under the thumb of the Finance
Minister in certain respects, 1n certain
parts of his work, I would prefer the
complete independence of the C&AG,
if that can be worked out properly.
But let us know how exactly it is go-
ing to be worked. Bul that not being
possible, Mr Deshmukh hag to put it
in that sort of way. He was succeed-
ed by, T think, Mr. AK, Chanda, who
has written a book, Indian Adminis-
tration and, as elsewhere I said yes-
terday, he has given clear and cogent
reasons why we shouid not have, im
the conditiors of ou: country at tne
present moment, the separation of
audit and recoiats I carnot so Acnp-
er intn thit. because you would not
give me time,

Then. Mr. Ranganathan. who follow-
ed, and who 1s a Member of the Rajva
Sabhr.—~1 do not know, if he 15 avail-
able in the other House: I do nnt know
i# his hea.th is all right these days—
he can tell vou his views, because ne
has told other commissions and com-
mittees and that sort of thing “no, it
is not possible; it need not be done;
theoretically it may be expounded
but it need not be done.”

Then, we have the present Auditor.
General. I do not krow what his
views are because, naturally, he does
not vouchsafe to me what hig views
are, but I am told by the Minister ...
(Interruptions) 1 do not know any-
thing more. apart from the statement
of the Finance Min:ster that he has
been consulted. I would like to know
what his views are in some detail, be-
cause these difficulties have been faced
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by his predecessors, I am not sure if
he is really going to preside over the
liquidation of the role of his office, 1f
he is going to do s0, let us have the
advaniage of his views in a better
form than before.

1 find also that the Administrative
Reforms Commissioa which, aftey all,
‘was given a job of some importance,
went into this matter, and they had
a task force, which wes composed of
people, highly efficient, and they re-
commended-—"of course, we have to
get a new orientation of audit; audit
-should not be looked upon, looked
askance, by the Government depart-
ments as something of a4 nuwsance; and
between audit and wccounts there
should be a closer and more cordial
relationship, and audit should be
permitted to look beyoni expenditure,
to the wisdom. faithfulness ang econn-
my of expenditure.” They have made
certain other observationg also, T have
no time to refer to them in detail. On
the basis of the findings of this Study
Team, the Administrattve Reforms
‘Commission made a recommer.'ati m,
ang that is Recommendation No. 17,
in so far ag this particular gubject of
audit and accounts wag concerned.
VYnder the heading “Finence, Ac-
counts and Audit” in Recommenda-
tion No. 17, it said:

“We recommend that, as a maiter
of general volicv the resnensibility
for the compilation of Central
accounts may coniinue to vest with
the Auditor-General, except in the
case of the departments for which
separete accounts offices have al-
ready been established.”

The ARC Report was in 1968. In so
far ag Defence and Railways are con-
ocerned, separate accounts sections
have been established, I can tell you,
and I em gure many Members would
support me in that statement, that in
wo far as the accounting processes in
the Defence and Railways Ministries
are concerned we have not found any
improvement, and this is why I am
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very doubtful about the plea now put
forwerq that “on account of manage-
ment criteria, it is necessary to sepas
rate audit from accounts”. Before
the ARC made thig recommendation,
they argued this point, and 1 would
like your indulgence again for
quoting from it. I am quoting:

“We generally agree with the
analysis of the Study Tesm”

—which I could not quote in extenso-—

“that the transfer of responsibi-
lity for the compilation of accounts
from the Audit Department to the
administrative Ministries and De-
partments is not feasible as a mat~
ter of general policy, We are in
agreement with the Study Team on
Accounts and Audit that there is
no inherent conflict or disadvan-
tage in the combination of the
functions of compilation of accounts
with that of audit.”

Then, after a little while, they say:

“The preseat systern i< flexible
enough to permit g variation where
the advantages of a change can be
demonstrated to  outweigh  the
disadvantages of higher cost.”

So, they are envisaging higher
costs, but nothing of that evaluation
has been made, and the financial me-~
morandum is a fake, a complete fake,
and 1 make the statement with abso-
lute confidence. The ARC says that
for the Departmen‘s of Supply, Food
and Rehabhilitation, the Lok Sebha
and the Rajya Sabha, separate
accounts offices have been establish-
ed. To a certain extent, therefore, the
experimentation is going on. Defence
and Rmilways were separated a long
time ago. Then in regard to these
other departments, the division was
made. Therefore, th= atlen'pt is made,
but we have never heen able to have
an evaluation of the process,

You have presided over so many
committees and you are the Deputy
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Speeker of our House. You know
very well that this is a matter in
which the Public Accounts Commit.
tee is particularly interested, and
the Public Accounts Committee, cven
though theoretically it had lent its
support to the idea as long zgo as
1951-52, has never been taken into
confidence since that time. The Esti-
mateg Commiittee also supporteg the
idea, but said that therc were prac-
tical difficulties, that we should try
to work them out, but Gocvernment
never took any of these Parliamen-
tary Committees int, confidence, and
Government today comes and says,
“Go ahead with it, accept it, or re-
ject it I challenge you.” What js all
this?

Thig is a proposition which we
cannot accepi, ang this is hecause,
after all, the role of the Comptroller
and Auditor-General is ¢y important,
which I neeq not dilate upon, but
from a reading of some of the litera-
ture on the subject I can say that
the Comptroller and Auditor-Gene-
ral’s scrutiny has to be made from
four different angles: audit from the
point of view of accountancy, audit
from the point of view of classifica~
tion, audit from the point of view of
authoritv as to whether gemnne
authorisation for expenditure haz
been there, and audii from the point
of view of wvroprietv hecause the
Comptroller and Auditor-General,
being in the position that he is, can
make some observationg in regarg to
the propriety of the expenditure,
apart from the legality of it or apart
from anv lacuna found by way of
unauthorised expenditure,

This four-fold examination the
Auditor-General now makes because
he has hijs control all over, and the
States are also within his ambit. We
do not look into the reports of the
Auditor-General in regard to the
States, the State Assemblies do it.
But here is a centralieed authority,
which, with all the expertise it bhaa
collected, does this job. Maybe this
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job can be done better, I do not
know, by separating audit from ac-
counts, but how do we know that the
result would be satisfactory when, on
account of complications, this whole
matter has been held up for so long?
Ang therefore, I would say again
with confidence that the criterion
which they are trymng to put up, that
management wil] be better, is a very
specious argument altogether. Can
Government tell ug that they are
functioning in such a way that if
there ig complete ministerial control
over the accounting process, they
would derive from it accounting poli-
cy directives so that they can utilise
its experience of accounting in order
to formulate policy differently? Do
thav have the aopparatus, have they
got the expertise? How are they going
to compartmentalise these things, if
some people gre tn be put in accounts
ang some in audit?

The other Bil], which may not be
discussed because nobody has any
patience, refers to compartmentalisa-~
tion. who wil} go where. Thousands
of accounts and audit people are wor-
rieqd as to where they would go, where
they would be placed, whether they
would be fitted into it or not, they
ere worried about their prospects in
rezarq to promotion and God krows
what else concern the salarieq people.
But thev are worried over this sort of
thing. Have we got any bilueprint
about it. I say again that the financial
memorandum is a fake, because this
thing has to be worked out And if we
have no infention, if the Government
has no intention of strengthening audit,
then what business have they got to
come before us? Audit has got to be
strengthened. But we get no indication
of it. But I repeat that if the Comptrol-
ler and Auditor-General has given
his views, let them be known to Par-
liament: they necd not be made publie
to all the world. But at least, let Par.
liament know it That is why, since
you are ringing the bell and I do not
wish to disobey your direction, I had
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gone so far to try to get a late eleventh
hour motion, amending motion, and
by the generosity of the Chair, I got
an amendment accepted and notifica
in relation to the next Bill but they
are infer-related, and I only wanted
that this Select Committee could look
into the matter for a forinight at the
outside and report back., I know tihat
this is a follow-up action after an
ordinance, and, therefore, Government
is in some hurry I cannot stop Gov-
ernment ordinance-hunting the way
they are doing; but they are in a hur-
ry. But I discovereq that the ordi-
hance was promulgateq by the Presi-
dent on the first of March. Therefore,
they had time till the first of Septem-
ber. I do not know, I do not invoke
God, but God willing, Parliament
might be meeting between now and
September, and this ordinance can also
be put onto the staiute-book, If
some delay takes place, would the
heavens fall? If this matier goes to a
Select Committee of this Houss to re-
pert in fifteen days’ time, would the
heavens fall? You cannot give mnre
abrupt instructions than that.

THE MINISTER OF WORKS AND
HOUSING AND PFPARLIAMENTARY
AFFAIRS (SHRI K. RAGIIU RA.
MIAH): If you would a’low me, may I
clarify it? It has to be enacted by
Parliament within six weeks of the
date of the summoning of Parliament.
That is my submissicn

SHRI H. N. MUKERJEE: Six
weeks? Not six months?

SHRI K. RAGHU RAMAIAH:; Afier
the ordinance has been promulgated.

SHRI H. N. MUKERCERZ: An ordi-
nance is valid for six months,

SHRI K, RAGHU RAMAIAH. The
House has to approve it within six
weeks.

SHRI H. N. MUKERJEE:. After
it is placed on the Tabie of the House?
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AN HON. MEZMBER: After the
House has met.

SHRI G. VISWANATHAN {(Wandi~
wash): That is the basic question.

SHRI H, N. MUKERJEE: Why is
there this hurry? If they are in such
a hurry, let them go ahead. I had said
once before this Ilouse and I wish to
repeat, that revolution is the only his-
torical right that a people have got
and revolution is the most important
auhorilarian thing in the world. I am
ready to stomach any authoritarian
activity if it is accompanied by genui-
nely revolutionary performance., What
have they got to show for it? If they
can show us something T would have
understood it, But why are they m
such a hurry? Why should Parliament
continue to ke bypassed? Why do you
have this side-show of a parliamentary
apparatus, if you do not want to
show it respect ? I{ officialdom is to
dominate ang whisper things into t.e
ears of Ministers in power and gets
them through -without reference to .
Parliament, why the devil don’t yecu
say that ‘We are now foilowing this
policy’ I do nct understand it. I ap-
peal to the good sense of the Congress
members. This is a serious matter
about which nobody knows anything,
and they cannot take Parliarnent for
granted, They cannot. I do not know
much about it, I am ready to learn,
I have tried to resd up a few books, I
mentioned one or two yesterdsy. I
want to know, Parliament should like
to know. Shoulg they mot? Or are we
here only on sufferance merely to have
the luxury of saying ‘No’ when they
ask for something? T do not want it.
I want the country to know it. Our
policies are well-known to everyhody
in the country, the Government
particularly. I want them godspeed
ang that sort of thing, I wish them
welll But what is all this? I do not
understand. After all, there are some
limits. If something gces against the
grain, ever human decen:y, let alone
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political power, 1 go not understand.
What is the reason for this particular
hurry? I could undergtang if they
are going ty do something about land
reforms, they are going to do some-
thing by the 30th of June. I go not
mind my being put in tentacles in
order that the 30ty June target
is resched but I am not going to
accept the argument that this kind of
thing has to be rushed only in order
to satisty certain officialy who seem
to have the ear of authority with &
big A, only because certain officials
who are afraid of the investigation by
the Auditor-General and also by the
Public Accounts Committee, which
reports o Parliament for whatever
action might ensue, shake in their
shoes, it certain things are divulged;
they are trying to take shelter behind
an arrangement where the CAG’s
power and his ambit would be
restricted. I again repeat thar if the
CAG of his own volition hag agreed
to preside over the liquidation uf his
role in thig connection, he is welcome.
T am not going to condemn him off-
hand, and I should not. I rhould
know from Government what the
facts gre. Government shoulq{ meake
some kind of a statement to satisfy
Parliament and exvlain why this
ahsolutely unconsrionable speed is
requireq for thig particular footling
little occasion,

SHRI O. V ALAGESAN (Tirut-
tani): Mr Deputy Speaker, Sir, the
subject of the Bill before us certainly
poses a dilemma. Az the Minister of
Parliamentary Affairs says, it is com-
plicated not gso much in its structure
as in its concept. As Prof. Mukeriee
was so eloquently pointing out, this
subject has been before the public,
before the Administration ang before
Parliament for a long number of
vears, dating back to the pre-British
davs, and it hag agitated us several
times. So, the concept itself is not
new; it hag been there. Even so, I
have gome sympathy with Prof.
Mukerjee. When the mater is sought
to be brought to fruition, there is e
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<ertain fesling that it is being gought

to be done urgently and it is being

:!ouxht to be done without any cogita-
on.

1 would like to say that thiz matte:
hae hag a chequered history; not so
much in implementation as in the
very concept of it. Some peogle
accepted it ang some people diqd not
accept it. Some people accepted it
but, on second thoughts, they did not
accept it. For instance, the fist two
Comptroller and Audilor-Generals of
India Shri Narahari Rao and later
on Shri Chanda accepted this in prin-
ciple but then, on second thoughts,
they could not accept it—and I will
not say they were less mature when
they accepted it. Again, the Economy
Committee accept it in the year
1949. Then the PAC--over which
my distinguisheq friend Shri Muker-
jee now presides—has, ag he himself
admitted on the Floor of the House
during his speech, accepted the prin-
ciple. The Estimates Committee also
accepted it in the year 1953-54. So,
all these views, from one extreme {o
the other, were there ang this is a
matter in which a clear-cut decision
has so far been rather difficult to take
or impossible to take.

Again, when my friend quoteq the
Administrative Reformg Commission,
he relevantly gquoted its recommen-
dation No 17. I too had the occasion
to go through it. That recommenda-
tion does not stand by itself; it gets
immediately qualifieq by the subse-
quent recommendation of the same
ARC. The ARC was very solicitious
that modern techniques of Manage-
ment Accounting ang Cogt Accounting
should be introduced in the function-
ing of Government Departments and
thaf Internal Audit should be streng-
thened (that ig the following recom-
mendation) ang that several other
steps should be taken. The ARC had
based its conclusions on the recom-
mendation of the Study Team headed
by Mr. Ratnam.
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Aguin, Sir, as Prof, Mukerjee has
pointed out, this has not been a paw
thing even in the field of implemen-
tation, It ig obtaining now in the
Ministries of Railways and Defence.
Again there are two opmnions on this
whether, because of this arrangement
that the accounting part has been left
to the Ministries of Railways and
Defence, the audit side hus been able
to do full justice, whether they have
been able to be effective. Why I am
giving this background ig because
thig is a very difficult matter to decide.
With equel force, opinions can be ex-
pressed on both sides. When Prof.
Mukerjee speaks, it is a flood of elo-
quente, and he submergeg the whole
Fouse in his eloquence; he is so effec-
tive; I would not say that he is vitu-
perative, but he ig very eloquent.

This experiment wag tried in UP.
way back in the year 1926 and cer-
tain results of the experiment have
been noted down by one Mr Rama
Iyer in his very authoritative book—
when the system was combined, both
audit and accounts, and when it was
separated: when it was combined, the
staff requirement was 553 and when
it was separated, it rose to 749; that
means, there was plus 196 persons;
coming to the cost part of it, when 1t
was combined, that is, audit and ac-
counts, it was Rs. 9 60 lakhs—we fure
talking of the year 1926; had it been
today we will be talking in terms of
crores-~and when it was separated,
the eost rose to Rs. 1278 lakhs; that
means, there was a plis of Rs 316
lakhs....

MR. DEPUTY-SPEAKER: You are
supporting Prof, Mukerjee,

SHRI O. V. ALAGESAN: I started
by saying that it is a very difficult
matter; one has to go this way and
that way.

MR, DEPUTY-SPEAKER: T think,
his most grievoug charge against the
Government is that the TFinancial
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Memerindum doey not  presest *

SHRI ©. V. ALAGESAN: Y am
coming to the point, Sir. This wis
the result of a véry litmied experi-
ment carrled out on & very small
scale in one State. Even this disclos-
ed this result. Though ¥ will not cai?
the Financial Memorandum a fake, I
believe, it iz not a very carefully-
prepared statement.

He asks, why ghould this not be
delayed a little. We passed an Act
in 1971, What doeg that Act say?
That Act actually authorises the
President, in consultation with the
Comptroller & Auditor General, to
relieve him from the responsibility of
compiling the accounts of any parti-
cular service or department of the
Union or State as the case may be.
In 1971 itself this House has author-
ised ihe President- if he so desires,
he can relieve the CAG of his res-
ponsibility of compiling the accounts
of any particular service or depart-
ment of any Ministry of the Union
Government. Even so, what do we
find? Nothing has been done. Ex-
cept in the Defence Ministry and the
Railway Ministry, this has not been
sought to be experimented with in
any other Ministry What I feel is
that if, after the passing of this Act
in 1971—five years have passed now-
the separation of accounts and audit
had been introduced in at least one
or two Ministrieg and in one or two
States, then, by now, we would have
had a case study about the cost and
benefit of such a separation.

So, we do not have the benefit of
an experiment even It was an idea;
it was acceptey by Parhament but it
was not put into effect. Barring the
Raflways and Defence Minisiries, it
was not put into effect. We are stil
in the dark, as te how it will work,
whether it will work to the overall
benefit of the administration, or it
would work othemvnize. We are at &
disadvantage from the peint of wew
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dthzuet t;:;;wehr:vw.re
the year
T, uzamm thakas this exberi-

thent {n dhy of the Govéritent De-
pattments. It ‘g fow gought to be
introduced in thiee Ministries on 1st
April, As I sald earllér, I may agree
with this step which the Government
wantg {o take. Now what I say is:
let them introduce it in one, two or
three Ministries, let them find out the
results, how it works, After a
thorough study of the results has been
made and if it 15 found that it is to
the benefit of more efficient adminis-
tration, less leakage and more effi-
clent use of the Government funds,
certainly it can be extended, but now
the decision seems to be that this
will be introduced in three Ministries
ont 1st April 1976 and the rest will
follow on 1Ist October, 1978 The
programme of Government seems to
be that the entire union Government
will be subject to this new scheme in
one year. What 1 would beg of the
hon. Minister is: let them introduce
this in three Ministries After all,
it has been there in two Ministries,
Defence and Railways. Prof Muker-
jee was gayimg that Heavens would
not fall if it iy delayed. Heavens
have not fallen with these Ministries.
Similarly, by extending it to three
ohter Ministries, no harm will be
done: on the other hand, Govern-
ment will have fresh opportunity to
weigh the pros and cons of this
scheme and instead of being in a
hurry ang introducing it in wholasale
in all the Ministrizs, this may be done
after g careful study of the pros and
cons of the step has been made.

What i3 the basic objective of this
Bil1? The basic objective is the
management accounting. That is, the
Secretaries in the Department should
know, how much has been spent on
various programmes, schemes ete. and
they chould be fed with this informa-
tiom, there has to be a constant flow
of information as to what funds have
“ne and what results have been

achieved, and whether they are com-
mensurate. One catinot quarrel with
the basic objeetive, This, in Ty view,
is an indireet tribute to the privaté
sector. That is exactly what has been
happening in the piivaie séetor, the
thansgement accounting, The Manag-
ing Director gets a report, as to hoth
money is spent and whether the re-
sults are commensurate with the
spending that has taken place. A
similar principle is sought to be in-
troduced here. So, thig is an indirect
tribute to the practice of the private
sector,

But again, ! would like to utter a
word of warning, the two are not so
similar. For instance, we are concern-
ed with the various social welfare
activities How the Education Minis.
try will be able {o exactly relate the
outgo of funds and results that have
been achieved, and whether they are
commensurate or otherwise, This
may not stand on all fours with what
is being done in the private sector.

I woulg Ike to know what
are the various proposals for
effecting, this change As was pomnted
out, thousands of people will
leave C. & A, G and get transferred to
various government offices, at least the
offices of the three Mimstries. Here,
as to the cost aspect of it, I am told
that the government has appointed
four task forces and we would like to
know what are their findings with
reference to these three Ministries It
may be favourable or it may not be so
favourable or it might have indicated
the costs to which we are committing
ourselves, whether it 15 going to be an
increased cost or whether it is going
to be more or less at the present level.
The Finance Ministry should take the
House into confidence and tell us with
reference to the Ministries in which
this new system is sought to be intro.
duced, what these task forces have said,
and what are their findings. In fairness,
Parliament should be told about it so
that we take a step with our eyes
open that we are not just led in & dubl.
ous way but that when we are
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1o put our seal on @ particular thing,
we do it with our eyes open.

Then there is an advisory committee
that is going to be constituted. What
will be its composition, who are the
people that will sit vn it, whether the
C.&A G. will have etfective represen-
tation on that committee so that the
C. & A. G. whohas to take care of these
people can see that during the course
©of transfer the people who are getting
transterred do not get adversely affect.
ed. This committee which is proposed
to0 be set up, we should know the
nature of it, whether there will be
effective representation for C.&A.G.
80 that he can proed the interests of
the transferees.

I would like to help the Finance
Minister in seeing that this Bill itself
does not suffer from loopholes, In the
amendment to Section 11 of the 1971
Act two provisos are added. One pro-
viso is given in very thick type and
that reads as follows:

“Provided that the President may,
after consultation with the Comptrol-
ler and Auditor-Generai, by order,
relieve him from the responsibility
for the preparation and submission
of the accounts relating to annual re-
ceipts and disbursements for the
purpose of the Union or a Unjon
Territory having a Legislative As.
sembly.”

It is given in thick type. In this
matter, here preparation and submis-
sion is mentioned but it you look at the
section that is sought to be amended,
there is compilation and .nnual sub-
mission of the accounts. When the
C. & A. G.is relieved of these functions,
there should not be a vacuum, there
should not be any gap, Who is going
to perform the functions of compila-
tion? Hag it been taken sufficient
care of or is the government proposing
to appoint officers who will compile
accounts of various Ministries and give
them in the form in which they are at
pregent given? Now, the C & A, G.
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performs all those functions, the ap-
pripristion accounts and the finalised
accounts of various Departments. All
that he does. Now, when this change
comes over, the proviso is silent on the
question compilation,

15.60 hrs,
1 would like to request the hon.
Finance Minister to look into this

particular proviso. If there is any
lacuna, let him bring an amendment
and fill the lacuna. These finance ac-
counts will have to be placed before
the Parliameni. Now the C.AG, is
doing it. Are you now thinking of any
different officer, Controller of Ac-
counts, or somebody else? Somebody
has to do this job.

1 would like to submit finally that it
is important that both the Accounis
side and Audit side are healthy and
strong. We are making separate
arrangement for Accounting. That
does not mean that Audit can be neg-
lected, Audit hag to be effec-
tive If it is possible, it has to be
more effeciive under the new arrange-
ment than it is under the present
arrangement. So, we have to see to it
that the Audit part of it is not allowed
to suffer.

Comptroller and Auditor General
should not be turned into an anaemic
personality who will not be able to do
justice to his task or if at all he does
anything, it may be too late and may
not see the light of the day or come to
the notice of Parliament. While effect-
ing this Division between Audit and
Accounts, we have to see that the Com-
ptroller and Auditor General does not
suffer in any manner.

There is some idea that judiciary is
standing in the way of our socio-econo-
mic programme. There is a feeling
when we take certain steps judiciary
comes in the way. So, Parliament has
come to feel that judiciary is a sort of
road block. It is true that the C. &
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A, G, and his officers are there by vir
tue ol certain Articles in the Constitu-
tion as the judiciary is. But the two
should not be equated, The Comptrol.
der and Auditor General cannot be
equated to the judiciary. Though it
fiss not been said in s0 many words in
the Constitution, the Comptroller and
Auditor General is there to serve the
Parliament. He may not be a servant
but is a friend of the Parliament. So,
the functions of the Comptroller and
Auditor General do not put him by any
stretch of imagination in any position
which ig contradictory to that of Far-
liament. He is there to serve us. He
is there to serve the country. He does
so through the President. So, there
should not be any idea {hat Comptrol-
ler and Auditor General is an institu-
tion which will come at any time in
the way of any progressiva measutres
that this House can think of.

SHRI SOMNATH CHATTERJEE
(Burdwan): Mr. Deputy Speaker, this
is a measure which we think is being
rushed through the House in an atmos.
phere Shroded in mysrerv because
what is the real object of this legisla-
tion is very difficult to ascertain.
Even an hon. member like Prof. H. N,
Mukerjee who has been associated with
the Public Accounts Commitlee for
such a long time and who is now the
Present Chairman of the PAC nas put
forward his views very eloguently to
tell us how this is a matter of great
complexity and is sought to be rushed
through without proper details being
made available to the members and
Parliament. Why is this hush hush
attitude being taken by the Govern-
ment? Suddenly, after so many years,
Government feels one night that they
must have Audit separated from
Accounts and promulgate an Ordi-
nance, This legislation by ordinance
has beeome almost the order of the
day.

This discloses an attitude of taking
the Parliament for granted {n very
vital matters. Of course, this is an
important Bill which need not be
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opposed from political point of view
and it is an important piece of legisia.
tion but this is sought (o be placed be-
fore the House us g matter of fait ac-
compli, They think they can pass
through any legislation they like so
long as the present composition eonti-
nues, and they need not take Parlia-
ment into confidence. This is our
basic charge, We are being asked to
give our imprimatur to a piece of legis.
Iation which requires very thorough
study. The Minister may be happy
with the bureaucratic advice he re-
ceives. They do not realise what its
full implications are. They are quite
satisfled with the bureaucratic advice
they get. We want to know the real
basis which prompted this Government
to suddenly think of separating audit
from accounts or accounts from audit
and come out with an ordinance and
come up to the House with something
which has been accomplished as it were
and then say, you please give your
formal assent to it, and so on. Sir,
we object to it on principle. Rushing
through measures such as these is not
a correct thing to do. There have
been sustained attempts going on to
bring down al] edifices in the national
life of our country, even in the Gow=
ernmental functioning of the country
and Prof. Hiren Mukerjee saij that it
1s an attempt at bulldozing. We are
objecting to this on principle. This is
a matter which should have been con-
ceived on proper, mature, considera.
tions. Parhament should have been
taken into confidence in much greater
detail about its full implications. Of
course, this is a technical matter and
I do not feet much competent to speak
on the implications of it or how it will
ultimately affect us, because what we
find is, even much more competent
people of the category of C & A G eta
have not been able to be unanimous
on this point. There have been so
many views offered. There was re-
ference made to the recommendations
of the PA.C. So many riders were
there, The Estimates Committee had
given certain recommendations. There
are the recommendations of the A.R.T%
The recommendations are subject to 50
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many riders, so many conditions. Al
these things should have gone into in
depth and if they had not made up
their minds so far, what suddenly hap-
pened just now? Why should they
pass an ordinance on the 20th of Feb-
ruary? Why cannot they wait for 7
days for the House to re.assemble.
They just come to this House with the
attitude, you must take it.

In the Statement of Objects and
Reasong they have stated the circum-
stances necessitating legislation by
ordinance. It appears that they have
made up their mind to do it with
effect from 1st April in the Ministiries
of Communications, Tourism and Civil
Aviation, Ministries of Industrial De-
velopment and Supphes. They want
to complete the exercise before that
date. Without taking the view of the
legislature, the executive has come to
a decision and they have started, as 1t
were, implementing the de.ision. To
start with they want to do it in con-
nection with three Ministries,

Sir, the Statement of Objects and Rea-
sons says that:

“The present accouniing system
applicable to most Ministries and
Departments 1s essentially external
to financial managemen{ funciions n
that payments are made by the
treasuries and accounits are compiled
by the Audit and Accourts Oflices
under the control of the Comptroller
and Auditor-General on the basis of
initial and subsidiary accounts re-
ceived by them from the treasuries.
This system workeqd fairly well when
Governmental business was limited.
With the increase in the volume and
variety of Governmertal outlays, the
system has proved inadequate to the
administration’s tasks and separation
of accounts from  audit had to be

thought of.”

I would llke to know when was this
first thought of? 1Is the thinking going

on from the dawn of independence?
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Then, suddenly what bappened op the
15t of March? Or the thinking started
after the new emergency. When did
the thinking start? Or when did the
thinking process come fo an end?. They
sudden]y saw the light and they must
have it by an ordinance. Not at all.
These are doubts in  our minds which
have been very ably, if 1 may say sp,
expressed by Prof. Mukerjee who has
studied the matter in  greater details.
Therefore, we submit that this is ngt
a matter which should be hurried
through. As the hon. speaker on the
other side, Shri Alagesan, said just
now, we are still 1n the dark and we
are irymng to make a study of the
matter. He says, may be, the manage-
ment control will be good. But, we
mus} know about the Task Forces who
were appointed and whose reports are
not available to us. I think that their
reports don’t strengthen any such view
which the Government has taken now
or do not establish such a view. Then
how did the government suddenly find
out? Is 1l merely because the objec.
tive is of course somehow to take
this away, from the control of the
C & A. G. who 1s a constitutional
authority 1n this country? He will of
course, be answerable to Parliament.
His security of tenure is assured under
the Constitution unless the intention is
to make it difficult—.h=a accounting
control of the C.& A C, 1f that 35 the
only object, I submit, then the object
cannot be such which this House should
approve of Unless the Government
shows and establishes by facts and
figures, by the result that has been
achieved 1n relation to the munistries
where this has been done in the past
and unless it shows that this will
enure to the benefit of either the
management control or the auditing
contro! or whatever it is called, the
Bill will lose its credibility. The
whole object loses 1its credibility.
That is why I say that the whole thing
seems to be mysterious. Everybody is
complaining of lack of knowledge, lack
of data, lack of materials—not only
on this side but also on the other side
of the House. You will kindly scan
through the statement of Objects and
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Reasong qr the other statement or the
Fidatice Minister's spebth which he
nadé yesterday while moving this BilL
Ve do not get the reason, There-
tore, it depends on a mere ipsi dixit
of some high officer at some place. Or
does it depend on the reasons which
must be backed up by wellthought out
or wellconsidered materials in depth”
It so, they should be placed before us.
Sir, I request the hon, Minister to
please take the House into confidence
and tell us what has been the net gain
or solid gain which they have supposed-
ly achieved, while this has been in
force in some of the ministries or de-
partments, what is standing in the way
of the C. & A. G's doing the function
which he has been doing so long? How
do you think that if it is done by 1st
of April, it will be done by three mims.
tries and by October by other minis-
{ries, you will achieve some miracle?
So, that is our suspicion. That is not
removed, There must be something
else,

I do not wish to take the time of the
House. But I would request him to
kindly consider whether this is not a
measure which should be considered
mn depth as Prof. Mukerjee suggested.
Yes, You can fix a very short time-
limit It is not that we want for the
sake of Opposition that the Odrinance
should lapse. If some better results
can be achieved by a Select Committee
going through 1t for a short time then
why should the Government stand in
the way, They have time of six weeks
more. Then why are they rushing
through. This is not something which
should be passed with a spirit of bull-
dozer. I would like to request the
Minister that after having done one
wrong thing by passing on Ordinance
let him not perpetuate the same by
rushing through with a measure like
this.

SHRI 8. R. DAMANTI (Sholapur): Mr,
Deputy Speaker, Sir, I have very atten-
tively lsteneq to the views expressed
by Prof. Mukherjee anq Mr. Chatter-
jee. They have charged that the Gov-
ernment is rushing through with this

Bill. I do not agree with them. If
they had only taken a liitle more
trouble and gone through the Bill and
examined its aims and objeets they
would have found that Government is
not rushing through with this measure.
A similar Bill wag introduced in 1971
and it had gone through the Joint
Select Committee also.

MR. DEPUTY SPEAKER: Is there
any reference about it in the statement
of objects and reasons?

SHRI S. R. DAMANI: There is uo
reference,

MR. DEPUTY SPEAKER: Why
should they omit such a material

factor?

SHRI S. R, DAMANI. Sir, I am com-
ing to it.

SHRI SOMNATH CHATTERJEE: If
it is already in the Act then why this
amendment? Probably, Sir, M.
Damani is speaking on the second Bill.

MR DEPUTY-SPEAKER: You kind-
ly go through the papers more care-

fully.

SHRI S. R, DAMANI: I have gone
through the papers carefully. Only
after that, I express my views. You
know my nature. I speak only on
matters which I have studied carefully.
I am coming to my point. If you will
give me a little time I will make my

point,

MR. DEPUTY-SPEAKER. I will
allow you time,

SHRI S. R. DAMANI: I feel Govern-
ment is not rushing through the Bill.
But Government will have to act ac-
cording to the times and circumstances.
Professor Mukherjee quoted what a
British officer had said in 1931, Then
he mentioned about the views of an
ex-Finance Minister, Shri C. D. Desh-
mukh, in 1851, May I ask what wers
the comditions in 1931 and what are
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they today? Are they the same today?
Is there no change in the conditions
which were prevailing 45 years ago
and now? At that time, there were
just 500 people working. How much
has that staff expanded?

MR. DEPUTY-SPEAKER: Mr.
Mukherjee’s main point was that at
that time when this was being experi-
mented with in UK, there was a big
increase in the number of staff and
there was a big increase in expendi-
ture. He says that the Financial Me-
morandum to this Bill does not give a
true picture. Incidentally, it has also
been supporteq by Shri Alagesan.

SHRI S. R. DAMANI: I am saying
that a quotation of 45 years ago can-
not be applicable tp conditions at pre-
sent. Conditions today are quite diffe-
rent from what they were 45 years ago,
or even 2H years ago.

The fear of Shri Somnath Chatterjee
and Prof, Mukherjee 1s that the powers
of the Auditor General will be taken
away. I do not think it can by any
stretch of imagination be thousght that
the powers of the Auditor General will
be taken away. The simple thing is
that accountg are being separated from
the Auditor General who was compil-
ing the accounts before. Under the
new system, there will be separation
of accounts But the accounts will be
audited with full authority and there
will be no relaxation in that.

Therefore, the intention of the Bill
is to bring about more efficiency, im-
proveg efficiency. Our friends are al-
ways complaining that people are not
getting their pension even a long time
after retirement and sometimes some
of them get it when they are no more
in the world

SHRI S. M BANERJEE (Kanpur):
We are not getting any pension,

SHRI S. R. DAMANI: You are com-
plaining about it. In order to avold
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that, in order to improve eficiency in
every Minisgtry, this Bill has in-
troduced and this action hag been
taken. If they would try to undesr-
stand it in this way, they would see
that it would be very easy and con-
venient for the public and the country,
because it will bring more efficiency
and there will be speedier implemen-
tation of projects. They have not seen
the Bill in this light. They have only
seen how it is going to affect the pow-
ers of the Auditor General. I want
to know in what way the powers of
the Auditor General are going to be
affected, where his powers have been
taken away. Only the compilation of
accounts had been separated; that is
the only difference that ig there. It is

done after taking full care. The inten-
tion is to bring efficiency in the work-
ing of the ministries. This is not a
new thing. What is happinging in the
public sector? Is the Auditor-General
doing that? The accounts of the public
sector undertakingg are maintained.
But they are audited by the Auditor-
General and then brought before Par-
liament, Certainly if there are irre-
gularities, the Auditor-General makes
his remarks that these are anomalies
which have taken place. It is not
therefore a new thing that is being
done, it is the old practice. We must
adapt ourselves to the needs of time;
we should not stick to practices which
were there 25 years ago or 45 years
ago, the timeg were quite different; we
have to go with the time. I support
the Bill, this ig a desirable and neces-
sary Bill and it wil] remove the ano-
malies The government employees
will benefit by efficient working At
present all the TA, DA bills and other
bills are held up for years and years.
I can give you an instance. In 1974 I
came to attend o meeting of some
committee. My bill was moving from
one place to another and in 1976 it was
finally approved, after two years. You
can imagine the condition, if you con-
tinue to leave accounts and completion
of the accounts and the auditing with
the CAG, what will happen. We are
spending Rs. 10,000 crores every year.
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It the accounts are not properly main-
tained and efficiently handles, how
could things improve. 8o, it is not
correct to say that the Bill is going to
affect us adversely. I think it will
bring in eficlency and improvement;
this is a right measure at the right
time and so I support it.

SHRI G. VISWANATHAN (Wandi-
wash): I am very much pained to see
the way in which this important mea-
sure ig being hustled through, rather
{n indecent haste. I wonder what was
the need for the Ordinance to be issued
on this subject. The statement of ob-
jects and reasong attached to the Bill
says that the present system has
proved to be inadequate. I want the
Government to convince the House how
the present system is bad and inade-
quate, how the Bill is going to improve
the system anq make it more efficient,
after the separation of accounts and
audit.

15.29 hrs.

[SaRr: C. M. STEPHEN in the Chair]

It hag already been pointed out that
ihis matter has been pending for de-
cades in our country and so many emi-
nent persons have expressed views for
and against separation of audit from
accounts. I want to quote only one
para from what Mr. S, Ranganathan,
the previous CAG said, giving evidence
before the Joint Committee on CAG
(powers and conditious .f service)
Bill, 1971:

“On merits my view is that there
is no virtue in separation. The popu-
lar impression ig that the combina-
tion of accounting and audit func-
tion somehow impairs the independ-
ence of audit and therefore detracts
from its value. I think this is a
misconception. because what the
Accountantg ‘General do is only final
compilation and they are not main-
taining the initial accounts... My
experience here confirms my previ-
ous view that if you do this com-
pilation of accounts, you are in a
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better position to know the area in
mistakes are likely to occur and it
and it acts us ap aid to audit rather
than otherwise.”

Sir, he says that under this system
they are not 1n a position to point out
the mistakes committed by the Execu-
tive bureaucracy. I would like to
know from the Government how this
system is going to be improved by
taking away the power of the Auditor
General and by watering down the
authority of the Comptroller anq Audi-
tor General. How are you going to
improve the gystem of auditing? What
will happen now? The entire staft,
almost 80 per cent of the staff, of the
Comptroller ang Auditor General's
Office will be transferred to various
Ministries of the Central Government.
Then what will happen in the States?
The entire A.G.’s office will be emnpty
The A.G. will be left with a skeleton
staff. The staff will be transferred to
various departments. Sir, our Finance
Minister has a vast knowledge on this
subject. Unfortunately we have a
bitter experience at least in one of the
States in India where funds were
totally misused. It was pointed out
on more than one occasion that the
amounts allotted by the Centre to the
States for drought relief was totally
misused. Under a system where the
accounting as well as audit is under
one authority rather than a federal
authority, this mistake could be check-
ed. What will happen if the States are
entrusted with the accounts? How
can a goat look after a garden? 1 do
not know how the Finance Minister is
a party to this measure. I do not know
why this Government wants to hustle
this measure and pass this bill in one
or two days even suspending the rules
of Lok Sabha. What does this Bill say
in the Financial Memorandum? I will
read out the relevant portion:

“When orders are issued relieving
the Comptroller and Auditor-General
of the said responsibilities additional
posts wil] be required in the various
Ministries, Departments, etc. of the
Government for assuming the said

- - - ————
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respongibilities.  These additional
posts are proposed to be fllled up
only by persons transterred from
the Indian Audit and Accounts De-
partment. Accordingly, no addition-
a] expenditure from the Consolidated
Fung of India will be involved on
this account merely as a result of
the transfer of the accounting func-
tions from the Comptroller and
Auditor-General to the Ministries,
Departments, ete.

Mostly, the existing office accom-
modation including furniture will be
utilised for the persons so transfer-
red. However, it may be necessary
to provide some additional ac-
commodation in some places as
a result of departmentalisation
of accounts, For this purpose,
it is estimated that an expenditure
of not more than Rs. 150 lakhs per
annum is likely to be incurred. To
meet some urgent requirements of
additional furniture, typewriters and
other office equipment, a non-recur-
ring expenditure of Fs, 5 lakhs is
anticipated.”

So. they anticipate only Rs. 20.0 lakhs
{Rs. 15.0 lakhs plus Rs, 5.0 lakhs).
What has been our experience so far?
It will be interesting to note that on
the point of costing also Mr. Rangana-
than hag gone on record. It says like
this:

“The cost factor is there, and it is
boung to be more expensive. Whe-
ther it is three or four times, one
cannot say, but there is bound to be
considerably more expenditure if
you separate the accounts from
audit.”

But what is our practical knowledge?
Here I would like to point out an inst-
ance. P. and T, Board have appointed
a Working Group to go into the ex-
penditure aspect of this scheme and
they have submitted a report. I want
the Minister to place that on the Table
of. the House for the consideration of
the Members. Sir, I understang that
according to the Working Group, the

cost for one year (1972-73) oa acoeunt
of peparation of atcounty nearly wozks
ed out to Rs. #9.0 lakhs, I would say
that this expenditure is certainly an
bdditiona] expenditure an the staff.
These addtional posts need not have
been created. What was our experi-
ence in the P & T? Where there was
olny one Deputy Director before, addi-
tiona] posts of Deputy Directors-Gene-
ral and Chief Accountant were created.
A number of lower posts were also
created. In place of one senior ace
countant, 5 posts were created along
with a number of lower posts. So,
expenditure is going to increase by
200 or 300 or even 400 per cent. It is
for the minister to convince us how
efficiency is going to increase. On all
counis we are losing. On the count of
efficiency, we will lose. On the count
of federal authority, we will lose. Tt
will water down the powers of the
C&A.G, It is a very sorry state ol
aflairg that is prevailing in P&T and
the railways. We know that the audit
of the accounts in railways and defence
is meagre and insufficient. Are we
going to allow the same thing to happen
in other departments just to help some
of the top brasses in the secretariat?

I want that the House should go
into this Bil] in a detailed manner so
that we can give our considered opini-
ons. That iy why along with Prof.
Hiren Mukherjee I have also asked
that this Bill should be referred tc &
select committee. If it is not passed
within six weeks, heavens are not
going to fall. This ig not such an ur-
gent measure. Even if there is some
delay in passing it, sufficient safe-
guards should be provided. ‘The opini-
ons of other luminaries in this field
shoulg be sought. If the present
C.&A.G. is convinced, he should come
and tell this House or the select com-
mittee that he is convinced that the
government should take over the ac-
counts portion of his responsibilities.
Therefore, T plead with the minister
that this Bill should not be rushed
through and it should be referred to
a select committee. Only safter that,
it shoulg be placed before this Wouse_
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SHRI B. V. NAIK (Kansra); Bi¥,
with due deferende 4 the very: Mnier
member Prof. Mukhexiee, I submit
that thiz Bill hos got to be viewed in
ite groper perspectives 1 will eqme. to
acondlusion at the end of it. Vester-
day I had %o interrupt Mr. Dinen
Bhetiacharyya that it wag opposition
for oppogition’s sake. Though I might
have some counter-thoughtis now, the
basic question remajng the same.
Though I have known a bit of audit,
the entire gamut of the working of the
Presidential Officer—the C.&A.G.—is
so complicated that it will take a life
time of discipline and order to under-
stand its intricacies. We have no pre-
tenslons that we know everything
about it nor can we be expectegq to
know everything Hon. members of
the opposition often clamoyr for a
change in substance and content in the
style and functioning of the bureau-
cracy. In spite of being the Auditor
General, the C.&A.G. is one of the top
bureaucrats of this country He is a
Presidential Officer and according to
the Constitution, he can be removed
only through the same process appli-
cable to the removal of a Supreme
Court Judge And beyond this big
umbrella is the entire service of the
Indian Audit ang Accounts Depart-
ment They get protection because
this official, the Comptrolller and Audi-
tor General, is completely protected
under the Constitution like many other
protected posts In these circumstan-
ces, at one stage to say that we should
get out of the civil service rut ana at
the other stage to say that whenever
a measure ig brought forward, we
shoulg not accept it, is not understand-
able. 1 completely agree with Prof
Mukherjee that we should be able to
debate it, if necessary, within the time
available—six weeks time—in a select
committee, But one humble point I
would like to ask from the learned
Member, as he himself quoted and we
were not aware of that—a matter
which has been engaging the attention
of the politicians, experts, accountants
and civil servants over & period of
approximately 45 years from, 1831, pre-
Independence era—does Prof, Mukher-

jee feel that we will be able to, as
laymen in the fleld, wathin @ pesipd
of two or three weeks, come to a most,
correct, precise and exaet conelusign?
Because of my limited experience,
here I would submit in all humility
that it would be erring on too optimis-
tic a gide. By suspending certain rules
or issuliy o1e more Ordinance or
bringing in a jegislation, if iime limit
for sonsideration can be conceded to
be at least threg months, then I think
the point of Prof Mukheriee is very
well made. I will not labour on that
point further,

Audit is g part of our style of
working. Now all changes budget
resistance. I think Prof. Mukeriee
as well a5 our other friends like Mr.,
Chatterjee, Mr. Bhattacharya and so
also Mr. Alagesan who was for a
pragmatic approach, were saying that
that wag a sort of a tribute that the
State or the Government was paying
to the private zector. With due apo-
logy, I would say that the ultimate
motto of the private sector is to get
profit| As long as private sector is
in their hands, hanks are in their
hand; and commerce is in their hands,
making of profit is not going to be a
difficult thing. But the principal ob-~
jective of any Government, more soO
of g Government of this country and
of the States is to implement the
Directive Principles of State Policy
That is the main mission of thiy House,
of this Government and everybody in
this country. That is the responsibi~
ity that is cast on you In this con-
text. I would like to read a very im-
portant recommendation made by our
senior colleague, Shri Hanumanthaiya
who was the Chairman. In his report
which he hag submitted on 31st Jan-
uary, he says in a forwarding note to
the Prime Minister:

“The present budgetary systenr
serves well the twin purposes of
parliamentary accountability and
control of expenditure. But it is
deficient ag an instrument of man-
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agement and evaluation of perfor-
mance.”

For example, I am going through this
Budget at a glance. The Hon. Fin-
.ance Minigter with all his wisdom,
hag provided for capital disburse-
ment a sum of Rs 12,870 crores.
*There are certain limitations of
Auman imagination, 1 cannot under-
stand in termy of million light years.

I just cannot conceptualize Rs.
12.970 crores €., as to how much and
what it means. I can understand
Rs. 500 or Rs. 1,000; and all the elec-
tion expenses 1 can understand, But
what does this mean? If I am told
4n termg of g hundred miles of as-
phalted road, I can still conceptualize
it. We are hearing frequently about
these ‘light years’ which we don’t
understand. Undem the circumstan-
<es, I have to say this with due defe-
rence, and giving my respects to our
senior Member, Shri Hanumanthaiya
who has brought out g wonderful
document on the subject of finance
and accounts—There are other more
«valuable attempts; but since there is
a shortage of time, I will not quote
them—His principal theme, though
he has not touched on this vexed
question of separation of audit from
accounts, his principal theme ang the
theme-song of his whole report is*
“You make the entire system of audit
and accounting in such a way as to
show to the people, to show to the
Parliament and to show to the coun-
try that you have spent an ‘X’
amount of money; and that you have
built so many roads, taught so many
children and provided so much of
medical relief etc” In this way,
what would be the essence, leaving
aside the operational details of it?
Instead of an officer of the AG'q sit-
ting in the cloistered precinets of the
office of the CAG, or of the Auditor-
General, far away from the adminis-
trative offices, he would now be sit-
ting, let ug say, next to an executive
engineer, The executive engineer

.
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gives a chegue for the comgttuction of
teny miles of road. At the time of hia
presenting the actounts to the A,
the Iatter would still have the paraw
mount control of audit ie, to
whether the former has paid more
hag paid less; whether there iy some-
thing which is not desirable in the
transaction; whether the gquotations
were called for properly or mot, ete
When the accounts are submitted,
he will see that Rs, 10 lakhs have
been spent and that ten miles of road .
have been built. Under the circum-~
stances, he will be having a closer
touch, a closer watch in order o
evaluate what hag been done, The
only thing, ie, protecton of the
umbrelly under the Presidential offi-
cer, will be misging. He will be ad-
minitratively accountable to his new
bosses, in whichever Ministry he may
be, We have, in this country, accept-
ed the principle of dissecting the
magistracy from the district adminis.
tration Formerly, there was a lot of
hue-and-cry that unless the district
magistrate and the district collector
were the same, they would not be
able to function We have now done
it There is a division of treasuries
We hope we have got to understand
the historical forces which have been
in operation Regarding our friend
Mr Viswanathan’s fear that there
will be a repetition of the historv of
Tamil Nadu and that there will be a
repetition of the history of the Presi-
dent’s rule, wo can take care of them
under the Constitution We are not
worried But in course of time, be-
coming wiser and sadder, I think that
more responsible representatives will
come to the helm of affairs We want

a change There ig no doubt about it.
It is a tie and a choice between im-
provisation and modernization It is
possible that the existing system can
be improvised, in the present set-up.
It would improvise a better AG, &
better staff and a better recruitment;
but it would not modernize We
want modernization Definitely, as
yet, our preparations are no; equal
to meet a revolution.
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regard to the very very strong points
and strong arguments advanced
agsinst this Bill, I support it.
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THE MmMUBBMN ER OF FINANCE
(8HRI C, S IAM): 1 am
sotry 1 waa not lefe when Mr. Hiren
Mukerjee spolie. 1 ifn mire he would
‘have dane justice to his peint of view
by his usual eloguence,

I am glad fo find that Members have
taken a3 gbod deal of interest in this
Bill. Particularly I was gratified to
find Mr. Alagesan coming out of his
shell and very actively participating.
Now almost every day he has been
participating in the proceedings of
this House. It is g very welcome sign.
Y hope he would maintain it.

All the opposition to this Bill arises
out of a suspicion that there is some-
thing behind this which they are not
able to find out and therefore they
want some time so that they might
find out what the ghost is, when the
ghost does not exist at all

What are we doing? As a matter
of fact, I am glad that the hon. Mem-
ber who spoke last pointed out the
position in the 1971 Act itself. Before
that, I would like to take hon. Mem-
bers to the constitutional provision.
Article 149 lays down the duties and
powers of the Comptroller and Audi~
tor-General It says:

“The Comptroller and Auditor-
General shall perform such duties
and exercise such powers in rela-
tion to the accounts of the Union
and of the States and of any other
authority or body as may be pres-
cribed by or under any law made
by Parliament and, until proviston
in that behalf is so made, shall
perform such duties and exercise
such powers in relation to the ac-
counts of the Union and of the
States ag were conferred on or
exercisable by the Auditor-General
of India Iimmediately before the
-Commencement of this Congtitution
in relation to the accounts of the
Dominfon of India and of the Pro-
vinees respectively.”

s

old poactics of the  Brijhd
ad gave all the powery to the
tor-General of Indis. It & only In

H

wherein we have laid dewn in section
10(1):

“Phe Compitoller and Anditdt
General shal] bé responsible—

(a) for compiling thé aecounts
of the Unior and of éich Btare
from the initial and subsidisry
accounts rendered to the sudiy
and accounts offices under his con.
{rol by treasuries, offices or depart-
ments responsible for the keeping
of such accounts; and

(b) for keeping such accounts
in relation to any of the matters
specified in clause (a) as may be
necessary:

“Provided that the President as
regpects the accounts of the
Union, and the Governor of a
State as respectg the accounts of
that State, may, after consulta-
tion with the Comptroller and
Auditor-General, by order, relleve
him from the responsibility for
compiling the accountg of any
particular service or department
of the Union or of a State, ag the
case may be”

Ag g matter of fact, for making
this change which is only in two or
three departments, we need not have
come before Parliament at all We
could have done it by an order, but
since we are making a departure in
principle, we thought it was better to
bring it to the notice of Parliament.
Not that thig provision was not al-
ready there. It has been discussed
and provided that the President could
by an order separate the accounts.
So far ag the principle is concerned,
apart from what the Administrative
Reforms Commission or the Publie
Accounts Committee or the Estimates
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This aspect will have to be kept In
view. Therefore, we are not asking
for some power which the Parliament
denled earlfer and they were net pre-
pareq to give; we are not asking for
something new. Therefore, when we
are taking a decision on principle to
separats it entirely not in a few things,
1 fhought and we thought that we
should bring it to the notice of Parlia-
ment. Tt Is only in that respect that
it comes before Parliament. Otherwise,
in the case of three Minisiries and
Departments, I could have just done
by passing an order under the proviso
here.

What would happen to the account?
Hon, Members want to know whether
the Auditor General will have no say
with regard to the account. There is
another articfe 150. The accounts of
the Union and the Siate shall be kept
in such form as the Auditor General
of India may, with the approval of the
President. prescribe. Therefore, tn
what form the account should be com-
piled and how it should be kept is not
just left to the will and the pleasure
of the Ministry concerned. On the other
hand, the Auditor General hag got
authority to preseribe the form in which
1t will have to be kept, Therefore it
is not in a vacum that we are going
to function in as far as the jus!iRcation
for the separation of account and audit
is concerned. Why are we In a hurry?
In article 149, we said that what{ was
pervailing before the grant of Indepen-
dence would continue. In the past,
what was the function of the Govern-
ment® It was mainly a law and order
function. But, during the course of the
~ear, all the economic activities of the
Government had considerably increas-
ed. As a matter of fact, today the
economic activities deminate over the
Merely law and order function and we

[
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take the responsibility fer the purpose
of Government functioning for econo-
mi¢ development also to bringing about
vatlons improvements and changes in
the economic flefd. And thereform
when we function as an economic
development unit, we skould also use
all the methods of modern management
system, management accounting system
#nd management audit system so fhat
this function van be discharged
effectively and effieiently,

1 have functioned for ten years as
Finance Minister In a State and row I
have submitted the second Budpet for
the consideration of the august House.
But what has happened with regard to
the compilation of account and how far
the Ministry of Finance or the Finance
Minister is fed with the information
for the purpose of formulation of the
Budget? I am not letting out any
secret. I have to formulate the Budget
by December and January. That
means I start the process from October
and November and by that time what
is available to me is the information
which is six months old, that Iz, perhaps
at the best of May-June. On that basis,
I should be a super-human.being to
have a rational method of formulating
the Budget. That is what we have
been doing almost instinctly, all right,
which is likely fo be the fgure? To-
day, what we are giving even in the
revised estimate asg deficit does not
ultimately co-incide with the actual.
It is mainly because the information is
quite out of date. Therefore, if you
want any meaningful budget formula~
tion, taking into account what is
happening during the current year,
what has been the trend of expendi-
ture in regard to various things, then
we have to do it this way. Therefore,
on the basis of the trend how much
more money we should provide in the
coming year, we are all going on mere.-
1y on an estimateqd basis and that is
why we find in some cases that we
have to come with supplemeniory
demand for grants to a large evtent:
in some cases, there ars surrenders.
These sorts of thing comes about be-
cause our Iinformalion system is not
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adequate to feed the Budget-making
Ministry adequately with upto.date in.
formation. And as long as the present
system continues, this will be the state
of affairs. Therefore, this is one aspect,

The second aspect is noi merely
keeping of the amount which ig impor-
tant, merely information alone is not
important, today, the munakement ac-
counting is a tool in our hands particu-
larly in matters of economic develop-
ment, and if this financial management
has to be eflectively done, certainly it
cennot be done on the basis of out-of
date figures and accounts being made
available.

Therefore, this month’s expenditure
should be available at least within
the next month—in fifteen days or at
least in three weeks. It is quite pos-
sible and it has been demonstrated that
it is possible. It is possible to keep
a check on the absorption of tonies
granted by this House. Otherwise,
they grant the monies, and whether it
is being utilised or not can be known
only after the end of the year, at the
post-mortem examination. What do we
do in the PAC? We do only a post-
mortem examination; we try to fix
blame for various things on various
people. But the intention should be
that if there are distortions, those dis-
fortions should be corrected immediate-
ly. By the time the PAC takes into
account the various distortions, the
Minister may not be there, the Secre-
taries may not be there and those res
ponsible for all those things might have
retired or gone away somewhere else.
Therefore, the PAC may be satisfied
that they are doing a very good job,
but do they add to the efficiency of the
current Management or to economy?
I have had an experience of about ten
years of PAC’s functioning necause in
jhe States, the Minister also participates
In the PAC, and I have had the ex-
perience that what happens in the PAC
i8 g post-mortem examination. It is
alf right fo fix blame on people cr find
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faylt with people, but you certainly
cannot prevent thoge faults from being
repeated. That can happen only when
you are aware of the current affairs
going on. Nobody is aware of what
happened during the last four or five
months. If you should ask me any-
thing with regard te any of the projects
sanctioned here, perhapg I would not
be able to answer immediately and I
will have to ask for information, and
they will again say that they huve not
receiveq it from the Auditor-General—
and it will take another six monthg to
provide me with the answer. There-
fore, if you want to have real financial
management, this will have to be done
and, therefore, it is not a question of
giving up empires. We are all very,
very particular about keeping our
empires; take for instance, the Finance
Minister. The Finance Minister is an
empire by himself. As a matter of fact,
it you should ask any Ministry, they
will say the Finance Ministry has
blocked it and they have not given
sanction. So, perhaps mine i8 an im-
portant empire and I may say that I
have been enjoying this empire for ages
together, so why should I change it. But
we have changed this now. What we
are doing now is to introduce in the
Ministry what we call an ‘Integrated
Financial Adviser system’. The Wi
nance Ministry comes only at the stage
of formulating the budget and getting
the budget passed by Parliament. After
that, the management of the budgeted
amount of each Ministry should be
done by the Ministry concerned, with
a proper, integrated Financial Adviser-—
wnd internal Financial Advisor located
in the Ministry itself, instead of thelir
having to come back to the Finance
Ministry for every small sanction, even
after the budget. And perhaps there
are some officials who want to show
themselves to be intelligent and
therefore find fault with something or
other and ask for furthen information.
This goes on endlessly, and fhere is
a lot of delay due to this,

Therefore, if, according to Mr, Hiren
Mukherjee's distum, it is a question of
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the C&AG bheing prepared to liquidate
fis empire, I ¢an algo look at it from
the point of view of whethey the
PFinance Minister should Iiguidate his
empire and power and hanpd it over to
the various Departments or Ministries,
when he can strick on to his power,
But the momentum of the administra-
tion should be kept up. Therefore,
this is not something in isolation which
is coming about. We are trying to
improve our financial management and
our information systems and monitor-
ing systems so that we can track what it
happening with regard to each project
sanctioned and with regard to each
grant made, as to how it is being spent
for that purpose. In all humility, I
would submit to the Hon. Members that
there Is absolutely no quesiion of any
ghost which is hidden here. The hou.
Members say that. given time, they can
bring out the ghost, but no ghos! can e
brought out.

A submission has been made that 1
should be referred to a Sele~t Commit-
tee. This ig a very simple Bill. It has
already been provided in the Act of
1871 that it could be separaied, and
this is only for the purpose of putting
it concretely with ryeference to the
whole system that we have brought this
Bill. This was what the hon. Member
was trying to emphasize by saying that
this had gone to a Joint Select Commit-
tee and 1he Joint Select Commitiee had
considered and said ‘Yes; if necessary,
the separation of accounts can be made’
But, unfortunately, because of the
interruption, he got confused and he
was side-fracked. This is the difficul-
ty if there are unnecessary inierrup-
tions. The point he was making was
that this principle had been accepted
in the original Bill by the Joint Select
Commiitee and also by the Parliament.

The only change we are making is
this—the point which hon. Member,
Shri Vishwanathan, made, namely,
whether we could give ihis power, with.
out any control, to the State Govern-
ments also—that we are providing in
the amending Bill that President's

14 LS~T1.

consent should be received before the
Siates separate their accounts, because
we should exercise some control. That
is one improvement which we are mak-
ing. Now that we are separating the
accounts, concurrentily, every State Gov.
ernmeni should not start doing this be-
fore we gain experience in this,

‘Then there was a good deal of criti-
cism with regard to the Y¥inancial
Memorandum, because we have said
that there is not likely tc be much of
an exira expenditure—there is likely
to be an expenditure of Rs. 15 lakhs
per annum and a non.recurring ex-
penditure of Rs. 5 lakhs. To satisty
the hon. Members, if we had said that
Rs. 150 lakhs would be the exira ex«
penditure, perhaps, they mighi have
said that it was realisticc. Hon. Mem-
bers should realise that this fur.ction
is already heing discharged by the ex-
isling organization. The accounts are
being compiled by the Auvditor-
Genreal’'s establishment. There are
specific group that are doing the job of
compiling the accounts and these
groups will be transferred io the 1 urious
Ministries and Departmentg for the pur-
pose of compilation. I do agree that,
whenever we bifurcate, marginal in-
creases are likely to lake place. This
is where we will have 1o be strict. The
Auditor-General should not take the
stand, “Let me retain as many persons
as possible and release only as few a8
possible”., We shall have to make a
judicial arrangement by which this
bifurcation takes place, so that, in this
process, we do not go in for any addi~
tional thing; even if anything additional
is required, as far as the establishment
for compilation of accounts is concern-
ed, it is going to be only marginal. But
we are going to make the other changes
also, that is, with regard to treasury
payments where it gets delayed. That
is completely different. But as far as
compilation of accounts as such is con~
cerned, there is not going to te much
of an additional expenditure, and that
is why we have indicated, particularlv
for these three Ministeries or Depart-
ments, that it would be only a mar-
gina] thing. It is on this basig that the
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Financial Memorandum  hag been
given. Therefore, I really do not see
what is the new objection that has
cropped up, particularly when Parlia.
ment jtself, after full® consideration,
after fully going through the Bill, has
specifivally provided for separation of
accounts from audit. Therefore, this
is not a new principle which I am
bringing before Parliament for accep-
tance. So, from that poin{ of view,
I would respectfully submit, there 1s
no nzed for the Bill to go before a
Selctt Zommittee or a  Joing Select
Comunittee.

Then, the usual objection is why was
this <one Dby an Ordinance. As a
matier of faci, in my view, we cculd
have gone through these things even
wuithont this Amendment, but we want.
ed to Lrng it hecause we had to bring
in ths other Bull with regard to trans-
fer of personnel. In the last minute,
we weore told, any <ingle individual
could go to the court uf law and block
the whole thing and, therefore statutory
backing for the transfer of individuals
would have to be given. Therefore,
thai Bill was necessary, and vhen we
were bringing that Bill, T thought that
we ¢ould bring this Bill also fo bring
to the notice of Parliament fhat this
is what 18 happening. I could have
brought the other Bill only and suid
that this was only consequential, But
insttad of doing that, I have brought
the whole thing before the House.
There is absolutely nothing to hide as
far as we are concerned. We want {o
make Government’s functioning g lit-
tle more efficient, a little more effective
and modery instead of our having an
outmoded colonial administration which
we have been having, in the financial
administration, for such a long time;
we want to get away from the colonial
traditions. I thought, Prof. Mukerjee
should be the last person to object to
changes. He seems to say that this has
existed for centuries and he asks why
should we change it now. Then, we
cannot make any change at all. We
would become an outmoded society. 1
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thought, he would plead for achan&
pariicularly when this step is in
right diwrection and it has already been
accepted by the Parhiament. I would
respectfully submit that there iz no
case for suspicion in this case; there
1s no case io go before the Select Com-
mitlee and let us get through this, After
the system is introduced in three Minis.
tries, theie will be time to review the
system, how il is going o work, whe-
ther the additional expenditure, if any,
1s commensurate with the advantages
or not. I respectfully submit that
there is absolutely no case for suspicion
and the hon, Members on the cther sice
would withdraw their objections.

SHRI DINEN BHATTACHARYYA
(serampore): Sir, I have patiently
listened to the reply of the hon, Fin-
ance Minister, but I am not yet con-
vinced as to why he himself said that
there was no necessity of bringing
thus Bill or promulgating the ordin-
ance. In that case, what was the
cxtra urgency that the Government
felt to i1ssue the ordinance on 1st
March. He could not exvlain this and
he did not touch that point; but
<imply saig that it was a regular
feature that we raiseq objections to
any ordinance. This 1s not an ordi-
nary ordinance. This was issued
seven days before the sitting of the
Parliamant. He has not touched this
point and he said that perhaps the
opposition and cven some Members
of hig own party who expressed their
doubts and suspicions regarding the
necessity of bringing this Bill are run.
ning after a ghost which does not
exist at all But whera is that magic
wand to establish that actually the
ghost does not exist. There are
enough reasons for suspicion, other-
wise the Government and the Finance
Minister would have brought terward
here the actual report regarding the

transfer of account of cerfains
sections, the Defence, Railways
and the [Posts and Telegraphs

Department. Nothing has come
out, What is the reason and
how to judgy that this Bill is neccs-
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84ry, 80 necessary that the (overn-
ment could not wait for the sitting of
the House and had to issue the ordi-
nance overnight. I hase great suspi-
cion it would be possible to bring in
more efficiency with the change, as
the Finance Minister hoped and
devoted the w'iule speerh t{to that
aspech I do not know, whether it
was not possible jn the present system
for checking as we'l ag getting the
information of the current affairs, so
that the accoun.ing may be proper
and the financial management may be
more efficient. Whether it wag possi-
hle or not, that aspect has not been
touched. That report has not been
brought here. He said, that we were
running after a ghost which did not
exist, but how can we give our con-
sent to a Bill withcut knowing the
details and without getting a proper
report about the functioning of certain
departments which had been separated
from the organization of Comptroller
ang Auditor General 1If you had
brought that repnrt. it would have
proved wvou all might But, for the
Telecommunications Department a
Working Group was appomnted and
from their report, it appears that
nearly a crore of rupee extra was
spent....

SHRI C. SUBRAMANIAM: The
hon Member is wrong  Th, report is
that there is no additional expendi-
ture,

SHR1 DINEN BHATTACHARYYA:
Tt i is not he shoull have plaed it
here So far 23 my information
goes ..

SHRT C. SUBRAMANIAM- Take
the information from me. That is not
correct.

SHRI DINEN BHATTACHARYYA:
It it is so, I stand corrected. But
again you please bear with me. I ask:
vou are going to introduce such a
system. 8o, let us know the existing
state of affalrs and why you ere ask-
ing for these changes That they do
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not. I do not agree that Hiren
Babu—1 am not speaking on his behalf
and I am not taking his brief but T
know it for certain—never meant
that he wanted to maintain the pro-
cedure that was followed in the
British days. Changes are there. The
Minister himself said it. Then, why
do you come forwarg with this Bill?
You are afraig that somebody may
go to the court. Already there is a
provision.  Already a part of the
Rehabilitation Department and the
Civil Supplies have Leen transferred.
Why are you afraid? If at all you
want to bring, whv don’t you bring
it after placing all the facts before
the House so that the House could
give its proper judgment on {he Bill?
Without doing it, you have brought
it and want to rush it through as if
you take it for granted that what-
ever Bill it will be, it will be passed
because of your majority?

So, I stand on my motion and I
move it and ploadl with the House
and appeal to the hon Members that
they should accept my motion of dis-
approval of the ordinance.

MR CHAIRMAN The question is:

“That this House disapproves of
the Comptroller and Auditor-Gen-
eral's (Duties, Powers ang Condi-
tions of Service) Amendment Ordi-
nance, 1976 (Ordinance No. 1 of
1976) promulgated hy tha President
on the 1st March, 1976 "

The motion was negutived,

MR. CHAIRMAN- Now, the ques-
tion is:

“That the Bill to amend the
Comptroller and Auditor-General’s
(Duties, Powerg and Conditions of
Service) Act, 1971, be taken into
consideration.”

The motion was adopted.
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of Proviso to Rule 68

MR. CHAIRMAN: Now, the ques-
tion is:
“Thet clause 2 stand part of the
Bill”
The motion was adopted,
Clause 2 was gdded to the Bill.

MR. CHAIRMAN: Now Clause 3.
Mr. Naik, are you moving your

amendment?

SHRI B, V. Naik (Kanara): No.
Sir.

MR. CHAIRMAN: Now, the ques-
tion is:

“That clause 3 stand part of the
Bill.”
The motion was adopted.

Clause 3 was added to the Bill,

Clauses 4 and 5 were added to the
Bill,

Clause 1, the Enact'rg Formula and
the Title were added to the Bill.

SHRI C. SUBRAMANIAM: I move:
“That the Bill he passed.”

MR. CHAIRMAN: The question :s.
“That the Biil be passed.”

The motion was adopted,

1624 hrs,

MOTION RE: SUSPENSION OF

PROVISO TO RULE 66 IN RELA-

TION TO DEPARTMENTALISA-

TION OF UNION ACCOUNIS

(TRANSFER OF PERSONNEL)
BILL,

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): I beg to
move:

“That this House do suspend the
proviso to rule 66 of the Rules of
Procedure and Conduct of Business
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in Lok Sabha in ity application to
the motions for teking into consi-
deration and vassing of the Depart-
mentalisation of TUnion Aeccounts
(Transfer of Personnel) Bill, 1876,
inasmuch as it is dependent upon
the Comptroller and Auditor-Gen-
eral's (Duties, Powers and Condi-
tiong of Service) Amendment Bill,
1976 "

MR CHAIRMAN: The quegtion is:

“That this House do suspend the
proviso to rule 66 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motions for taking into consi-
deration and vpassing of the Depart-
mentalisation of Union Accounts
{Transfer of Personnel) Bill, 1976.
inasmuch as it is dependent upon
the Comutroller and Auditor-Gene-
ral’s  (Duties, Powers and Condi-
tions of Seivice) Amendment Bill,
1976.”

The motion was adopted,

16 26 hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF DEPARTMENT-
ALISATION OF UNION ACCOUNTS
(TRANSFER OF PERSONNEL) OR-
DINANCE, 1876 AND DEPARTMEN-
TALISATION OF UNION ACCOUNTS
(TRANSFER OF PERSONNEL) BILL.

SHRI DINEN BHATTACHARYYA
(Serampore): I beg to move:

“This House disapproves of the
Departmentalsation of Union Ac-
counts (Transfer of Personnel)
Ordinance, 1976 (Ordinance No. 2
of 1976) promulgated by the Presi-
dent on the 1st March, 1978."

While moving this Regolution, I
may gay that to scme extent it has
been discussed here. The issue re-
quires proper and considerate think-
ing. We should deeply ge info the
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merity lest the House ashould need
passing another such Bill in a short
span of time. So, proper time should
have been given tp the members to
undergtand actually what iz the state
of things prevailing under which the
change is necessary, What efficiency
has already been achieved in the de-
partments where the accounts have
already been separated, has not been
made known to the Housa. The hon.
Minister while replying did not say
anything, but now he is contradicting
about the excess expenditure in Tele-
Communication department.

My first point ig that it will in-
crease the expenditure further in all
the departments. In the Department
of Industry and Civil Supplies sepa-
ration has alrcady taken place, I
know that so long ag the work was
with the Comptroller & Auditor
General, only 40 employees were
working for the Accounting work.
Now the number has increased three
times 7e. 120 employcag had 1o be
employed for the same job. The hon.
Minister may contradict, but thege
are the facts which I possess.

Thig is going to be implemented
wef 1-4-1976. We are left with a
few days. But no blue-print has yet
been circulaled by the Government
as {0 what is going to happen. To
this date, the administrative Miris-
tries of the Central Government have
not heen able to flnalise Schemes of
their Deparimentalised  Accounting
Units indicating the set-up and terms
and conditiong of transfer of Staff.
The Indian Audit and Accounts De-
partment also has, therefore, not been
able to finalise the set-0p of the resi-
dual audit offices effected by this huge
reorganisation.

The officers and emplcyees of the
Indian Audit and Accounts Depart-
ment are naturally very apprehensive
as their future prospectgy are quite
uncertain, Discussiong in the Depart-
mental Council of the Indian Audit
and Accounts Department (J.CM.)
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on 18th January, 1976 and 1lth
March, 1976 too have not yielded
any results in allayirg these fears,
and uncertaintie; loom large. And
all this has been dug to the fact
that Ministries excepting the Minis-
try of Communijcations could not take
timely action to finalise their scheme,

As a result of this measure, about
80 per cent of the employees now
working in various audit offices wiil
be allocated in different numbers to
different Ministries. At present they
are having office-wise seniority and
cadre compositions® and, therefore,
horizontal promotional prosoects in
their own offices, no transfer liability
and several other entitlements.

On their transfer ‘o the Departmen.
talised Accounting Umts, those who
would be drawn from the wvarious
offices would be knit together into
a Ministry-wise vertical cadre so
that even a petty promotion in
their career might entai] shifting
from their present stations. Since
details of the schemes are still
not known it is quite unimagin-
able how their existing promo.
tional prospects and other entitle-
ments, like examinations etc. would be
affecled I have heard that there are
eficent hands in thege existing de-
partments and within ¢ years they
may become Section Odicers 1y ap-
pearing for the departmental examina-
tion. Where is this prospect here?
Everybody is in doubt about hjg fulure
service prospect. They do not know
what will happen tp them. Viewed
in thig light, it woulq be very ap-
parent that the provisions of the De-
partmentalisaion of Union Accounts
(Transfer of Perscnnel) Ordinance,
1976 might operate harshly ag these
are quite insutficient ang rigid,

Sir, the vital pcints on which this
Ordinance is silent are the following: ~

Firstly, certin Advisory Committaes
have {6 be constituted py the Govern-
men as per sub.section (2) of Section
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2 of the saig Ordinance for the pur-
pose of assisting it in segarg to the
transfer of staff from Audit offices to
the different Accounting Units No
criterion hag nowever been spelt out
in the Ordinance acccrding to which
these Advisory Commitleas would sei-
ect persons ang allocate them to the
different Aeccountinz Offices.

So, Sir, in the absence of sume
healthy norms, it may so happen that
the employees are selecteq by ‘pick
and choose’ method, This is bound to
cause grave injustica io offccted em-
ployees. A seniormost person may
thus be allocated to a very small Min-
istrv where his next promotion might
materialise very late, while many who
were junior to him in the porent audit
office might be promotc much earlier,
only because fortuitcusly they are
allocated to some larger units. Such
a possibility is more than certain also
becauge the Advisory Conmmittee slso
does not know the complete dctails
and the set-up of Accocunting Units of
all Ministries. 'fherefore, it woulg be
well high impossible £5r them to keep
all the relevant factors aff.cting future
prospects of the transferred employees
in their view while allorating them.

Secondly, whila cffceting  compul-
sory transfer of ectployess fiom one
department 1o onother, in the public
interest, it is alsn neccssary, even es
per the Governmeni's own guidelines
jssued in the year 1955, to make sure,
not only that there is no loss of pay,
tut also that the employzes’ reason-
able expectatioas in the original ser-
vice or department are preserved or at
Jeast equal prospects are urovideq in
the service or department to which a
particular employee is transferred.

In sub.section (4) of section 2 of
the said Ordinance, however, the
protection to the scale of pay being
not less favourable than that of the
post which the transferred employee
held immediately before his transfer

* only has been accorded, No provi-
‘ sion for preserving the promotional
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prospects, examinations, incentives
etc., admissible to these employees
in Audit Department when they are
transferred to Accounting Offices has
been made in the said Ordinance,
Therefore, it is clear that even the
guidelines framed by the Government
have not been borne in mind while
finalising the Ordinance in question,

As a result of such a large reduc-
tion in the sirength of Audit Offices,
the residual staff in these offices are
bound to sufter a very heavy reduc-
tion in their promotional prospects.
As the selection is going to be at
random, the existing expectations of
employees inter se for further promo.
iions are going to be congiderably
damaged. The Ralways, when they
introduced mechanisation, electrifi-
employces inter se lor furiher promo-
sions for creation of shadow posts fo
protect the then existing promotional
prospects. But the Ordinance is
quite silent about this very important
aspect. There is no machuery.

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). This is
a written speech Let it be lawl on the
Table of {he llouse,

SHRI DINEN BHATTACHARYVYA:
This is not a written speech 1 am only
consulting my notes. There 15 nothing
to be worried about.

This is something gigantic as spuken
by Prof, Mukerjce, So, I ought to con-
sult my notes. It is a matter which is
not so easy to understan‘ The pro-
blems that are faced by the employees
have to be taken note of And that is
why I am mentioning this thai while
bringing in this Ordimance, why
Government forget to brinz in what
will be the conditions of service of
people who will be transfzrred from
their parent department t»> the other
departments? The hon. Miunister who
is so much conscious about his own
ability should have brought this before
the House and we could have judged it
and I would have had no occasion to
bring in this disapproval motion. In
the absence of this, what is the way
dut?
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Therefore, to make that point, I have
to consult my notes while speaking
bere. I should say that there is nothing
wrong or improper,

SHRI S. M. BANERJEE (Kanpur):
You follow the Minister because the
Minister generally reads his speech!

SHRI DINEN BHATTACHARYYA:
I am only consulting my notes and
not reading my speech, I was telling
that there is no machinery or forum
for employees to point out the anoma-
lies and hardships and seek redressal
(Interruptions)

MR. CHAIRMAN‘ Mr. Bhattacha-
ryya, it is an accepted Parliamentary
Practice and Convention that whatever
you have to submit, you will have to
do that by way of a speech and not by
reading the speech which you have
brought here. Your attention has been
drawn to the fact that you are reading
out something, Please go on,

SHR] DINEN BHATTACIHARYYA:
Excuse me, Sir. If it 18 so, you will
kindly bear with me. While you speak
sIso. I would bring this fact to your
notice and let me see how you are
going to speak without consulting any
notes or points. This is such a com-
plicated issue. 1 do not take credit
that I know everything. But I have fo
consull the notes,

MR. CHAIRMAN:; Please carry on.

SHR1 DINEN BHATTACHARYYA:
Sir, it would appear thus that the
entire scheme of the departmentalisa-
tion would be left in the hands of
officers and authorities to be imple-
menied in a most unilateral and arbi-
trary manner, I am telling this from
my experience, The hon. Minister has
not said anything about what will be
their conditions of service and what
would be their prospects. So, I would
submit that these aspects may be high-
lighted by the hon, Minister while
teplying and he should see that the
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situation does not take place here like
the private auditing system in the
private sector institutions where once
the accounting is done, the aud:tor is
bound to put in his signature to it.
Here it appears that you are going to
repeal the same thing in the case of
Government accounting 2nd auditing
system, While bringing this measure
the Finance Minister forget that 40,000
employees are employed under Comp-
troller and Auditor General urd you
have not even stated that you are
going to bring some rules under which
the service condilions of the.e em-
ployes will be guided.

With these words I move thit my
motion may be accepted by the House,

MR. CHAIRMAN: Resolutior. moved:

“This House disarproves of the
Departmentalisation of {’nion
Accounts (Transfer of Pe:sannel)
Ordinance, 1976 (Ordinance N3y 2 of
1976) promlugated by the Presulent
on the 1st March, 1976.”

THE MINISTER OPF FINANCE
(SHRI C. SUBRAMANIAM)- S, I
move®:

“That the Bill to provide f r the
transfer of officers serving i the
Indian Audit and Accounts Depart.
ment {o any Minisiry, Depzciment
or office of the Central Goierr.ment
for facilitating the efficient ¢is:harge
by such Ministry, Department or
office of the responsibility i1z con.
nection with compiling the zc:junts
thereof, be taken into considerztion.”

As the hon. Members are zl'ready
aware I had mentioned in m; ‘udget
speech that ihe existing system under
which accounts are maintained hy an
agency external to the Ministries and
Departments is not conducive fto
effective financial management,
Accounts and Finance should form an
integral part of overall management

*Moved with the recommendation of the President.
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and should play a more meaninglful
and effective role in selection of pro-
jects, allocation of funds, monitoring
of expenditure in relation to physical
progress, and evaluation of results. In
order to integrate accounts with
administrative Ministries and Depart-
ments, it is proposed to separate
accounts from audit #-d inctal a
Departmentalised Accounting System.
The process of this separation is
scheduled to be completed by 1st
October, 1976, for all Central Minis-
tries.

The takeover of accounting functions
from the Comptroller and Auditor
General involves the transfer of about
10.000 employees from the Indian
Audit and Accounts Department to
the Ministries and Departments of the
Government of India and offices under
them. To forestall the adminisira-
tive and legal problems that may arise
in the transfer of such a large number
of persons from the administrative
control of the Indian Audit and
Accounts Departmeni to the Ministries
and Departments of the Government of
India and lo ensure that necessary
expert man-power is available to
Government for discharging the newly
acquired responsibilities, it was found
necessary to issue the Deparimentalisa-
tion of Union Accounts (Transfer of
Personnel) Ordinance, 1976, The Bill
seeks to replace that Ordinance.

According to the Bill, it shall be
lawful for Government on the advice
of a Committee to be constifuted for
the purpose, lo transfer any of the
officers and employees of the Indian
Audit and Accounts Depariment to
any Ministry, Department or any of
its attached or subordinate offices, on
the issue of an Order by the President
relieving the Comptroller and Auditor
General from the responsibility for
compiling the accounts of the Union
or of any Services or Departments as
may be specified. Officials transferred
from the CAG's organisation will be
entitled to be appointed to posts

F Y
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carrying scales of pay net less than
those of posts held immediately before
such transfer. The Bill also provides
for an opportunity to a perssen pro-
posed to be transferred, to express his
unwillingness for such transfer but at
the same time, makes it clear that
Government can transfer even a person
who has expressed his unwillingness
it it is considered necessary to do so
in public interest.

In this conetxt, T would repeat what
I had already sfated in my budget
speech, namely, that every care will be
taken to see that minimum hardship
is caused to the employees and the
Comptroller and Auditor General is
able to discharge his constitutional
responsibility effectively and without
disruption.

As hon, Members will see, the Bill
has been introduced with a view to
facilitate the smooth implementation
of the scheme of separation of accounts
from audit with the ultimate objective
of securing continuous process of
planning  programming, budgeting,
monitoring and appraisal.

I move.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
transfgy of officers serving in the
Indian Audit and Accounts Depart-
ment to any Ministry, Department or
office of the Central Government for
facilitating the efficient discharge by
such Ministry, Department or office
of the responsibility in connection
with compiling the accounts thereof,
be taken into consideration™. ¢

SHRI G, VISWANATHAN: I beg to
move:

“That the Bill to provide for the
transfer of officers serving in the
Indian Audit and Accoumts Depart-
ment to any Ministry, Department or
office of the Central Government for
facilitating the effcient discharge by
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such Ministry, Department or office
of the responsibility in conmection
with compiling the mccounts thereof,
be referred to a Select Committee
consigting of 9 members, namely: (1)
Shri Dinen Bhattacharya, (2) Shri
K. Hanumnthaiya, (3) Shri Vayalar
Ravi, (4) Shrimati Sushila Rohatgi,
(5) Sbri 8. C, Samanta, (6) Shri
Era Sezhiyan, (7) Shri C, M. Ste.
phen, (8) Shri H. N. Mukerjee and
(8) the Mover, with instructions to
report by the 8th April 1976”. (2)

SHRI S. M. MANERJEE: Mr. Chair-
man, many points which concern the
employees have been mentioned by my
hon. friend, Shri Dinen Bhattacharya.
The Minister has stated that there are
provisions in the Bill which safegard
the interests of the employees, I find
that some provisions are there. But
still I had a discussion with the repre-
sentatives of the various units and their
all-India organisation. My informa-
tion is that they also met my hon.
friend, Shri A. P. Sharma, because he
was the leader of the staff side of the
National Council on the JCM. I do
not know what advise Shri Sharma
gave either as a leader or as a Minis-
ter. But definitely he also shared their
views and some of their apprehensions
and he advised them to get some clari-
fication from the hon. Minister.

The difficulty is that the employees
did not get any clarification from the
Comptroller and Auditor General be-
cause, still after the 1958 strike, many
employees are either facing suspension
or have had their services terminated.
I would like {0 mention this specially
for the consideration of the hon. Minis-
ter that before this scheme is imple-
mented, at least the cases of those
employees who are still facing suspen-
sion or whose services were terminated
because they are temporary, elther at
Gwallor, or at Rajkot or anywhere else,
should be settled, and the Auditor
General, should be asked fo take them
back, because in almost all the Aepart-
ments including the Railways, the
majority of the employees ihiive been
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taken back. In the Railways, some of*
the temporary employees or in those.
cases where court proceedings are go-
ing on they are out; otherwise, thou.
sands of employees who went on strike
have been taken back. It will be-
something good if the hon. Minister
takes the trouble to advise the Com-
ptroller and Auditor General to take-
back those employees,

Coming to the various clauses, one-
of the apprehensions or fears lurking
in the minds of these employees is as
.0 what would happen to their promo-
tional avenues, whether promotions
would be horizontal as is done now or
it would be, what they call, vertical.
Will the Advisory Committee consider
this aspect also? Will an Expert Com.
mittee be constituted to go into the
various aspects of the case?

Then what happens to those em-
ployees whose services are transferred
to State Governments? Now a provi-
sion has been made in Bill No, 45,
which was discussed and disposed of
just now where they say in the state-
ment of objecis and reasons:

“So far as accounis of a State are
concerned, it is, however necessary
to provide for prior approval of the
President before the Governor of the
State issues an order relieving the
Comptroller and Auditor General of
the responsibility of compiling the
accounts of the State in order to
make sure that due provision is
made by the State Government for
absorption of the employees of the.
Indian Audit and Accounts Depart-
ment under the State Government
and for safeguarding their scales of
pay and other conditions of service-
on absorption”.

In Bill No. 46 of 1376. I do not
know whether this pvovision i$ neces.
sary. In thig conmection, it is pointed:
out that Bill No. 4g of 1978 is goihg to
provide for such safeguards in res-
pect of audif eniplovess who are going:
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to be transferred to the Centra] Minis-
rvies. On the same analogy, is it not
necesary to have a separate Bill or
rules which would help the State Gov-
ernment to  fulfil this responsibility
before seeking approval ot the Presi-
dent tor taking over the accounts?
They should ensure the same conditions
of service here. There should be uni-
formity between employee and emplo-
Yee, whether his services are tiansfer
1ed to a State Government or fo a
Centra] Ministry. There is no provi-
sion here. There is a fear, which
seems {0 he genuine, as to what would
happen to stafl transferreq to State
Governments, whether they would
haye the same service conditions, whe-
ther they would enjoy the same safe-
guardg as any other emplovee whose
services have been transferred from
audit to any Central Minisury-—Delence,
Radways. P & T and so on

The hon Minister argued that it was
in the larger interest of the couniry
and that the legacy of the Brilish
Imperialism sheuld go. I am one of
those who welcome the abolition »f Bri-
1ish Imperialisim’s legacies What was
the view exprested in 1971 by Shn
Rangunathan, who was the CAG then?
‘While giving evidence before the
Joint Committee of Parliamen. he
Said:

“On merits, my view is that there
is no virtue in separation. The popu-
lar impression is that the combina-
tion of accounting ang audit func-
tions somehow impair the indepen-
dence of audit and therefore detracts
from its value. I think that this is
a misconception because what the
Accountant General does isonly the
fina] compilation of the accounts; he
is not maintaining the initial accoun-
ts. From my experience in this post
which confirms my previous view,
what I can say is that if you leave
the compilaticn with them, they are
in a better position to know the
areas in which the mistakes are
1ixely 1o occur and it acts as an ald
40 audit rather than otherwise.”
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He was asked other questions by
various hon. Members about the cosi
factor ang he says:

“the cost factor ig there; it is
bound to be very expensive; whe-
ther it will be three or four times,
one cannot say but there is bound to
be considerably more expenditure
if you separate accounts irom audit.”

This is not what Uinen Bhatacharya
or Iliren Mukerjee says. these are the
views of Shri S, Ranganathan, ex-CAG.
Let us examine whether it is worth
the expenditure.

MR. CHAIRMAN: You are going
back to that Bill; it has been passed.

Mr. Viswanathan quoted exact-
1y the same passage m regard to that
Bill.

SHRI S. M. BANERJEE. Great men
quote alike, Sir.

The hon, Minister explawned tihat
this Bill is sceking this power. T want
to hnow whether the Advisory
Committec formed under 1his
Bill will go through vat. us aspects
because the employees Jrganisations
could not discuss anvthirg in the de-
partmental (ounctl meetings. Those
who come on behalf of the official side
do not know what is hippening and
they cannot express a firm view and
they often suggest: why do you not
meet the Fimance MNinister? When-
ever we ‘wanted to have o discussion
with the CAG, they said: liring it to
the nolice of the Finance Minister.
We were {9ld that the CAG is a sort
of u {ouch-me-not. We should not
interfere. He enjoys a partictilar posi.
tion under the Constilution When we
are having thig Bill, thai gentleman
who enjoys that position, js missing
from the llouse. He shouli have been
asked {o come here and g.ve expression
to hig views, Why should somebedy
elge formulate his views and then gay:
in my opinion the CAG must be think-
ing like this. Hge should himself be
called here and askeq to explain his
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views. We do not know the views of
the CAG. When I quoted the views of
one CAG, he says that he was an ex-
CAG and he is not still employed as
CAQG and after retiremeni he has ex-
pressed his views.

Sir, that is not the only pcint. Now,
-what has happened in P & T Depart-
ment? In the P & T a Comunitice was
appcinteed and ultimately they came
40 the conclusion that this was an
extra expenditure.

Now, this departmentalisation will
create a lot of difficulties not only to
Class IV staff but 1o other siafl also.
There will be difficuities in the matter
of promotion and scniority. Not only
that. At this juncture it will be very
difficult for them {o adjust if they are
transferred from one place 1o another.
Sir, what will happen if a person who
is working in AG's Office, Trivandrum,
is transferred to a far of place like
Delhi? These mallers will have to he
considered. Unfortunately these
matters were not discussed with the
«tafl. Let the Hon'ble Minister say
*1 em sorry I could not discuss it with
them”, Now what happened is that
the employees issued some pamphlets
sraying that they are not against the
scneme, but the fears lurking in their
minds should be clarified. So, Sir. in
the maiter of promotion, in the matter
of transfers. what will hanpen to them?
What will happen to their seniority?
Now what will happen to the staff who
w1l be transferred to the various States
Departments®” Moreover ‘hey will be
cvonfronted with another dfficulty. I
want to know whether the persons
transferred {o various Departments
will have their seniority fixed along
with those already working in those
Departments. 1 do not know whether
their service conditions will remain
unaffected. Supposing a person is
working in A.G.C.R, office and he is
fit for promotion. Hig seniority and
ibe confidential reporis support him
for his promotion, In such a case
what will happen if he is transferred
{0 a Ministry? In the Ministry he will
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be considered along with other staff.
Here I want to point out one thing.
In the Audit Office the ratlin between
LDC and UDC is very good and the
chances of promotion from LDC to
UDC are more. Whereas in the Min-
istries ond other Departmenty it is not
like that. In the Awiit Office, sSuppos.
ing therc are two LDC's in a Section
you will find 4 UDCs in {he same sec-
tion. But in the case of Ministries and
other Departments the ratio may be
8 1.DCs to 3 UDCs. So, this poiat should
also be considered while working out
the seniorily list for these employees.
Therefore, Sir, I would recuest the
Hon'ble Minister to have a discussion,
heart-to-heart talk, with the employees
whp have co-operated with this Gov.

ermmment and worked hard and
honestly.

Sir, it has been mentioneg that these
mailters should he referred to the
Fovernor. The Governor has been
asked to give promotion on Lehalf of
the President. If this is so, then their
service conditions should alsn be con-
sidered by him. Therefore. I hope that
thelr interests will be properly looked
after and the Hon'ble Mirister would
throw some light on these points, Still
I feel certain points are not clear in
thig Bill and they require further
clarification. 1 request the Government
to have a heart to heait ruscussion
with the employees.

17.00 hrs.

SHRI VAYALAR RAVI (Chirayin.
kil): Sir, much time has Feen spent on
discussing the merits of this Bill. I
understand that the whole ohjection of
the hon. members on the oiber gide is
fo the passing of this Bill in a hurry.
Unless there are proper ssfeguards, it
can he misused. The main merit of the
Bil] is that it seeks to avoil duplica.
tion of work. I have taiked to the
employees and as Mr. Banerjee has
pointed out, there ig a fear in their
minds about their future proamotions,
transfers, etc. This is a serious matter
which should be thoroughly looked into
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and the employees should not be put to
any difficulties.

The main problem is, as in the
P&T, when these employees go to
certain departments, there are already
certain people existing there. 1f 10,000
people from the audit spread to various
ministries and to different States for
being absorbed there, there will be
conflict between them and the people
already existing in those departments.
Thig is a matter which should be
locked into very seriously. In the
P&T, earlier there was a three-tier
system and now 1t has been reduced
to a two.tler gsystem. There is the All
India Postal Accountants Association
who have given a memorandum. Gov-
ernment should discuss the matter with
the employees of the different minis-
tries and with the employees of the
audit department also, You have to
discugs with both the sroups on both
sides. Let us take the example of
Communicationg  Ministry. Unfor-
tunately, the Communications Ministiy
is neglecting the existing employces,

With your permission, I quote from
the memorandum submitied by the All
India Postal Accountants Association
regarding the work of P&T audit:

“On receipt of monthly Cash Ac-
~ount from Head Post Office and
bi-monthly cash account submitted
by the Head Record Office (RMS)
Forelgn Post and P.SD.S., all the
particulars of year's transaclion of
Head Post Office are collected from
month to month in a classifled ab-
stract with exception of adjustment
made by the transfer entries which
are incorporated in the detailed
books. The bi-monthly cash account
submitted by the H.R.Os, Fan. Post

and P.SD.S, are incorporated in the
Classified Abstract of the Head Post
Office concerned.”

Al} these works are done by their
acceuntsnts themgelves in the P&T.
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What the audit department does is
given in the end:

“In the end, the Receipt and Pay-
mentg of the Postal Branch are in..
corporated in the Gemeral Abstract
from the Circle Abstract in the
A.G’s office.”

They only compile whatever has heen
already done by the postal accounting
people themselves, Unfortunately, the
Pay Commission could not do justice-
to them because the P&T Department
1tself objcted to it.

When this memorandum wasg sub-.
mitted by the employees to the Pay
Comrmussion, the Communicationg Min-
istry replied, “We are going to take
the audit from the A.G.'s office. We
are considering to absorb them.”

They said that they would give them
the special pay but nothing had hap-
pened. Now you are trying to bring
people from other departments, what
will be your accomodation strategy?
It 1s the only quesiion I am posing
before you.

I have some knowledge about AG's
office 1n Kerala. There are about 1400
employees. There are two groups.
One ot the groups 1s of loyal warkers.
But the AG does not discuss anything
with them He should give a chance
to everybody. You cannot discuss any-
thinz with one man or one group only.
He 15 sngry with thig group of em-
ployees. Why? So he is discri-
minating against one group of em-
ployees Unfortunately, the Account-
ant General hag done another wrong
thing also. You know there is a one-
lakh housing scheme in Kerala. We
requested the Government of India to
provide Rs. 5 crores for that scheme
and the Government of Indla gladly
provided Rs, 4.5 crores for scquiring
land etc. The land was acquved. It
is a big ambitious scheme. We com-
pleted about 70,000 houses, Unfor-
tunately, it was made a political issue
by the Accountant General, Such &
marvellous sefieere wag teken'up but
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it was given a political colour by the
Accountant General and attempted to
malign it. When I objected to this, he
«called the Unions to issue a statement
‘against me and Government. One of
the groups said that they were not
going to issue any such statement.
Now, he is angry with them. They
rvefused to do so. Another group
issued a statement even personally
abusing the then Finance Minister,
Mr. K. G. Adiyodj. How they can abuse
a Minister personally. But no action
has been taken. After thig incidence,
one of the groups consisting of loyal
workers wanted to put up the photo.
graph of the Prime Minister in support
of the 20.Point Economic Programme.
But the AG saig that that was a poli-
tical propaganda. He asked them to
remove the photograph. The employee
supporting 20-point programme is not
allowed. I want you to enquire into
this matier, There are irregularities
in the appoiniment of Class IV em-
ployeeas, I don't want to go into details
But you must enquire. I want you to
read the judgment of the Kerala High
Court regarding a case against the de-
cision of the A.G. The Judge has
observed that the authoritieg of the
A.G’s Office have shown negligence
and cven they refused to produce any
eviderce and even the attendance
register for this case. Ig it loyalty to
your own work” This ig the aftitude
of the Head of the Department. He
is not loyal to his own work. Even he
has refused to produce the attendance
register as evidence. Please look into
this. I am only pleading the case of
those workers who are working in the
same department but are being discri-
minated against.

1 fully support the measure brought
forward by the Government. The
reason ig that it will avoid duplication
of work, Mr. Viswanathan and Prof.
‘Hiren Mukerjee have expressed their
apprehensions about more expenditure.
One set of people are doing account.
ing, compiling, etc, they are doing
editing and the other get is doing
auditing. Thig compiling has now been
$aken over fo the game department or
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Minigtry. I am afraid I cannot agree
with my friend that it would incresse
the expenditure very much. If might
incregse the expenditure, but not to
that extent. But '‘we must have safe-
guards, because all the States are also
taking over the accounting functiofss,
As Mr, Viswanathan had told me, gov.
ernmenig like the erstwhile Tami{l Nadu
government or like the Jyoii Bosu
government in West Bengal can mis-
use it. (Interruption.) This is what I
have to submit. Please give due con-
sideration to the views of the employees
and protect the inierests of those emn.
ployed both in the Audit office and in
the Ministries. 1 welcome this long.
awaited measure, It will improve the
atmosphere, the efficiency and help in
the presentation of the CAG's report
to the Parliament in time. Even
though, I disagree with many of the
views of Mr. Baksi and with what he
did In the case of Kerala. I do not want
1o say anything personally against him,
Please protect the interests of the em-
ployees.

SHR] G. VISWANATHAN (Wandi-
wash): If there js anything of which
the government employae 1s afraid, it
is transfer, next only to suspension
and dismissal, This bill is seeking
exactly to transfor thousands of em-
ployees; and that is why they are
naturally afraid. They think that
their future prospects are uncertain,
because according to my information,
only one Ministry, »iz. the Ministry
of Communications has finalizeqd the
scheme regarding service conditions.
(Interruption) 1 want to know from
the Minister as ‘0 what is going to be
dene by the other three Ministries. To-
day, we want to transfer thousands of
employees, You must finalise the
scheme regarding the service condi-
tions, before they are transferred.
Once you transfer them, there will be
confusion; and hundreds of thousands
of persong will be affect2d. If you
are going to finalize the scheme atter
their transfer, it woulq b2 like putting
the cart before the horse. The Min-
ister should be careful about this.
Government has 1o make sure not
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only that there is not loss of pay for
the employees, but alsn thai their
reasonable expectations in the origi-
nal department or service, are pre-
served. Again. I would like to em-
phasizg that for scme period, there
should be mobility between the gov-
emment departments or the Minis~

tries, and the offica of the CAG. The
bill says:

“An officer or other employce
transferreq to any }nistry, gepart-
ment or office of the Central Gov-
ernment, by an order made under
sub-section (1) shall, on ang from
the date of transfer, cases to be an
officer or employe- in the Audit and
Accounts Department.”

This will compl.tely immobilize the
employees from going and conung
back, I think that the Mini.tor sheuld
either drop this crovision or make
some other suitable exccutive order
providing that ther: can be mobility
between the varioug Minisiries and
the office of the TAG, for som2 time.
It this is the slate of aifairs at the
Centre, what will happen In the States?
At present there is no scheme at all
I want the Centre to draft a blll or
to prepare guidelineg or arrange to
have u uniform scheme throughout
the ccuntry, so that different service
conditiong do not exist in different
States. I want the Minister to view
these problems as human ones and
see to0 it {hat the low-paid employees
are not made to lo-e their hard~earned
prospects.

MR CHAIRMAN: The Minister

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Hon.
Members have expressed some doubts,
At the very outset, I would like to
say that the Bill prosides that an
employee transferred f-om the Audit
JDepartment is entitled to be appointed
to p post carrying a scale of pay not
Jess favourable than that of the post
hejd immediately before such trans-
fer in the parent Department Sub-
stentive status, if any. would also be
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preserved. Even officiating pay in a
vacancy of specified duration in whicn
an employee was officiating in the
purent Department would be protect-
ed for the unexpireq period of the
vacancy. As service will be conti-
nuous, previous service would alzo
count for pension, in accordance with
the Rules. The employee wili continue
to be governed by the seme Ruleg like
Leave, Rules, Pension Rules, Funda-
mental Rules etc, cven after the
transfer. Till alternate rules are made
for recruitment, promotion, etc., they
will continue to he governed by the
existing set of Rules. Tt is hoped that
this will take care of the legitimate
interests of the staff transferred from
the C&AG’s organisation.

SHR1 DINEN BHATTACHARVYYA;
1 am sorry to mention tha: the doubts
expressed have not beep removed by
reading two or three lineg from the
Statement of Objects and Reasons
attached to the B.ll, Is it not a fact
that in the montu of January, and
subsequently also, the JCM met and
there nothing was clarified? Why was
it not clarified even in the month of
March when J.CM. met? Why was
no assurance given to the conce.red
employees that their conditions of
scrvice will not be adversely affeeted?
Why should she not ask for senior
Minister to draft specific provisions to
protect the interests of the employees,
in case of transfer? As Shri Banerjee
and Shri Viswanathan pointeg out,
10.000 employees -will be transferred,
and they are existing employees,
what is the guarantee that their
seniority will be maintained and that
they will have the same chances of
promotion, as thev were having in the
audit department? Though the num-
ber has been meationed here as 10,000,
subsequently it may reach even double
that number. Yet, they have not
made any blueprint regarding the
changes.

They say that they are very anxious
that the officers should not play poli-
tics inside the office. T agree with that
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completely. But it shoulg be appli-
cable to everbody. As Shri 8. M.
Banerjee has pointeq out, some em-
ployees are still being victimised for
having taken part in the strike some
years back. Some of them have been
dismissed and some are still under
suspension. They have not yet been
reingtated, Why do the Government
not take them back?

Since the hon. Lady Minister is
pilcting the Bill, T may remind her
that 60 per cent of th. employees in
the audit offices, especially in big
cities like Bombay, Calcutta, Delhi
and Madraz come from the fair sex.
What will happen if thay are trans-
ferred from one place to another?
Then, what is the juarantee that the
officerg will not settla old scores by
transferring them to distant places?
For example, a peorron can be trans-
ferreq from Trivandrim to Delhi
o1 from Calcutia to Bombay. Jn that
cner, what will happen to them? Why
not say in clear-cut terms as to who
will be transferred from the audit
denartment, wha' will be {he condi-
tiong of service of those employces, as
also of the residuarv smployees in
the audit drpartment?

MR. CHATRMAN: Ynu want that to
become a part ang parcel of the Bill?

SHRI DINEN BRHATTACHARYYA:
A{ least the Minister should spell it
out in the Vouse, 3n that the em-
plovees would be satisfied that they
huve heen given ay assurance on the
fl ey of the House.

So, 1 press my motion and arpeal
to the Members tn vota for it,

SHRI S. M. BANERJEE: May I
know if the Finance Minister will
have a discussion, an exhaustive dis-
cussion, with the employees to clarify
certqin doubts?

SHRIMATI SUSHILA ROHATGI:
I have already replied to it.

MR. CHAIRMAN: The quesion is:

“This House disapproves of the
Departmentalisation of Union Ac-

, 1808 (SAKA) 8t Resl re. Depart. 222

S oof Un. Acety, frrd.
X Bill
counts (Transfer of Personnel)
Ordinance, 1976 (Ordinagce No, 2-
of 1976) promulgated by the Presi-
dent on the 1st March, 1978.”

The motion was negatived,

MR. CHAIRMAN: I put Amendment
No. 2 to the House.

Amendment No, 2 wa: put end
negatived.

MR. CHAIRMALII: The question is:

“That the Bill to provide for the
transfer of officers serving in the-
Indian Audit anq Accounts De-
partment to any Ministry, Depart-
ment or office of the Centra] Govern.
ment for facilitating the efficient
discharge by such Ministry, Depart-
ment or office of the responsibility
in connection with compiling the
accounts thereof, be taken into-
consideration.”

The motion w#s  adopted,

Clause 2 (Transfer of officers and
emplovees of the !den Arndit and
Accounts Department)

SHRI B. V, NAIK- I heg to move:

Pages 1 and 2, lineg 17 and 1
respectively.—

for “prospective)” substityte .

“prospective not extending be-
yond 28th day of February, 1978)”
(1)

I am moving th'¢« amondnrent on the
bhasig of our cxperienc? at the time of
the States’ reorganisstion. As pro-
vided in the Bill the trans{er of the
personne] from tke AG's office to the
respective administrative Ministries
can go on for an indefinite period. I
am gquite sure the hon. Minister is
aware that aftar the States' reorgani-
sation took place, in many partg of
the country., particularly in Maha-
rashtra and other States, from 1st
November, 1956 ti11 this date there has
been no settlement or finalisation of’
the shift from on; arsa to the other,
not from one Ministry or one depart-
ment to the other, of some people,.
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Therefore, the sery spirtt of the legis-
lation will be defeated it you do not
include in it g time-bound schedule.
I know that within two years this
herculean task cannot ba completed,
but at least my amendment till cast
a responsibility on the Ministry of
Finance to come forwarq for exten-
sion of the time on 28th February,
1978, to this House which will then
be in a position to evaluate the pro-
gress of the work, and see whcther
the spirit of legislation that has been
carrieqd out. I want to know whether
there have been =any hardships so
that our friends Mr, RBhattacharyya as
well as Mr. Banerjee could have one
more opportunity, at that timne, some-
where in the month of February 198
to evaluate whether there have be¢n
any hardships or not. Under these
circumstances, I would press this
innocent gmendment {o place a sort of
time limit regarding implementation
of your transfer for acceptance by
the hon. Minister. I think there is
nothing harmful in that. The only
thing is that there will be a tit of
hard work. We are giving a lot of
hard work to the staff employeq in
the AG’s office ang a bit of more of
‘hargd work hag to be done by the
Ministry of Finance. I rope it will
be accepted.

MR CHAIRMAN; HWas the Minister
got anything to say?

SHRIMATI SUSHILA ROHATGI:
We hope that the departmentalisa-
tion will be compieteq within this
year. That is why, I don’t think that
we can accept that.

MR. CHAIRMAN: I shall now put
Amendment No, 1 to the vote of the
House.

Amendment No 1 wns put and
negatined,

MR. CHAIRMAN: The questicn is:

“That claugses 2 and 3 stan} part
of the Bill",

The motion was adopted,

r

Motion re, Suspensin 224
of Proviso to Ruie 68

" Clauses 2 and & were added to the 'Biil,

Clavge 1, the Enacting Formulg and
the Title were addeg to the Bill

SHRIMATI SUSHILA ROHATGI; I
beg to move:

“That the Bill e passed.”

MR. CHAIRMAN: The quastion is:
“That the Bill be passed.”

»

The motion wag adopled.

17.28 hrs,

MOTION RE: SUSPENSION OF PRO-
VISO TO RULE 66 TN RELATION TO
IRON ORE MINES AND MANGA-
NESE ORE MINES LABOUR WEL-
FARE CESS BILL AND IRON ORE
MINES AND MANGANESE ORE
MINES LABOUR WELFARE FUND
BILL

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY); 1
beg to move:

“That this House do suspend the
proviso to rule €8 of the Rules of
Procedure ang Conduct of Busi-
ness in Lok Sabh, in its application
to the motions for taking into con-
sideration ang pass ng of the Iron
Ore Mines anid Mangaacse Ore
Mines Labour Welfare Cesg Bill,
1976 and the Iron Ore Mines and
Manganese Ore Mines Labour Wel-
fare Fund Bill, 1976,

MR. CHAIRMAN: The question is:

“That this House do suspend the
proviso to rule 66 of the Rules of
Procedure ang Conduct of Business
in Lok Sabha in its rpplication to
the motiong for taking into consi-
deration and passing of the Iron
Ore Mines and Manganese Ore
Mines Labour Welfara Cess Bill,
1076 and the Iron Ore Mines and
Manganese Ore Min2s Labour Wel-
fare Fund Bill, 1876 .

The motion e adopted.
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IRON ORE MINES AND MANGA-

NESE ORE MINES LABOUR
WELFARE CESS BILL.
AND
IRON ORE MINES AND MANGA-
NESE ORE MINES LABOUR

WELFARE FUND BILL.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): 1
beg to move:*

“That the Bill to provide for the
levy and collection of a cegs on
jron ore and manganese ore for the
financing of activities t¢ promote
the welfare of persons employed
in the iron ore mines and manga~
nese ore mines and for matters
connected therewith or incidental
thereto, be taken into considera-
tion.”

“That the Bill to provide for the
financing of activities to promote
the welfare of persons employed in
the iron ore mings and manganese
ore mines, be taken into considera-
tion.”

The wellare of workers is an im-
portant function of any Welfare State.
In developing countries like ours,
Governments have to play an active
role to ensure welfare of workers
becguse they are either not organised
or their organisations are too weak
to bargain with the employer for
such facilities ag they need.

The Directive Principles of State
Policy laid down in our Constitution
speak of the ‘promotion of welfare of
people’ in general and of ‘securing
just and humane conditions of work’,
in partfcular. In this context, the
improvement of the living conditionyg
of the workers assumeg great impor-
tance. In fact now the main em-~
vhasis of the 20-point economic pro-
gramme, which has been enunciated
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by our illustriong Prime Minigter, Is
on improving the living conditions of
the weaker sactions of the soclety,

Mine workers form 3 class by
themselves because they have to live
and work in remote areas where
none of the modern urban facilities
are available. It was not until the
outbreak of the Second World War
that Government of India and the
State Governments realiseq the need
for improving the living condition of
workers as a means to increase wor~
kerg’ efficiency and boost thelr
morale. The earliest attempt in this
direction was the seiting up of Coal
Mineg Welfare Organisation by an
Ordinance in 1944. Encouraged by
the success of this Organisation, the
Government set up similar welfare
funds for workers employed in mica,
iron ore, limestone and dolomite min-
ing industries. The role of these
welfare organisations is to supple~
ment and not to supplant the efforts
of the State Governmenis and the
employers to improve the quality of
life of the workers and their depen-
denis The welfare activities under-
taken by these organisations are fin-
anced out of the proceeds of cess on
the minerals concerned.

Ag the Hon'ble members are aware,
the Iron Ore Mines Welfare Organ-
isation has been in existence since
1963. Since Manganese ore generally
occurs in the same areas and loca-
tions as the iron ore, it ig but proper
that the manganese workers should
not be denied the benefits which ac-
crue to the Iron Ore Mine workers
nearby. Since there is also already
in existence p well-knit organisation
to look after the welfare of Iron Ore
Mine workers, this organisation could
also hé made responsible to attend
to the needy of the manganese ore
mine workers. There are about 52,000

‘wmdwith the pesommandation of the President.
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workers employed in iron ore min-
ing industry and about 28,000 wor-
kers employed in iron ore mining
jndustry. Taking on an average
three dependents per worker the
fotal number of beneficiaries of this
Joint Fund would be aboui 38,20,000.

The present rate of cesg on' iron
ore production is @ 25 paise per
tonne and at this rate & total amount
of about Rs. 80 lakhs is collected.
The cess is proposed to be levied on
manganese ore at the rate of Re. 1/-
per tonne (with an enabling provi-
sion for ity increage up to a maxi-
mum of Rs. 6/~ per tonne) which will
bring in a revenue of about Rs. 17
lakhs, If a uniform levy of welfare
cess on both the mineralg is aimed at,
then either the rate of levy on iron
ore will have to be incresged or the
proposed levy on manganese ore will
have to be brought down. There is
no case for increase in the levy of
iron ore just now, because even at
the present rate, there is an accumul-
ation' of about Rs. 3.30 crores in the
Fund. On the other hand, if the pro-
posed levy on manganese is decreas-
ed, the collection wil] be too small to
serve any useful purpose It is, there~
fere, proposed to prescribed separate
rates of levy of welfare cess on the
two minerals in the proposed enact-
ment for the creation of a joint wel-
fare fund. The total cess collected
on the two minerals will, however,
form a common fund which will be
utilised for providing uniform wel-
fare facilities for the workmen em-
ployed in iron ore and manganese
mines,

The proposed cess on manganese
will be on the same basis as provid-
ed under the Iron Ore Mines Labour
Welfare Cess (Amendment) Act,
1970 (41 of 1970) which envisages a
levy both on exports and internal
congumption The internal consu-
mers se mostly the iron and steel
plants und other metallurgical fac~
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tories, While the cess on that por-

by

Customs Department as a duty of
customs, the cesg on the minerals in-
ternally consumed will be collected
by the occupiers of steel plants and
metallurgical factorieg from the pere
sons by whom these minerals are
supplied. The occuplers of such plants
and factorieg will then make over to
the Government the cegs collected.
In cases where such plants or fac~
tories own captive mines, the owners
of such plants or factories would
themselves be responsible for the
payment of cess on' the minerals con~
sumed by them. This procedure of
collection of cess through the agen-
cies specified above foliows the Mica
Minegs Labour Welfare Fund Act,
1948, and the Limestone and Dolomite
Mines Labour Welfare Fund Act,
1972, respectively, The Government
will, however, be empowered to ex-
empt any factory or class of factories
from the levy, if in its opinion, the
administrattive cost of collection from
such establischments will be dispro-
portionate fo the cess collectel.

When these Bills are put on the
Statute Book Iron Ore Mines Labour
Welfare Cess Act, 1961 will be repeal-
ed. This Fund like other welfare
funds for the miners will be adminig-
tered in consultation with Regional
Advisory Committees. There will
also be g Central Advisory Come-
mittee to coordinate the activities of the
Regiona]l Advigory Committeeg to en=-
sure their effective functioning. The
constitution of these Committees will
be almost similar to that now pre-
vailing under the 1Iron Ore Mines
Labour Welfare Cesy Act, 1861, The
welfare amenitiegs in the proposed
Acts, shell include medical, housing,
water supply, educational and recrea-
tional facililes as alredy provided
under other mines Iabbur welfare or-
ganisations.

The opportunity of repealing the
Iron Ore Mines Labour Welfare Coss
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found g plece in the latest welfare
fund legislation, the Limestone and
Dolomite Mines Labour Welfare Fund
Act, 1992, viz,

(a) the metallurgical factorieg
and not the middleman who
sells the ore to these fac-

. tories will be made respon-
sible for collection of cess
and its payment to the Gov-
ernment.

(b) labour employed in the
mineg will be defined to in-
clude all those persons indi-
cated in clause (d) of section
2 of the Limestone and Dolo-

mite Mines Labour Wel-‘

fare Fund Act 1972.

{c) Provision will be made for
the imposition of penalty for
non-payment of cess on the
defaulting mine-owners/ per-
sons by whom the ore is dis-
vosed of on' the lines of sec-
tions 13, 14 and 15 of the
Limestone and  Dolomite
Mines Labour Welfare Fund
Act, 1972,

To sum up, the proposal is:

(i) Creation of a joint Iron Ore
and Manganese Ore Mines
Labour Welfare Fund
on the lines of the Ilatest
Welfare Fund, namely, the
Limestone and  Dolomite
Mines Labour Welfare Fund
and the consequential repeal-
ing of the Iron Ore Mines
Labour Welfare Cess, Act,
1961,

(1) Collection of Weltare Cess on
export and internal consump-
fion by the iron and steel

‘plant and other metallurgical
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factories at the following
rates;—
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(a) Iron Ore—at the rate of
25 Paise per tonne with a
permissible limit of Re. 1
per tonne.

(b) Manganese Ore—at the
rate of Re. 1/- per tonne
with a permissible limit of
Rs, 6/- per tonne for the
provision of uniform wel-
fare facilities to workers
employed in' iron ore and
manganese ore mines.

(iii) Payment of } per cent of the
duty collecteq as customs on
the iron ore and manganese
ore exported to the Depart-
ment of Customs.

(iv) Increasing the rates mention-
ed at (ii) above, when neces-
sary, in consultation with the
Department of Expenditure
and the Ministry of Com-
merce,

I de not think there is anything
elke in the two Bills which require
specific comments. As you will eee,
these are pieces of a welfare legis-
lation; they are a part of the measures
that ghould be undertaken by a Wel-
fare State, and our State being a
Welfare State in a very advanced
stage, T do not think there will be
any objection to such welfare legis-
lations being passed, These are non-
controversial pieces of legislation and,
with your blessings, I hope, these will
be passed without much of discus=-
gion.

MR. CHAIRMAN. Mofions moved:

“That the Bill to provide for the
levy and collection of a cess on
iron' ore and manganese ore for
the financing of activitles to pro-
mote the welfare of persons em-=
ployed in the iron ore mines and
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manganese ore mines and for mat-
ters connected therewith or inci-
dental thereto, be taken into consi-
deration.”

“That the Bill to provide for the
fnancing of activifies to promote
the welfare of persons employed
in the iron ore mines and manga-
nese ore mines, be taken into con-
sideration.”

Mr, Biren Dutta.

SHRI BIREN DUTTA (Tripura
West); Mr. Chairman, of course, we
agree with the jntention' of the Minis-
fer; those welfare measures should
be accepted without much discussion.
But we must exercise some control
how these fundg realised in coalmines
are actually spent for the welfare of
the workers and how an organisation
like this Advisory Committee, toge-
ther with the staff, etc., which ex-
penditure is met from this Welfare
Fund, function. Ag far as eur know-
ledge goes, these Advisory Commit-
tees do not really represent the wor-
kers. The workers are far off from
the purview of this Fund. The wor-
klers cannot say what are their im-
mediate welfare needs. Big buildings
are sometimes constructed as recrea-
tion places, but the workers cannot
enter those buildings, and there is no
meaning in saying that this Fund is
for the welfare of the workers. I
think, there must be gome provision
in this Bill that the Advisory Come
mittee ghould be formed out of elect-
ed representatives of the workers in
every mine as well as of representa-
tives of the Unions. In the fleld level,
the Advisory Committee’s office should
not be in a far-off place; it must be
within the mine area, And when ex-
penditure from this Fund ig to be
made, the workers’ general body
meeting should be called and they
should by asked to suggest what type
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of welfare measures are needed Im-
mediately, If this is not dome, 4t
becomes a mere mockery., What hap-
pens is, some Minister is invited to &
big building; it is said that it iz meant
to gerve as a recreation place for the
workers; there will be a gathering of
some workers’ representatives and
some Union leaders; some photo-
graphs will be taken and will be
shown as a welfare measure. But in
actual effect, for the supply of chea=-
per ration through the workems
ration shops in the localities, these
workers are always at the mercy of
Mahajans If there are gome stores®
created out of this fund in the midst
of workers from where they can pur~
chase all their essential commodities
easily, that would be welcome and
that should be brought within the
purview of this Bill, otherwise our
experience of such measures is not
good.

I do support this Bill, I do not
oppose it, but I am astonished, that
while some other Bills for welfare
were passed, why this Bill for the
welfare of workers of iron ore mines
and manganese Ore mineg was delay-
ed for so many years. It should have
been brought much earlier. Now
that you have brought it, you must
draw upon the experience of the
funds in coal mines and other areas
and see that it is most effectively uti-
lised in this case. That is the crux
of the thing. While supporting this
Bill, 1 want to draw the attention of
the Minister to the fact that if proper
attention is not given, if proper re-
presentation is not given to the wor-
kers in the Advisory Committees, if
general workers are not made aware
of this fund at all, it would not serve
the purpose, The workers mugt be
made aware of thiz furtd that this is
functioning for their betterment and
they must suggest, how this fund
gshould be utilised. Some machinery
must be provided to hear thelr say
an@ to decide in every budget how
the money is to be spent. WHh these
observations, I support this Bill
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& MR. GHATRMAN: X5 t¢he hon
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Member closing hiy speech? .If not,
he may continue hig speech tomors

The House standy ,-.ljourned to

meet tomorrow | .

18.00 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Frday, March

26, 1976/Chaitra 6, 1898 (Saka)





